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Statutory Orders and Notifications Issued by the Ministries of the Government of India
(Other than the Ministry of Defence)
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[F. H. 23(2)/2010-=f5a ]

MINISTRY OF LAW AND JUSTICE
{ Department of Legal Affairs)
New Delhi, the 20th October, 2010

S.0. 3043.—In exercise of the powers conferred by
sub-section (1) of Section 24 of Code of Criminal Procedure,
1973 (2 0of 1974), the Central Government hereby appoints
Shri Francis E. Saldanha, Ms. Yasmin N. Katpitia and Ms.
Rati B. Amrolia, Advocates as Additional Public
Prosecutors, for the purpose of conducting all criminal
cases (including criminal appeals, criminal applications,
criminal references, criminal revisions, writ petitions and
other proceedings) before the Bombay High Court for a
period of three years or untill further orders, whichever is
earlier, subject to the condition that Shri Francis E.
Saldanha, Ms. Yasmin N. Katpitia and Ms. Rati B. Amrolia,
Advocates shall not appear against the Union of India or
any Depariment or Office of the Central Govemment in any
criminal case referred to above before the Bombay 1iigh
Court during the period of their appointment as Additional
Public Prosecutors.

[ FN0.23(2)/2010-Jud).]
ASHOK KUMAR, Addl Legal Adviser

4649 Gl/2010 (8773)
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forwr v (i) STRE WY W wEw T = swm At
( 3nfér wrd foram) srgear % fo fFar smom;
( ot wrone W) (i) SRR Gew T e e STa T i
¢ e, 25 TR, 2010 B & wem ¥ Awfr srgEEm wim;

.30, 3044, — Wt whrgfiy ok fafm < (sew
T wxedt it g v v Frivm) faameed, 1992 @ W
fsm wreit whrgfy aik fafirr e s, 1992 (1992
1 15) %Y yR 4 W I9-81 (1) 3R VES vl & van
W 4T, BX WORR YRy ot R, Ry, Wl yeelE
W (VET ; 82), wem ¥ fafgm gl v whe
(2vitn), WERTE WEEH A 31-12-2010 W @7 =l %} safy
¥ forg averen somnft el ww, W ot v v, 39 T
# e (%) ¥ Tww WAL Ml ve ffem A @

Swfer TR vy g i
(L € 2/08/2010-311%E]
¥ fa, su-wim

MINISTRY OF FINANCE

{ Department of Economic Affairs)
(Capital Market Division)
New Dethi, the 25th November, 2010

8.0. 3044,—In exercise of powers conferred by
Sub-section (1) of Section 4 of the Securities and Exchange
Board of India, 1992 (15 of 1992), read with Securities and
Exchange Board of India (Terms and Conditions of service
of Chairman and Members) Rules, 1992, the Central
Government herebyby appoints Shri V. K. Jairath, IAS
(MH : 82) voluntarily retired former Principal Secretary
{Industry), Govt of Maharashtra as a part-time Member,
Securities and Exchange Board of India under clause (d) of

that sub-section for a period of three years with effect from
31-12-2010 oruntil further orders, whichever is earlier.

[ F. No. 2/08/2010-RE]
A.K.SINHA Dy. Secy.
(e fas)
( * vy W W)
¢ fewett, 7 fewma, 2010

3N, 3045 —FHTHEn T} wER # oy g
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35 %) 399 (1) P % (i) B vaeed faiw 1-4-2006
R/ (W Faiie ad 2007-2008) F AP ARG da1 e
st A1 e, 9 ) Prafarers vl 2 snfe st
YUY rpad e ¥ o ' ay den' 5 oav o
aryeifen for a2, vy -

(i) RN WreT Amfr aiRum % R s gr
i U % WEw F s wm ad @ foend
SFew w0 % fo wgwa ofn <ofé of w1, 3w
SfUfm W 910 288 H IT-UR (2) F WLFD
9 gy wfoim feet Sarer ¥ o6 wm-T w=
dan i woen s 3w sfufem w5 w139
' 3Y-90 (1) B shwir o ot g w @
w1 frm fafls 7 98 S B fafem e
o Temafte den wian ol o o afimw
Y AR A g S s FRYE &)
FY FW;

(iv) sryife drer dafs sy 2 fau wa 5@
o wEs of ¥ wen Rewo w@in ok swiw
e Wi fedd I v view g fafuea
aenfew 38 Rraon w1 wfy yega w0

2. BX GO T8 FTATT WO T T Ak STAfRe
Lur

(%) w1 % 39-FowE (iii) F Ifewtam Sen 9w
T TE; Stuen

(@) Tmw 1 ® su-Rere (i) § sfefea s
o wiian fai vegm T wm; st

(m YrE 1 P I-YomE (iv) § st At
FFEuR % foe Wt < o e wohn w faam
wEm T W, wum

(9) ST STAEYR Fd FA A FY M S TR
ST W F S TE U e swE

(%) = Frauraeht % B 57 sth 5o % Ty wfes =
wHfufmm Y yrw 35 F139-910 (1) F & (i) & g
F IET T T aw ITH T T w0 |

[ afirgem 6. 89/2010/%1.H. 203/77/2008-(AF.FA-1) ]

¥ ad, R (anwf-1)
(Department of Revenue)
(Central Board of Direct Taxes)
New Delhi, the 7th December, 2010

S.0. 3045.—It is hereby notified for general
information that the organization Arogyaseva Medical
Academy of India, Pune has been approved by the Central
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Govemment for the purpose of clause (ii) of subsection(1 )of
Section 35 of the Income-tax Act, 1961 (said Act), read with
Rules 5C and 5E of the Income-tax Rules, 1962 (said Rules),
with effect from 1-4-2006 (Assessment Year 2007-08)
onwards in the category of ‘other Institution’, partly
engaged in research activities subject to the following
conditions, namely :-

() The sums paid to the approved organization shall
beutilized for scientific research;

(i) The approved organization shall carry out scientific
research through its faculty members or its enrolied
students;

(i) The approved organization shall maintain separate
books of accounts in respect of the sums received
by it for scientific research, reflect therein the
amounts used for carrying out research, get such
books audited by an accountant as defined ia the
explanation to sub-section (2) of Section 283 of the
said Act and fumish the report of such audit duly
signed and verified by such accountant to the
Commissioner of Income-tax or the Director of
Income-tax having jurisdiction over the case, by
the due date of fumishing the retam of income
under sub-section (1) of Section 139 of the said
Act;

(iv) The approved organization shall maintain a
separate statement of donations received and
amounts applied for scientific research and a copy
of such statement duly certified by the auditor shall
accompany the report of audit referred to
above.

2. The Central Government shall withdraw the
approval if the approved organizaiton:-
(a) fails to maintain separate books of accounts refemred
to in sub-paragraph (iii) of paragraph 1; or
(b) fails to furnish its audit report referred 1o in sub-
paragraph (iii} of paragraph 1: or
(c) fails to furnish its statement cf the donations
received and sums applied for scientific research
referred to in sub-paragraph (iv) of paragraph ! or
(d) ceases to carry on its reiearch activities or its
research activities are not found to be genuine; or

{e) ceases to conform to and comply with the
provisions of clause (ii) of sub-section (1) of
Section 35 of the said Act read with rules 5Cand SE
of the said Rules.

[Notification No. 89/2010/F. No, 203/77/2008(ITA-ID)]
AJAY GOYAL, Director (ITA-IT)

( vl e fapam)
- e, 14 ey, 2010

T, 3046 —LITH &6 (T T TR IWN)
WM, 1970/1980 P W 9B ITHUVE (1) W (2) ®
i ofss Feedt B (TR | T W Fa)
sfaf¥am, 1970/1980 1 R 9 T I9UM (3) ¥ BB (A)
IR wew fREl w1 WE w W g, 9w, Wit
ol #% Q Toue w0 # TvER, g, o afmra
(vt faf ; 05-05-1961), Wau, F0 ¥ w wfgen
ARt F omfu R s sw s &
stfyerd e ® w9 ¥ It Yo wEla T g IR
sriwl 7, W it waR vew A, R0 ¥ Frdvw vew A
s wear fRwe B v e s €

[ € 9/58/2009-330-11

gftm =z, FvE
(Department of Financial Services)
New Delhi, the 14th December, 2010

S.0. 3046.—In exercise of the powers conferred
by clause (f) of sub-section (3) of Section 9 of the Banking
Companies (Acquisition & Transfer of Undertakings)Act,
1970/1980 read with sub-clause (1) & (2) of clause 9 of The
Nationalised Banks (Management & Miscellaneous
Provisions) Scheme, 1970/1980, the Central Government,
after consultation with the Researve Bank of India, hereby
nominates Shri G V. Manimaran (DoB : 05-05-1961), Manager
Canara Bank, as Officer Employee Director on the Board of
Directors of Canara Bank for a period of three years from
the date of notification or until he ceases to be an officer of
the Canara Bank or until further orders, whichever is the
earliest,

[F. No. 9/58/2009-BO.1]
SUMITA DAWRA, Director
=% feweht, 16 frae, 2010

W, A, 3047, —FERR M (It sfusifis
= wxueh) sfufrm, 1971 (1971 W 40) W wR 3 g
T Rl Wt wai wed g 3R ows woeR, R anew,
Tt de fram 2 19-02-2010 # sfsspe dom 65
(2)72007-93R-11 w1 Sfwaw vt ¥, w20y @,
yrpr Prafafas wroll % wem (2) F Svofer
sfywfal W frge waft @ 3 ToErR ® TRbe
sfftal & = = wrmy Rfawd o ol sw afufem
% A & fag wory sfver (v sifsa) v 3
sfuwwrd 3w sfutrg gr wew vivrl = wEn w9
IR AP % s o arvlt ® wem (3) 3 3feefe
FeHTE %m:\'maﬂmﬁq\'ﬁﬁmm
B @ w |
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it
w0 AfYFR 7 Tw WEl A B A sk
| fermTin Y T g
1 2 3
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wuH HrEk, 10, e T4 H v W faw

A wolt, Semr- T SEfed WA
700001

(H& 65 (2)72007-Fan-11 ]
New Dethi, the 16th December, 2010

8.0. 3047.—In exercise of the powers conferred by Section
3 of Public Premises (Eviction of Unauthorized Occupants)
Act, 1971 (40 of 1971) and in supersession of the
Notification of the Government of India in the Ministry of
Finapce, Department of Financial Services, No. 65 (2)/2007-
BO-II dated 19-02-2010, the Central Government hereby
appoints the officers mentioned in column (2) of the Tabie
below, being officers equivalent to the rank of a Gazetted
Officer of Government to be Estate Officers for the purpose
of the said Act, who shall exercise the powers conferred
and perform the duties imposed on the Estate Officer by or
under the said Act, in respect of the public premises
specified in column (3) of the said table.

TABLE
Sl Designation of the Categories of Public
No. officer Premises and Local [Limits
of Jurisdiction
)] @ 3) i
1. Asstt. General Premises belonging 1o ot
Manager, taken on lease by or on
General Adminis- behalf of the UCO Bank
tration, UCO Bank, and situated in the State
Head Office, of West Bengal.
10, B. T. M. Sarani,
Kolkata-700 001,
[F.No.65(2)/2007-BO. 1]
SURINDER KAUR, Under Secy.

A, 19 FI=T, 2010
|, 14,2010

WL, 3048 —4t & TN, WL, UMt sifyerd,
TE @, TG IR TE G e, SR i, e @t

Y T FAH RV, TA0F 31 s, 2010 o sww Ao
TEEg WA fgu g |

[ |83 11 (03)/08/2010/ % 31-1]

GFFICE OF THE COMMISSIONER, CUSTOMS,
CENTRAL EXCISE AND SERVICE TAX

Bhopal, the 19th November, 2010
No. 14/2010

8.0. 3048.—Shri K. M. Bharde, Administrative
Officer, Group ‘B’, Customs & Central Excise, Bhopal having
attained the age of superannuation, retired from
Government service in the afterncon of 3 1st October 2010

[C. No. T (3)/08/20 10/Et-I]
AEVIND SINGH, Commissioner

AT U8 IS ST WA

( neg g wtran wearn finar)
=% feweht. - i, 2010
LA 304921 wist Wi fafemn afteg
AfYfTam, 1956 (1956 % 102 %1 P71 F T9R (2)
B0 w1 Nl w1 W wn e sty Fafwer ofteg ®
TR i, a0 Sfafes @ vem wRE 9 Fertatea
3k weiv =t @ e

TR YN WA § wrmw wra fafeen s’
e (2) F ol ' Irnet favafaaren, sEvat g @
Tne ' deftentor @ forg ik w9 vitd® @ siada =iy

(3) ¥ Fr=fafan =) siafie fHn s, Tma:

2 3

e e Afefer | e,
tr daer e we

(71 2w dfeww wiww u=
FIEATER ), S{EAYER, IETW A
wfinfire farg o @ foafiml & ey
o yeper favafawem, 3t g
fammr, 2010 # @1 36 9] /A
w  fafewr sdw A=
Bl ) o
[d=m 9.-12012/85/2004~-TH. 3. (F-11)]
atfran Frurdt, s ofes
MINISTRY OF HEALTH AKD FAMILY WELFARE
{ Department of Health and Family Welfare)
New Delhi, the 6th December, 2010

8.0. 3049.—In exercise of the powers conferred by
sub-section (2) of the section 11 of the indian Medical
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Council Act, 1956 {102 of 1956), the Central Government,
afier consulting the Medical Council of Inudia, hereby makes
the following further amendments n the First Scheduleto
the said Act, namely :-

In the said First Schedule against “Utkal University,
Bhubaneswar, Orissa” under the heading ‘Recognized
Medical Qualification’ [in column (2)) and under the
heading ‘Abbreviation for Registration” [in column (3)),
the following shall be inserted, namely :-

2 3

Bachelor of Medicineand  M.B.BS.

Bachelor of Surgery {This shall be a recognized
medical qualification when
granted by Utkal
University, Bhubaneswar,
Orissa on or after
September 201G in respect
of students trained at Hi-
Tech Medical College &
Hospital, Bhmbaneswar,
Orissa)

[F.No. U-12012/85/2004-ME (P-IT)]
ANITA TRIPATHI, Under Secy.

FRAGRE TE wawTa
=% fieet, 13 frgem, 2010
WL, 3050—F% GUHR, ToIwl (T B WHaY
el ® fa wam) frm, 1976 ® B 10 % su-fw
(4) F arperen § Frfefas wrfeal = e <m0
W w3 e = w9 W o for 2,
sifrafaa @t €

1. Rt fRyes e ST

2 YIEER HHNE e, Loty
IS AETE Fowd § 994G

3. YEHIE 9HI9F e, 92 T

I MARE Q GAG

4. VEHE THYE FEET, IHETS e
I AEEE ° Ga9E
VIS A A9 T s, ETcd
TE I Ay § G99

[®. € €-11016/1/2010-f ]
W, wE. T, I ufey

MINISTRY OF CORPORATE AFFAIRS
New Delhi, the 13th December, 2010
$.0. 3050.—In pursuance of Sub-Rule (4) of Rule 10
ofthe Official Languages (Use for Official Purposes ofthe
Union) Rules, 1976, the Central Government hereby notifies
the following offices, as 80% of the staff where of have
acquired working knowledge of Hindi :-

1. Office of the Regional Director, Kolkata
Eastem Region,
2. Office of the Official Liquidator, Kolkata

High Court at Calcutta, W.B,,

3. Officeofthe Official Liquidator, Patna
Patna High Court,

4. Officeofthe Official Liquidator, Ranchi
Jharkhand High Court,

5. Office of the Registrar of Companies, Cuttak
Orissa,

6. Officeofthe Official Liquidator, Cuttak
Orissa High Court,

[No. E-11016/1/2010-Hindi)
J.S.GUPTA, Under Secy.

HIGAT AT
= fewett, 9 FgR, 2010

.30, 3051—FH3 GER F 7 v o 2 i,
TR SuEE srypet o sfvetfer ftt f wigen sfawa fag
o F w8

7 gt o ot wft % orela s At AE
=R i s v i (dee ) sfaass,
TG 27 %, 2010 T FHIEw Hex, TG (FHER)
F FHed § A wiEen e, 1, FRvE wea wie,
BAFM-T0000) F TG ¥ W 99 F2d wreegd
fafds (T sgum), Wo O, faemaqR-495006
(edwme) % e ¥ fran W awa ¥

1, 3, M WER, Fae URE & (3t sk
fawrm) afufEm, 1957 (1957 =+ 20) (Fo wod w9+
qraR 3R HTUFEE FE1 T 2) W UG 4 39w (1)
T WY vfsmal W oWt w6 ge, I st § aftm
9f7 ¥ Frret 71 e F0 B o7 A B 3e 39 3

3T s o fafe sy § femam wE =Rw-
(i) Wyl s o o 3o feeht v # onf o dEh
¥ 91 39 | & el ofusrd & wfy snew o
Fﬁ%’ﬂ;'ﬂ[
(i) i frifms ot yfedmsaw
=+ T s =1 </ wy W @

(iii) 7ToEER T 7 gEeo sataal, @ e §
adi st fry SR ® afywd 9 fog s
wre w1 R 3N 3w ofufEm = U 13
3Iqur (7) ¥ ffdw 9ft # w1 9 goew @ s
wfet T qmn ST T favdw H qwn e
39 que e @ amfiral +) ffifa 9 S6fm
et urfem 9 ol e TeaEw TiEE ¥ EH |

W g F qwes § vy F A Q =’

# viw, wreyE A 3 fayrmeas (OeRd), Ry

A wETeed fafads, diua O, faemam-495006
(Birang) Ft 4 |
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SRR
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1 TE 4 WarggY [T 18.000 m

2 E 20 LIRS R | 22,000 LI
T A 1--40.000 T (FTHT) A1 98.84 THY (FOTWI)

() e T ofu

FHE  FEORE TEm 39 Tym T CER c] femoft

1. 1682 W i 1683 FER W T 25.000 oy

TR BT 1--25.000 BEX (TOTHN) T 61.78 THY (THT)
FA AT (F + @+ M) :--180.000 ¥ (F19)
444.78 TFY (ETH)
i JuiT -
%-7 i'@mrgmﬁﬁﬁg“a;”@mm%aﬂtmm@%*{qﬁmﬁﬁﬁgm%aﬂ?ﬁﬁ“@“m
Toerdi 21
g-7 Y g e F I WM R e oy S § vaw wwt @ ol fag o wm Rrest @)
-5 Tan g Sy F oy @ WR g et @ stk fag Cw! w firadt @)
9-F T am SER # Sl e @ wER ey oret ¥ wan el # el o fam e frerdt )

(1. §, 43015/18/2010- .3 M. T=g-1]
. e, S At

MINISTRY OF COAL
New Delhy, the 9th December, 2010

S.0. 3051.—Whereas, it appears to the Central Govemment that Coal is likely to be obtained from the lands
mentioned in the Schedule annexed hereto;

And whereas, the plan beanng number SECL/BSP/GM (Plg)/Land/3 88, dated the 27th July, 2010 containing details of
the areas of land described in the said Schedule may be inspected at the office of the Collector, Surguja (CG) or at the office
of the Coal Controller, 1, Council House Street, Kolkata-700001 or at the office of the South Eastern Coalfields Limited
(Reventie Section), Seepat Road, Bilaspur-495006 (Chhattisgarh);

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 4 of the Coal Bearing Areas
{Acquisition and Development) Act, 1957 (20 of 1957), (hereinafter referred to as the said Act), the Central Government
hereby gives notice of its intention to prospect for coal from lands described in the said Schedule;
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Any person interested in the land described in the said Schedule may-
(i) object to the acquisition of the whole or any part of the land, or of any rights in or over such land; or
(i) claim an interest in compensation if the Jand or any rights in or over such land; or

(i) seek compensation for prospecting licences ceasing to have effect, rights under mining leases being acquired,
and deliver all maps, charts and other documents relating to the land, collection from the land of cores or other
mineral samples and due analysis thereof and the preparation of any other relevant record or materials referred
to in sub-section (7) of Section 13 of the said Act,

To the Officer-in-Charge or Head of the Department (Revenue), South Easten Coalfields Limited, Seepat Road,
Bilaspur-495006 (Chhattisgarh), within a period of ninety days from the date of publication of this notification in the Official
Gazette.

SCHEDULE
Sendhopara-1Block, Bhatgaon Area
District-Surguja (CG)
(Plan bearing number-SECL/BSP/GM (Plg)/Land/388, dated the 27th July, 2010) (Showing the land notified for
prospecting }

A. RevenueLand:

SLNo.  Nameofvillage Villagenumber Nameof Name of Areain Remarks
Tehsil District hectares

L Bansipur 4 ' Pratap pur Surguja 75.000 Pan

2 Jarhi 20 Pratap pur Surguja 40,000 Pan

Total :- 115.000 hectares (approximately) OR 284.16 acres (approximately)

B. Revenue Forest Land (CJI/BJI)):

S1. No. Nameofvillage Villagemumber Nameof Nameof Area in Remarks
Tehsil District hectares

1 Bansipur 4 Pratap pur Surguja 18000 Part

Jarhi y. 4 Pratap pur Surguja 22.000 Part

Total :- 40.000 hectares (approximately) OR 98.94 acres (approximately)

{C) RESERVE FOREST LAND :

SL.No. Compartment number Sub Division  Division Areain Remarks
hectares
L 1682P & 1683 P Surajpur South Surgwja  25.000 Part

Total :- 25.000 hectares (approximately) OR 61.78 acres (approximately)
Grant Total (A+ B + C) = 180.000 hectares (approximately)
OR 444,78 acres (approximately)
BOUNDARY DESCRIPTION :-

A-B Line Starts from point ‘A’ in village Jarhi and passes through eastern part of village Jarhi and meets at point “B”.

BC Line passes through northem part of village Jarhi then enter in village Bansipur and meets at point “C".

cD Line passes through westemn part of village Bansipur and meets at point “D”.

D-A Line passes through southern part of village Bansipur then enter in village Jarhi and meets at starting
Point “A".

[File No. 43015/18/2010-PRIW-1]
M. SHAHABUDEEN, Under Secy.
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= e, 10 fegm, 2010

W3, 3052 = TWEHER 3 Hrael 0w &% (owf o o) stfufian, 1957 (1957 #120) (fR vl @
Ty 39 ATURTIE FE1 T §) FYURI 7 R SE-9A (1) B T S TR GER F Figen vawerd F afogem getE
F1AL. 3443 T 10 e, 2009 S 9RE F N0 qT-1, g 3, I9@UE (i) e 19 fRmmn, 2009 F ywtng w5
ot, 39 sifuge @ W arqget & wen fafifie srwem o &t wqfyy @ 59 W F wsht sifueil # orelw w9 @ o s
%‘\‘v‘ﬁ’ﬂﬂ fiﬁ;

it T wikEH 4 3w sifufm ) a8 B aTa § B9 wER ) o Rl @

3R S AR ) [ O W R F0 $ veen st sy TR S W S T 9% S a8
Tn ¢ R TR e St § wim 2035.935 SRR (ST A 5030,79 TRE (TFIRT) BewRd gft ® et sfaay sidg
fre wm =nfe;

34, 379, BT TERR IR AU F U7 9 H IT-UW (1) T R vhEE F =T w1 LY, T7 T Fd

? for 3o dorm ST o At 2035.935 ¥R (FTI) A 5030.79 THS (TS W Al 9t % Tt srfumn st fa
R ¥ |

M AyEET # T JH TR 87§ i S wasetsaeedsteny (droest ) qfar 100382, wiE 8 6,
2010 F e weaw, TaTg (SYER) ® FEiem d o waen s, 1| wEfEd w9 wie, Fewm-700000 F
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New Delhi, the 10th December, 2010

8.0, 3052.—Whereas, by the notification of the Government of India in the Ministry of Coal number S. Q. 3443 dated
the 10th December, 2009, issued under sub-section (1) of Section 7 of the Coal Bearing Areas (Acquisition and Development)
Act, 1957 (20 of 1957) (hereinafter referred to as the said Act) and published in the Gazette of India, Part-I1I, Section 3, Sub-
section (ii) dated the 19th December, 2009, the Central Govemment gave notice of its intention to acquire the land and all
rights in or over such lands in the locality specified in the Schedule appended to that notification;

And whereas, the competent authority in pursuance of Section 8 of the said Act has made his report to the Central
Govemment; ‘
And whereas, the Central Government after considering the aforesaid report and after consulting the Government of

Chhattisgarh, is satisfied that the lands measuring 2035,935 hectares (approximately) or 5030.79 acres (approximately) as all
rights in or over such lands as described in Schedule appended hereto, should be acquired;

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 9 of the said Act, the Central
Govemmens hereby declares that the land measuring 2035.935 hectares (approximately) or 5030.79 acres (approximately) as
all rights in or over such lands as described in Schedule are hereby acquired.
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The Plan bearing number SECL/BSP/GM/ (PLG)/LAND/10/382 dated the 8th May, 2010 of the area covered by this
notification may be inspected in the Office of the Collector, Raigarh (Chhattishgarh) or in the office of the Coal Controller,
1, Council House Street, Kolkata—700001 or in the Office of the South Eastern Coalfield Limited (Revenue Section), Seepat
Road, Bilaspur-495006 (Chhattisgarh).

SCHEDULE
Peima Block, Mand Raigarh Coalficlds, RaigarhArea
Distt-Raigarh(Chhattisgarh)

[Plan bearing number SECL/BSP/GM (PLG)VLand/10/382, dated the 8th May, 2010]
All Rights :
(A) RevenuelLand:
(B
S Nameof Patwari  Village Tahsil District Areain Remarks
No, Village halka  number hectares

number
1 | Pelma 2 188 Gharghoda Raigarh 520,967 Full
2. Uba P! ®8 Gharghoda Raigarh 362911
3. Lalpur 2 285 ‘Gharghoda Raigarh 284 855 Full
4,  Madwadumar 29 250 Gharghoda Raigarh 86268
5. Jarhidih 2 113 Gharghoda Raigarh 13572 Full
6. Hinjhar 2 317 Gharghoda Raigarh 25243
7. Sakta 30 298 . Gharghoda Raigarh 36282 Part
8  Milupara 30 254 Gharghoda Raigarh 65242 Part

Total :-1717,490 hectars (approximately) or 4243.92 acres (approximately).
(B) Revenue Forest Land (CJJ & BJJ)
Sl Nameof Patwari  Village  Tahsil District Areain Remarks
No. village halka number hectares

number
1. Pelma - 188 Gharghoda Raigarh 107.634 Full
2 Ua p. 8 Gharghoda Raigarh 59.189 Full
3.  Madwadumar 29 250 Gharghoda Raigarh 3209 Pull
4. Jarhidih y.3) i Gharghoda Raigarh 51267 Full
5. Hinjhar P2 N7 Gharghoda Raigarh 67407 Full
6.  Sakta 30 298 Gharghoda Raigarh 2574 Part
7. Milupara 30 254 Gharghoda Raigarh 8165 Part

Total :- 299.445 hectares (approximately) or 739.93 acm(al;proxlmately).
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(C) ReserveForest Land :

SL.No.  NameofForest Typeof Forest Range Divisien Areain = Remarks

bectares
1. Tolge West Reserve forest Tammar Raigarh 19000 Part
Total :— 19.000 hectares approximately) or 46.94 Acres (approximately), ' '
Grand Total (A + B+ C) :- 2035935 hectares (approximately) o
or 5030.79 acres (approximately)

1. Plot Numbers to be acquired in village Pelma (Full) :— 110743

2 Plot Numbers to be acquired in village Urba (Full) -— 1t0 530

3. Plot Numbers to be acquired in village Lalpur (Full) :— 1to 504

4, Plot Numbers to be acquired in village Madwadumar (Full) :— 110 86

5. Plot Numbers to be acquired in village Jarhidih (Full) :~— 1ta216

6. Plot Numbers to be acquired in village Hinjhar (Full) :— 110278

33109
7. Plot Numbers to be acquired in village Sakta (Full) -~ 11023,25t0 30, 53,
8 Plot Numbers to be acquired in village Milupara (Part) :— 54,5710 73, 43210
444, 54710 550, 552,

Boundary Description :

A-B-C-D Line starts from point ‘A’ on the common boundary of villages Pelma-Urba and passes along the common
boundary of village Pelma and Silot Reserve Forest, peint *B’, point ‘C' #! nweets at point ‘D’ on the
common boundary of villages Pelma-Urba and Tolge West Reserve Forest.

DE Line passes along common boundary of village Urba and Tolge West Eyserve Forest and meets at
point ‘E’.

EF Line passing through southern part of Tolge West Reserve Forest and meets at point ‘F’ on the common boundary
of village Urba and Tolge West Reserve Forest.

EG Line passes along partly common boundary of village Urba and Tolge West Reserve Forest and meets at point ‘G’.

G-HI-J Line passes through southern part of Tolge West Reserve Forest point ‘H', Poing ‘Y and meets at point ‘J’
on the common boundary of village Urba and Tolge West Reserve Forest.

K Line passes through southern part of Tolge West Reserve Forest and meets at point ‘K’ on the common
boundary of village Hinjhar and Tolge West Reserve Forest,

KL Line passes along common boundary of village Hinjhar and Tolge West R eserve Forest and meets at point ‘L’

L-M Line passes along common boundary of village Jarhidih-Tolge East Reserve Forest and Lalpur-Tolge East
Reserve Forest and meets at point ‘M’ on the common boundary of village Lalpur-Milupara-Tolge East
Reserve Forest.

M-N Line passes in village Milupara along southern boundary of plot numbers 443/1 tp 443/7, 444, 432, 433/3,
72/11t0 72/14, 73, 61, 57/1 to 57/25, through 54, southemn boundary of plot numbers 53, 29, 30, 2§/1, 28/2
westemn boundary of plot number 25/2, southern boundary of plot numbers 25/1- 26/1, 22, through 23 and
meets at point ‘N’.

N-O Line passes along the partly common boundary of villages Milupara-Sakta and meets and meets at
point ‘O’.

O-P Line passes in village Sakta along southem boundary of plot numbers 95/1K/2, 95/1gh, ¥3/102, 94, western
boundary of plot number 85/3, 85/2, 85/1, 86/1, 84/2, 8471, 83, 34, 33, then enter in village Madwadumar and
passes along southern boundary of plot numbers 57, 58/6, 58/5, 58/4, 58/3, 58/2, 53/1, 70, 74 and mcets at
point ‘P’ on the common boundary of village madwadumar-Silot Reserve Forest.

PQ Line passes along common boundary of village Madwadumar-Silot Reserve Forest and mieets at point 'Q’.

QR Line passes along common boundary of village Lalpur-Silot Reserve Forist and meets at point ‘R’

R-S Line passes in village Lalpur along eastern boundary of plot numbers 2, 11, 12 northern boundary of plot
numbers 12, 13, 14, 17, western boundary of plot numbers 16, 20, 27, northern & eastern boundary of plot
numbers 27 northem boundary of plot numbers 29, 37, eastem boundary of plot numbers 37, 33,32,31,34
and meets at point ‘S’,

S-A Line passes along common boundary of village Urba-Silot Reserve Forest and meets at starting pomnt ‘A’

[F. No. 43015/11720006-PRIW-T)
M.SHAHABUDEEN, Under Secy.
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[ 1. 9. 43015/05/2010-TARARER-1 ]
. VETEER, SRR At

New Delhi, the 15th December, 2010

8.0. 3053 .~—Whereas by the notification of the Government of India in the Ministry of Coal number 5,0. 1038
dated the 19th April, 2010 issued under sub-section (1) of Section 4 of the Coal Bearing Areas (Acquisition and Development)
Act, 1957 (20 of 1957) (hereinafier referred to as the said Act) and published in the Gazette of India, Part-11, Section 3, sub-
section (ii) dated the 24th April, 2010, the Central Govemment gave notice of its intention to prospect for coal in 12.418
hectares (approximately) or 30.68 acres (approximately) of the lands in the locality specified in the Schedule annexed to
that notification;

And whereas the Central Government is satisfied that coal is obtainable in a part of the said lands prescnbed in
the Schedule appended to this notification;

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 7 of the Coal Bearing
Areas{Acquisition and Development) Act, 1957, the Central Government hereby gives notice of its intention to acquire
the lands measuring 12.418 hectares (approximately) or 30.68 acres (approximately} as Surface Rights in or over the said
lands described in the Schedule appended hereto:

Notel : Theplanbearing number SECLBSP/GM(PLG)YLANDY/ 384 dated the 4th June, 2010 of the area covered by this
notification may be inspected at the Office of the Collector, Shahdol (Madhya Pradesh) or at the Office of the Coal
Controller, 1 ,Council House Street, Kolkata - 700001 or at the Office of the South Eastem Coalfields Limited
{Revenue Section), Seepat Road, Bilaspur, 495006 (Chhattisgarh).

Note2: Attention is hereby invited to the provisions of Section 8 of the said Act which provides as follows :—
Objection to Acquisition:

“8(1)  Any person interested in any land in respect of which a notification under Section 7 has been issued, may, within
thirty days of the issue of the notification, object to the acquisition of the whole or any part of the land or any-
rights in or over such land.

Explanation:

(1) It shall not be an objection within the meaning of this Section for any person to say that he himself desires to
undertake mining operation in the land for the production of coal and that such operation should not be
undertak en by the Central Government or by any other person.

(2) Every objection under sub-section (1) shall be made to the competent authority in writing, and the competent
authority shall give the objector an opportunity of being heard either in person or by a legal practitioner and
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shall, after hearing all such objections and after making such further inquiry, if any, as he thinks necessary,
either makes a report in respect of the land which has been notified under sub-section (1) of Section 7 or of
rights in or over such land, or make different reports in respect of different parcels of such land or of rights in
or over such land, to the Central Government, containing his recommendations on the objections, together
with the record of the proceedings held by him, for the decision of the Government,

(3) For the purposes of this section, a person shall be deemed to be interested in land who would be entitled to
claim an interest in compensation if the land or any rights in or over such land were acquired under this Act.”

Note3:. The Coal Controller, 1, Council House Street, Kolkata - 700001, has been appointed by the Central Government
as the competent authority under Section 3 of the said Act, vide notification number S.0. 905, dated the
20th March, 1987, published in the Gazette of India, Part II, Section 3, sub-section (ii) dated the 4th April, 1987.

SCHEDULE

Rajendra U/G Mine Block, SohagpurArea
Distt- Shahdol (Madhya Pradesh)

[Plan bearing number SECL/BSP/GM(PLGY/LANDY/ 384 dated the 4th June, 2010)

Surface Rights :
Sr.No. Nameofvillage Patwarihalka Bandobast Tahsil District Areain  Remarks
number number hectares
1. Chhirihit % 316 Sohagpur  Shahdol 12418 Part
Total: 12.418 hectares (Approximately)
Or 30.68 acres {Approximately)

1. Plot numbers to be acquired in viliage Chhirihiti (Part):
351037,38(P), 75(P), 76(P), 77(P), 78(P), 83(P), 84(P), 8510 93.

Boundary Description:
A-B Line starts from point ‘A’ in village Chhirihiti and passes through plot number 75, 76, 77,78,84,83 and meets at
point ‘B’.

BC Line passes in village Chhirihiti through plot number 38, along partly northemn boundary of plot number 36,
northern boundary of plot number 35 and meets at point ‘C’.

CD Line passes in village Chhirihiti along eastern boundary of plot number 35,88, 87, 89 and meets at point ‘D’
DE Line passes in village Chhirihiti along southem boundary of plot number 89, 90, 93, 92 and meets at point ‘E’.

E-A Line passes in village Chhirihiti along southern boundary of plot number 92, 78, partly southem boundary of plot
number 75 and meets at starting point ‘A’,

[F. No. 43015/05/2010-PRIW-I]
M. SHAHABUDEEN, Under Secy.
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3% T um B ® wfrard dm ¥ g gf omh ¥ ol amifvr g W fredt §

{1 F. 43015/19/2010-NoARMEESY-1]
. TR, o v

New Delhi, the 15th December, 2010

S5.0. 3054.—Whereas it appears to the Central Government that Coal is likely to be obtained from the lands in the
locality described in the Schedule annexed hereto;

And Whereas, the plan bearing number SECL/BSP/GM/PLANING/L and/10/389 dated 3rd September, 2010 of the
area covered by this notification can be inspected at the office of the Collector, Raigarh (Chhattisgarh) or at the office of
the Coal Controller, 1, Council House Street, Kolkata-700001 or at the office of the South Eastern Coalfields Limited
(Revenue Section), Seepat Road, Bilaspur -495006 (Chhattisgarh);

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 4 of the Coal Bearing Areas
(Acquisition and Development) Act, 1957 (20 of 1957), (hereinafter referred to as the said Act), the Central Government
hereby gives notice of its intention to prospect for coal from lands described in the said Schedules;

Any persons interested in the land desctibed in the said Schedules may—
(i object to the acquisition of the whole or any part of the land, or of any rights in or over such land, or
() claim an interest in compensation if the land or any rights in or over such land, or

() seek compensation for prospecting licences ceasing to have effect, rights under mining leases being
acquired, and deliver all maps charts and other documents relating to the land, collection from the land of
cores or other mineral samples and due analysis thereof and the preparation of any other relevant record or
materials referred to in sub-section (7) of section 13 of the said Act,

t0 the officer-in-Charge or Head of the Department {Revenue), South Eastern Coalfields Limited, Seepat Road,
Bilaspur-495006 (Chhattisgarh), within ninety days from the date of publication of this notification in the Official Gazette.

SCHEDULE
Chhal Opencast Expansion Mine Block,
Dharamjaigarh Area,
District- Raigarh, Chhattisgarh

( Plan bearing numbes: SECL/BSPIGMPLANING/Land/ 10/389 dated the 3rd September, 2010) (Showing the land notified
for prospecting;.

4649 GI10—3
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(A) Revenue Land:
SLNo. |illage Patwari halka Tahsil District Areain Remarks
number hectares
1. Chha 30 Dharamjaigarh Raigarh 906.481 Full
2 Bandhapali K. Dharamjaigarh Raigarh 27400 Full
3 Khedapali 3 Dharatnjatgarh Raigarh 174.027 Full
4 Chandrashekharpur  3i Dharatajaigarh Kaigarh 479.193 Full
5 Nawapara ) Dharamjaigarh Raigariy 232609 Full
6. Pusalda k3| Dharamjaigarh Raigarh 967518 | Full
Total :- 3033.828 hectares (approximately) or 7496.59 acres (approximately)
(B) Forest Land :
SLNo. Nameof Forest Typeof  Range Division Arcan Remarks
Forest hectares
1 Lat PF Chhal Dharamiaigarh 176,736 Full
2 Chandrashekharpur PF Chhal Dharaniaigark 425 000 Part
Total :- 601,710 hectares (apprsximat&*ﬁy}:;; 1486.82 acres (approximately)
Grand Toral (A+B)=363%.538 hectares (approximately)
or 8983.41 acres (approximately)
BOUNDARY DESCRIPTION :—

A-BC Line starts from point ‘A’ in village Chhal and passes along commeon boundary of villages Chhal-Bokaramuda,
point ‘B’, Chhal-Kansabahar, Chhal-Gadainbahri and meets at point ‘C’.

CDE Line passes along common boundary of villages Chhal -Gadainbahri, Nawapara-Gadainbahri, point’D’, Nawapara
- Bogiya, Nawapara - Chitapali, Pusalda-Chitapali, Pusalda-Baheramuda and meets at point ‘E’.

BEG Line passes along common boundary of villages Pusalda-Barmuda,Chandrashekharpur-Barmuda,
Chandrashekharpur-Gurda, point ‘F’, Chandrashekharpur-Dehjari, Chandrashekharpur-Domnara and meets
atpoint ‘G’.

G-H-IJ Line passes along partly common boundary of villages Chandrashekharpw-Lat and peint ‘H’ then eastern
part of village Lat & point ‘I’, and meets at point ‘J* on the common boundary of villages Lat-Khedapali.

JK-L Line passes along common boundary of villages Lat-Khedapali, Lat-Bandhapali, point ‘K’, Lat-Chhal and
meets at point ‘L.

L-A Line passes along western village boundary of village Chhal and meets at starting point “A”.

[F. No.43015/1%/2010-PRIW-I]
M. SHAHABUDEEN, Under Secy.

| ¢ fagedt, 15 femsw, 2010°

WM, 3055, ~—EE TEER F 9% TAw e ¢, T Swes ot W IfewiEm wies 1 iy F wraen
v ey wrd o e

w& afegery & vl e B {Eiw S |- 1()/111/SIeTv827-0510, e 19 WE, 2010 F1 Friam awe
wowEen iy (v Bam) Fie TRk, fofw s, TTR-440 001 (RTE) F R T W qE TEE T
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[®. | 43015/20/2010-RARIMEERY-1]
T I, ST wa

New Delhi, the 15th December, 2010

8.0, 3055 —Whereas it appears to the Central Government that Coal is likgly to be obtained from the lands in
the locality mentioned in the Schedule annexed hereto-;

And Whereas, the plan bearing number C-1(E)INI/JJR/827-0510, dated the 19th May, 2010 of the area covered by
this notification may be inspected at the office of the Westem Coalfields Limited (Revenue Department), Coal Estate, Civil
Lines, Nagpur-440 001 (Maharashtra) or at the office of the Chief General Manager (Exploration Division), Central Mine
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Planning and Design Institute, Gondwana Palace, Kanke Road, Ranchi-834031 or at the Office of the Coal Controller, 1,
Council House Street, Kolkata-70 0001 or at the Office of the District Collector, Yavatmal-445 204 (Maharashtra).

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 4 of the Coal Bearing Areas
(Acquisition and Development) Act, 1957 (20 of 1957), (hereinafter referred to as the said Act), the Central Government
hereby gives notice of its intention to prospect for coal described in the said Schedules;

Any persons interested in the land described in the said Schedules may-
(@ object to the acquisition of the whole or any part of the land, or of any rights in or over such land, or
() claim an interest in compensation if the land or any rights in or over such land, or

(i) seek compensation for prospecting licences ceasing to have effect, rights under mining leases being
acquired, and deliver all maps charts and other documents relating to the land, collection from the land of
cores or other mineral samples and due analysis thereof and the preparation of any other relevant record or
materials referred to in sub-section (7) of Section 13 of the said Act,

to the Office of the Chief General Manager, Westem Coalfields Limited, Wani Area, Post Tadali, Tahsil Tadali,
District Chandrapur-441 224 (Maharashitra) or General Manager, Western Coalfields Limited, Land & Revenue Department,
Coal Estate, Civil Lines, Nagpur-440 001 (Maharashtra) within ninety days from the date of publication of this notification
in the Official Gazette,

SCHEDULE
Mungoli-Nirguda Deep and Nakoda Extension Block
Wani Area
District Yavatmal (Maharashtra)
[Plaa bearing number ; C-1(E)III/JJR/827-0510, dated 19th May, 2010]
“BLOCK-I”
SLNo. Nameofvillage Patwari Circle Tahsil District Areain Remarks
number (hectares)
1 Chincholi 105 Wani Yavatmal 173.546 Full
2 Sawangi 105 Wani Yavatmal 83457 Pant
3 Shivni 363 Wani Yavatmal 365.038 Part
4, Mungoli 108 Wani Yavatmal 68.604 Part
5, Sakhara 108 Wani Yavatmal 20677 Part
6. Kolgaon 108 Wani Yavatmal 150.788 Part
| Total area : 862,110 hectares (approximately)
or 2130.312 acres (approximatiey)
“BLOCK-I"
BOUNDARY DESCRIPTION:

A-B: Line starts from point ‘A’ on the Bank of Wardha River in Sawangi village and proceeds along with bank of .'
river and village boundary of village Chincholi and village boundary of Mungoli and meets at Point ‘B’.

B-C: Line passes along the village boundary of Chincholi village and cross the Nallah in between Chincholi and
Shivni villages and passes through the Mungoli village and common village boundary of Mungoli and
Kolgaon village and meets at Point ‘C’,
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C-D: Line passes through common village boundary of Kolgaon and Mungoli, Sakhara and through the village
boundary of Sakhara and Kolgaon and meets at Point ‘D,
D-E: Line passes through the common village boundary of Kolgaon and Sakhara and cross the village boundary
of village Yenak and meets at common village boundary of Kolgaon and Yenak at Point ‘E’.
EF: Line passes through the village Shivni and meets at Gaothan village Shivni at Point ‘F.
F-G: Line passes through village Sawangi and meets at Point ‘G’.
GA: Line passes through village Sawangi and meets at starting Point ‘A’
SCHEDULE
Mungoli-Nirguda Deep and Nakoda Extension Block
WaniArea
District Yavatmal (Maharashtra)
[Plan bearing number : C-1(EMII/JJR/827-0510, dated 19th May, 2010]
“BLOCK-II”
SI.No. Nameof Patwari Circle Tahsil District Areain Retnarks
village number (hectares)
L Kolgaon 18 Wani Yavatmal 120217 Part

Total area : 120,217 hectares (approximately)
or 297.060 acres {approximatiey)

“BLOCK-II”
BOUNDARY DESCRIPTION: .
D-H: Line starts from Point ‘D’ on the common village boundary of Sakhara and Kolgaon then passes along with
the outer boundary of village Kolgaon and Abadi and meets at Point ‘H’.
H-I: Line passes along the bank of River Penganga and meets at Point ‘I’,
I-J: Line passes along the common village boundary of village Kolgaon and Takli and meets at Point ‘J",
JK: Line passes through village Kolgaon and meets at Point ‘K’.
K-D: Line passes through village Kolgaon and acquired land for Mungoli OC and meets at starting Point ‘D’

{F. No. 43015/20/2010-PRIW-I]
M. SHAHABUDEEN, Under Secy.

¢ feoedt, 15 fRemr, 2010

WA, 3056, —F T WHR T Fraen URF &7 (3 ol fawmg) aifufm, 1957 (1957 #120) (foed yad
T TEN IR AU w1 T R) W g 4 A I9-9 (1) o 90 ol e wen & TewE wm i, | 3,
ITEE (i) TE 13 WE, 2010 H WA 9RT WFER F Hhgel Gaed B AfigET HJeaE wLen 447 aia
1 WeEd, 2010 g0 S sifgs & gor oqyEt | e vfiaa =1 g o o 9 462,00 T=aT (F9m) A1 1141.60
TFE (T B, FEE W EHEY T H A VG R G S o

AR = TR T 9% TE 8 T R T S W g et § fafifie T ofy @ wm d ween
sfre



(0T 11— 3(ii)] TRE 1 [T : R 18, 2010/ 27, 1932 8795

3Yd:, 3, FT GEHR, FHA o &4 (30 A fyry) afufram, 1957 F U0 7 Y S9-910 (1) 3R R
ifr 1 M Y € T e STl d i 462.00 TRAE (GTIN) A 1141.60 THE (FNT) W9 gff iR s
ufH f 0 56 WH g SAUFER T R FA R T mE R G A E

femoft 1 5@ figen & errla oM O 8 % YEiF dE RS/ AT 2010463 W 20 FOME, 2010 F
g wee, famdeh (we Ra) % weier 9 @1 1689 wiowiegy fuftes, oo svam, e (e
TR-486889) ® FwrEied ¥ A Higen FEE, |, weted w88 Wi, Fewma-700001 F Faed § fwa @
T & |

feooft 2 ;3w afufrm Y U 8 @ STl ) SR A e R w2, fod P STy ¥
AT i W snafar

“8(1) I TR W et it o e e ura 7 B et sfugE Pl T 2, fraas € stfuge ® P we
Q| g7 F wlter wogot iy o so fesdt o o Ot R o @ S8 W F R afusnl = ok e o #
TR F g F= TR |

TETHIT

(1) 99N % srui=nia g aufa w1 A s £ # st e it § steen sega 3 fie e s
wrn wed ¢ ol O hrard #=a T A fed o e A ST T ) '

(2) I9-uT (1) % i YT oMy werw widwT w1 fafed w9 d ® st oK wam Wit smafeedd w5
T T TR Ay sreart 3R geaE i sEat 3 ol th wvh amafe W g ween ol S
afsfia 99 afk w1 8, = 2 Tvar, N 9 AETE gugd E, 9F O 9 9 7 ) SU-4N (1) ® FdF
gl gfv ® @ G 9t § a0 5w W R Al # gey F o ol @ vl 5fn 2 fafee el W w ofe
¥ 30 W # A & e d el W e famfeil ok su g 9 T s @ stwea wha
fafa= fad F=g wom # 39= =g # fag m )

(3) 99N R vAE & fag a s fed g F feaag wwen som st wier § e 1 <m w6 w1 e
ofx iy 1 et Ot iy F 1 39 W B R T sfuferm ® sl o R forg o 20

fraeft 3; H=ig TR A wigen frEaw, 1, wRfoa B89 Wi, STHm-700001 F 35 afuftas i 9/ 3 & ordi= i
& O | WM 11, S 3, 39@E (i) T 17 SEqeR, 1987 © wahifte i g w31, 2839 i
5 SrFqat, 1987 % o Yew Wivwd ® w9 o figwa fea )

Sy
Ardiet e (fev 4 wne) =

T+ wmremwegn fafiry, fEwist
Foren-féiieit (wem wawr)

(Y@ T : TTe G /AT@/2010/63 TE@ 20 T, 2010]
(7 FEteh o aiffm 5t S areh e gER SfE Tl gw)

vt i
wH pi| o e L foren STFH TP feroafore
4 e @FRWmE) (g ¥)
1. et e 131 fdet  firden 46200 114160 wr

a 462,00 1141,60-
(T ) (FHT)




8796 THE GAZETTE OF INDIA : DECEMBER 18, 2010/AGRAHAYANA 27, 1932 [Part II—Skc, 3(ii)]

1, Wt ¥ i firg W W we Wt

63( W), 65(%M), 66 | 75, 75/608, 76 | 79, 80(SM), 81( W), 82(%IFT), 8I(WWT), 84 ¥ 88, 89(T™MW),
90( M), 91, 92, 93( M), 94, 95( W), 96( W), 98( W), 99, 100( WAT), 101( 9T}, 102( WAT), 122( ), 123(¥m),
155(9FT), 156(91T), 158( A1), 159 ¥T), 159/610( ¥, 160, 161(SMT), 162, 163, 164( UMW), 165, 166, 167( °FT), 168,
169, 170, 171(¥1T), 173(¥M), 206( 91T), 309( ¥FT), 310, 311{ XY, 312, 313(\M), 620/315( M), 316(5T), 317 &
342, 343( W), 344( W), 345( ), 361( 9FT), 362, 362/599, 363, 363/600, 364 | 369, 370( W), 372( W), 372/622( W),
373,373/621, 374, U o Tt a1 wrd 1R, 375 | 388, 389( W), 389/623, 390 | 396, 396/601, 397, 397/602, 398, 399,
400( %), 401, 402( SNT), 409( M), 4100 WFT), 412( M), 413, 414, 414/603( WFT), 415, 416( M), 417( A1), 418( ST),
419 | 423, 423/628, 424, 424/629, 425 T 428, 429( W), 430( W), 432( %), 3K 474( W) |

Hhar mof .
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T-9 T fag v’ & seew wiht ¥, sit o el B e W 429, 430, 432, 418, 474, 417, 416, 409 3R 410 |
3R W T PR (FE-=E V) 9 ofm o w R e et # aen B ' w faew R

-8 T forg ' R o # #, ok i T R W 410, 412, 414/603 T: 412 3 402 B ok geigen
w0 frRm-11 #1 g offm | w ¥ v R € o g e’ W firet &

v-w Yt g et @ oy vt 3, ok v Aol B e e 402, 400, 389 U P AR W R, 372, 3727622,
T: 372, 370, 361, 343, 344, 345, 65 3 63 @ W yoret & A e T 63 3k 80 W whHfew T & farg
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v et #

(1. §. 43015/37/2009-FaMaMEERY-1]
. YEEH, ot wiey
New Delhi, 15th December, 2010

8.0. 3056.—Whereas by the Notification of the Government of India in the Ministry of Coal number S.0. 447
dated the 1st February, 2010, issued under sub-section (1) of Section 4 of the Coal Bearing Areas (Acquisition and
Development) Act, 1957 (20 0of 1957) (herein after referred to as the said Act) and published in the Gazette of India, Part-11,
section 3, sub-section (ii), dated the 13th February, 2010, the Central Government gave notice of its intention to prospect
for coal in 462.00 hectares (approximately) or 1141.60 acres (approximately) of the lands in the locality specified in the

Schedule annexed to that notification; |

And, whereas, the Central Government is satisfied that coal is obtainable in a part of the said lands prescribed in
the Schedule appended to this notification;
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Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 7 of the Coal Bearing Areas
(Acquisition and Development) Act, 1957, the Central Government hereby gives notice of its intention to acquire the land
measuring 462.00 hectares (approximately) or 1141.60 acres (approximately) and all rights in or over the said lands,
described in the Schedule appended hereto. .

Note:1  The plan bearing number NCL/HQ/Revenue/2010/63 dated the 20th July, 2010 of the area covered by this
notification may be inspected at the office of the Collector, Singrauli (Madhya Pradesh) or at the office of the
Northern Coalfields Limited, Revenue Section, Singrauli (Madhya Pradesh - 486 889) or at the Office of the
Coal Controller, 1, Council House Street, Kolkata -700 001

Note:2  Attention is hereby invited to the provisions of the Section 8 of the said Act which provides as follows: --
Objections to Acquisition :

“8(1) Any person interested in any land in respect of which a notification under section 7 has been issued, may, within
thirty days of the issue of the notification, object to the acquisition of the whole or any part of the land or of any
rights in or over such land,

Explanation:

§)) It shall not be an objection within the meaning of this section for any person to say that he himself desires to
undertake mining operation in the land for the production of Coal and that such operations should not be
undertaken by the Central Government or any other person,

@ Every objection under sub-section (1) shall be made to the Competent Authority in writing and the competent
authority shall give the objector an opportunity of being heard either in person or by a legal practitioner and
shall, after hearing all such objections and after making such further enquiry, if any, as he thinks necessary, either
make a report in respect of the land which has been notified under sub-section (I) of Section 7 or of rights in or
over such land, or make different reports in respect of different parcels of such land or of rights in or over such
land, to the Central Government containing his recommendations on the objections, together with the record of
the proceedings held by him, for the decision of that Government.

k)] For the purpose of this section, a person shall be deemed to be interested in land who would be entitled to claim
an interest in compensation if the land or any rights in or over such land were acquired under this Act.”

Note:3.  The Coal Controller, I, Council House Street, Kolkata -700001, has been appointed by the Central Government
as the Competent Authority under section 3 of the said Act by notification number $.0.2839, dated the 5th
October, 1987 published in the Gazette of India, Part-11, section-3, sub-section (ii) dated October 17, 1987.

SCHEDULE
Mehrauli West (Dip North Side) Block

Northern Coalfields Limited, Singrauli
District - Singruali (Madhya Pradesh)

{Plan bearing number: NCL/HQ /Revenue/2010/63 datei the 20th July, 2010)
(Showing plot-wise land to be acquired in village Medhauli)

All Rights :
SL Mouza/  Police Village Name of Name of Area Area  Remarks
No, village Thana number Tahsil District (in hectares) (in acres)

L Medhaali Morwa 131 Singrauli  Singrauli 462.00 1141.60 Part

Total Area : 462.00 1141.60
(Approximately) (Approximately)

Plot numbers to be acquired in village Medhauli: |
63(p), 65(p), 6610 75, 75/608, 76 10 79, 80(p), 81 (1), 82(p), 83(p), 34 to 88, RI(P), 90(p), 91, 92, 93(p), 94, 95(p) 96(p),
98(p}, 99, 100p), 101 (p), 102(p), 122(p), 123(p), 155(p), 156(p), 158(p), 159(p), 159/610(p), 160, 161(p), 162, 163,
164(p), 165, 166, 167(p), 168, 169, 170, 171 (p), 1 73(p), 206(p), 309(p), 310,311 (p), 312,313(p), 620/315(p), 316(p),
31710 342, 343(p), 344(p), 345(p), 361 (p), 362, 362/599, 363, 363/600, 364 to 369, 370(p), 372(p), 372/622(p), 373,

4649 GY10—4
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373/621, 374, One unnumbered part plot, 375 to 388, 389(p), 389/623, 390 to 396, 396/601, 397, 397/602, 398, 399,
400(p), 401, 402(p), 409(p), 410(p) 412(p) 413, 414, 414/603(p), 415, 416(p), 417(p), 418(p), 419 t0 423, 421/628,424,
424/629,425 to 428, 429(p), 430(p), 432(p) and 474(p).

Boundary Description :

A-B Theline starts from point “‘A” and passes through Plot Nos. 123 and 100 of village Medhauli and passes over
the previously acquired boundary of Nigahi Block extension and meets at point “B”.

BC Line starts from point “B” and passes through plot Nos. 100, 93 and 155 of village Medhauli and passes over

the previously acquired boundry of Nigahi Block extension and meets at point “C”.

cb Line starts from point “C" and passes tirough plot nos. 155 and 156 of village Medhauli and passes over the
previously acquired boundary of Nighai Block Extension and meets at common point “D” situated over
previously acquired boundary of Jayant Block extension (Sub Block V),

DE Line starts from point “D” and passes through plot nos. I56; 155, 158, 206 again 158, 159, 161, 159/610, 164, 167,
173, 171, 311, 309, 313, 316, 620/315 and 429 of village Medhauli and passes over the previously acquired
boundary of Jayant Block Extension (Sub Block V) and meets o0 common plot boundary of plot nos. 429 and

428 at point “E"”.

EF Linestarts from point “E" and passes through plot nos. 429, 430,432, 418, 474,417, 416, 409 and 410 of village
Medhauli and passes aver the prévious acquired boundary of Jayant Block Extension (Sub Block V) and
meets at point “F™.

FG Line starts from point “F” and passes through plotnos. 410, 412, 414/603, again 412, and 402 of village Medhauli

and passes over the previously acquired boundry of Dudhuchua Block Extension-I1 and meets at point “G”.
GH Line starts from point “G" and passes through plot nos. 402, 400, 159, cne unoumbered plot, 372, 372/622,
again 372, 370, 361, 343, 344, 345, 65 and 63 of village Madhauli and meets on common plot boundary of plot
nos. 63 and 80 at point “H",
Hi Linestarts from point “H'* and passes through plot Nos. 80, 82, 81, 83 and 89 of Village Medhauli and meets at point “T".

| 5} Line starts from point “T"* and passes through plot nos. 89, 99, 96, 95, 98, 102, 101 and 122 of village Medhauli
and meets at Point “T”.

J-A Line starts from point “J”* and passes through plot nos. 122 and 123 of village Medhauli and meets at starting
point “A".

[F. No. 43015/37/2009-PRIW-I]
M. SHAHABUDEEN, Under Secy.
I W, a3 vk ot Tre
(e wre; e )
WS W =
7¢ fiwett, 27 TR, 2010
WL, 3057 YT ArTE =0 Fraw 1987 & fram, 7 % 39w (1) & €% (@) F S § Wi ams
= v st wm ¥ i Y o ¥ g e aee (F) F S T mefe o -

e
wa woifer sl o () Y den HoR 3 Hew ok fafy HaT T TR
wEn - = 3k vidw =t fafa
(1) (2) (3) (4)
1 T UW (4255 1 1955 T GONA 1, ST 2010 1-12-2010

e |
T AT Yyl w1 wRrl st T =R, qEw ae, 9, TEr e SR 9, € feet- 110002, S5t sl
w§ feeel, wioremn, Tvetmy, 9w, e oo W FEATAl: SRR, AR, ST, YT, HiERR, T, e,
W, FA, TR, T2, 70 w0y e F fawt 3g svam ¥
fafy 2 27-11-2010

[E%d : 33 09/2-106 ]
R F. ¥e7, AwfrE- v v e wea
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MINISTRY OF CONSUMER AKFAIRS, FOOD AND PUBLIC DISTRIBUTION
(Department of Consumer Affairs)
BUREAU OF INIDIAN STANDARDS
New Delhi, the 27th November, 2010

S$.0. 3057.—Inpursuance of clause (b) of sub-rule (1) of Rule 7 of the Burean of Indian Standards Rules, 1987, the
Bueau of Indian Standards hereby notifies that amendment to the Indian Standards, particulars of which are given in the
Schedule hereto annexed has been issued :

SCHEDVLE
SL No. No. & Year of the No. & year of the Date from which
Indian Standards Amendment the Amendment
shall have effect
M 4] (&) @
1 IS 14255 : 1995A erial bunched 01, October 2010 1122010
cables—for working voltages
up to and including 1100 Volts—
Specification .

i,

Copy of this Amendment is available with the Bureau of Indian Standards, Manak Bhavan, 9, Bahadur Shah Zafar
Marg, New Delhi- 110002 and Regional Offices:New Dethi, Kolkata, Chandigarh, Cheanai, Mumbai and also Branch Offices:
Ahmedabad, Bangalore, Bhopal, Bhubaneswar, Coimbatore, Guwahati, Hyderabad, Jaipur, Kanpur, Nagpur, Patna, Pune,

Date: 27-11-2010

{Ref ET09/T-106)
R. K. TREHAN, Scientist-F & Head Electrotechnical
CORRIGENDUM
New Delhi, the 30th November, 2010

S.0. 3058.—In the Notification of this Ministry, 5.0. No. 908 dated 25th March, 2010 published in the Gazette of
India-Part I1, Section 3(ii), for the week April 4—April 10, 2010 at page No. 1772, it is observed that there are certain errors
in the notification (English Version) which have been listed below :—

SLNo.  No. & Year of the Indian Details sent Details Correction
Standards Cancelled published required
8 (2} ©) 4 &)

1 157999: 1998/1S0 157999: 1998/1S0 157999: 1988/ Year of the standards
5494: 1978 Sensory 5494; 1978 Sensory 180 5494:1978 to be corrected as
analysis-Apparatus- Apparatus-Tasting 1998
Tasting glass for liquid glass for liquid products  5.0.No. 1743
products (First Revision) {First Revision) Datext: 05-09-1990 Dateof S.0. No. to

be comected

05051998
$.0.No, 1743
Dated: 05-09-1998

2. 1S 8574: 1977 Specification  1S8574:1977 158574: 1988 Yearof the Standard
for maize suzi or rava 10 be corrected as
(Semolina) 9o

3. 15 8806: 1978 Specification  * 1S8806: 1978 IS 8806: 1988 Year of the Standard
for pan goods to be cosrected as
confectionery (dragees) 1978

[Ref: FAD/G-128)

Dr. R. K. BAJAJ, Scientist F & Head (Food & Agri.)
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7 famwdt, 1 fems, 2010

3. 3059, — N T w0 Frem 1987 & Fram 7 % sufrm (1) % @8 (@) $ T ¥ 9idg 99 o1
T R sftrgfas v @ s = g F fie o uee () F dehw el m ¥ -

R
F Hyifu s o (H) T e Woivs #t wea ok fafu qoie T el
wEn T ik i Y fafy
(1) (2) (3) {4)
1 3MeTH 15111 (9T 1) : 2002 ' 4, TEAT 2010 01 s, 2010

T WG WA ) 9l WRa T S0, S YR, 9, TRt I S o, w8 feee- 110002, gta Fralet:
werpw, o, ¢, T A e wEiel sEntEE, dnal, W, W, S, T, SR, TR,
FE, TR, T, To aun fawaroge | fawt ¥y e ¥ |

fafyr < 01-12-2010

[wxst « €7 2372182
SR, . ¥#9, &t v vy fagg T
New Dethi, the 1st December, 2010

5.0. 3059.—In pursuance of clause (b) of sub-rule (1) of Rules (1) of Rule 7 of the Bureau of Indian Standards
Rules, 1987, the Bueau of Indian Standards hereby notifies that amendment to the Indian Stantiards, particulars of which are
given in the Schedule hereto annexed has been issued

SCHEDULE
SL No. No. & Year of the No. & year of the Date from which
Indian Standards Amendment the Amendment
shall have effect
(D @ &) (4
1. IS15111 : (Part 1) : 2002 Self 4 November, 2010 01 Jan, 2011
Ballasted Lamps For General
Lighting Services Part | Safety
Requirements

Copy of this Amendment is available with the Bureau of Indian Standards, Manak Bhavan, 9, Bahadur Shah Zafar
Marg, New Dethi-110 002 and Regtonal Offices: Kolkata, Chandigarh, Chennai, Mumbai and also Brarich Offices: Ahmedabad,
Bangalore, Bhopal, Bhubaneshwar, Coimbatore, Guwahati, Hyderabad, Jaipur, Kanpur, Nagpur, Patna, Pune,
Thiruvanathapuram,
[Ref: ET23/T-82]
R. K. TREHAN, Scientist-F & Head Eiectrotechnical
¢ fawett, 1 Ry, 2010

.3, 3060, —RATE WAF =g 91 1987 % Fam 7 % 30w (1) & @ig (@) % 376 § St qrw 3

TR g s # £ S s o frg o A () F dob fen A e E -

gt
wH Henfag IRAT T () FFen aviy %) e oy fi HOT T R
qem Y aift vird=s =1 fafy
(1) (2) (3) {4)
1. AW 2418 (9T 1) ¢ 1977 6, SR, 2008 01 w743, 2010

2 M 2418 (9P1 1) : 1977 7, ST, 2010 01 T, 2010
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W WRHE e ) wiedl WRd wEE s, WEE e, 9, e I wE ", 76 fieeft- 10002, S wraieat
¢ feeett, Fiewm, IS, S, T A% VIR FEEE SETEER, SR, W, (IR, ey, TR, e,
TR, FAG, TG, T, [0 o0 frearargs § Reel ¥ svee ¥ |
fafq 1 01-12-2010

[uRst €& 23/21-20)
R %, e, AMlre-TF T v g wwm
New Delhi, the 1st December, 2010

S5.0. 3060.—In pursuance of clause (b) of sub-rule (1) of Rules (1) of Rule 7 of the Bureau of Indian Standards
Rules, 1987, the Bueau of Indian Standards hereby notifies that amendment to the Indian Standards, particulars of which are
given in the Schedule hereto annexed has been issued :

SCHEDULE
SL. No. No. & Year of the No. & year of the Date from which
Indian Standards Amendment the Amendment
shall have effect
(1) @ ) @
1, 1S2418 : (Part 1): 1977 6 October, 2008 01 Jan, 2011
Tubutar Flourescent Lamps For
General Lighting Service Part 1
Requirements And Tests
(First Revision)
2 1S2418: (Part 1): 1977 7 October, 2010 01 Jan, 2011
Tubular Flourescent Lamps For
General Lighting Service Part 1
Requirements And Tests

(First Revision)

Copy of this Amendment are available with the Bureau of Indian Standards, Manak Bhavan, 9, Bahadur Shah Zafar
Marg, New Dedhi-110 002 and Regional Offices: Kolkata, Chandigarh, Chennai, Mumbai and also Branch Offices: Ahmedabad,
Bangalore, Bhopal, Bhubaneshwar, Coimbatore, Guwahati, Hyderabad, Jaipur, Kanpur, Nagpur, Patna, Pune,
Thiruvanathapuram.,
Date: 01-12-2010

[Ref: ET 23/T-20)
R. K. TREHAN, Scientist-F & Head Electrotechnicat
¢ faeet, 2 femeaR, 2010
T3, 3061, —RETE 9F g0 a7 1987 & fraw 7 % 3ufm (1) F 8T (@) & FF60 | TR wres =1
ERgr i e & 5 AR orggsh o g g T (w5 F geinm fen e R ¥ -

Nl
w wyiftm St AR ) e ey = wE i fafy HeieA T 'R
L 7 oiR v %1 fafy
(1) (2) (3) _ (4)
1 ST 118272008 W= AEA- WY WA 1, R, 2010 31 3R, 2010
TEATTE W SN - e R
w1 ISh (R i)
2 ST 15053 2001 W Fyior- HeigT dem 1, SRS, 2010 31 3T, 2010
500 Wit SN & | ¥9 F e
7 fo ErRifers Rt firm

AT ST
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T T Wil RS qeS o, W o, 9, WETEt YE W Ww, 78 faeef- 10002, S5 w7
Teeelt, e, So¥iG, SR, TEE 9o VRS WACR] MEAER, SR, WO, [, R, T, S,
AR, FAG, TR, Y, T0 7o freamgen o fat 3 wwwst

[wed ; & ¥ Fait-16]
. H. fire, F9frF ‘v’ w8 ww (ST )

New Delhi, the 2nd December, 2010

$.0. 3061,—In pursuance of clause (b) of sub-rule (1) of Rules (1) of Rule 7 of the Bureau of Indian Standards
Rules, 1987, the Bureau of Indian Standards hereby notifies that amendment to the Indian Standards, particulars of which
are given in the Schedule hereto annexed have been issued :

SCHEDULE
Sk No. No. & Year of the No. & year of the Date from which
Indian Standards Amendment the Amendment
shall have effect
(M 2 3) (4)
L 1S 11827 : 2008 Automotive vehicles- Amendment No. 1, October, 2010 31 October, 2010
Calibration of speedometer-Method
of evaluation (second revision)
2 1S 15053 : 2001 Shipbuilding-Hydraulic Amendment No, 1, October, 2010 31 October, 2010
steeting gears for vessel below 500
GRT-General requirements

Copy ofthis standard is available for sale with the Bareau of Indian Standards, Manak Bhavan, 9, Bahadur Shah
ZafarMarg, New Delhi-110 002 and Regional Offices: New Dethi, Kolkatta, Chandigarh, Chennai, Mumbai and also Branch
Offices: Ahmedabad, Bangalore, Bhopal, Bhubaneshwar, Coimbatore, Guwahati, Hyderabad, Jaipur, Kanpur, Nagpur,
Patna, Pune, Thiruvanathapuram.

[Ref: TED/G-16]
T. V. SINGH, Scientist ‘F’ & Head (Transport Engg.)

¢ faeedt, 2 e, 2010

T, 3062,— VI W =0 Fram 1987 F fam 7 % wafaw (1) # 9= (@) ® o179 & vl 7ee =1
TaRgR sugfaa s € fw erigsh o feg o wrs () o S e AR ¥ -

AT
wa wuifr sTefta e () ®Y S, qiyA wt Hew s fify T T EH
i T4 3k Tidw =1 fafy
(1) (2) (3) (4)
1. SMETH 15337:2003- 3§90 YA OEY  HIEA HWew 1, T, 2010 30 TR, 2010

ol it W % forg wieAr smuifa
Hraror whn-fafafe
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T T W R AT S, TR WA, 9, TRTEE ¥ITE R AT, ¢ Reewt- 10002, S wrteral 4§ e,

FIHR, TUEE, S5, TS T VRN S ENEERE, SR, S, JEa, S, TEeR, 3RO, T,

FAR, A, T, T 79 frearrgw § fam 3 swww €

fafl : 02-12-2010

[wasf : ot 2478421
0. =, A9 ' TF ' @ TE (edE)
New Delhi, the 2nd December, 2010

S.0, 3062.—In pursuance of clause (b) of sub-rule (1) of Rules (1) of Rule 7 of the Bureau of Indian Standards
Rules, 1987, the Bureau of Indian Standards hereby notifies that the Indian Standards, particulars of which are given in the
Schedule hereto annexed have been established on the date indicated against each :

SCHEDULE
S1. No, No. and Title of the standard (s) No. & year of the Date from which
Amendment the Amendment
. shall have effect
Y @ 3) @
L IS 15337:2003-Coal tar based Amendment No. 1, November, 2010 30 November, 2010

anticorrosion tape for protection of

underground mild steel pipelines-

Specification

Copy of this Amendment is available for sale with the Bureau of Indian Standards, Manak Bhavan, 9, Bahadur

Shah Zafar Marg, New Delhi-110 002 and Regional Offices:New Delhi, Kolkatta, Chandigarh, Chennai, Mumbai and also
Branch Offices: Ahmedabad, Bangalore, Bhopal, Bhubaneshwar, Coimbatore, Guwahati, Hyderabad, Jaipur, Kanpur, Nagpur,
Patna, Pune, Thiravananthapuram.
Date: 02-12-2010

[Ref: MTD 24/T-42)
P.GHOSH, Sc ‘F' & Head (Met Engg.)
¢ feelt, 3 femmm, 2010
T3, 3063, — WA UHF =4 Fam 1987 = Fram 7 % s9fmm (1) # @ (@) 3 3w § 9rda 97 =0
TRER SfugfE awa & s f T T @ e = o o frg e ¥ aee () F giew fean mvfed W
¥ -

Eauel
Eol qOfiE e e #) we A 5 W iR fat TeieA @ e
e i o 1 fafa
(n (2) (3) (4)
L aME TH 4253 (WM 2) : 2008 FF TINEA | 1, SR, 2010 31 ¥FFH, 2010
oA vite- fafofie : wm 2 w6
R T (3ET )

TW TYiYR # WHa WRE O o0, WEE YEE, 9, FEIg YIE Wl OF, 7 fReeit- 110002, S5 wwieal:
TR, FIAR, TR, T, T a0 frrararge °© fawt ¥ vae €
fafa : 03-12-2010
[ggd:mm € da-2:1]
W, #. A1, It T T vgE (At g
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New Delhi, the 3rd December, 2010

5.0. 3063.—In pursuance of clause (b) of sub-rule (1) of Rules (1) of Rule 7 of the Bureau of Indian Standards
Rules, 1987, the Bureau of Indian Standards hereby notifies that the amendments to Indian Standards, particulars of which
are given in the Schedule hereto annexed have been issued :

SCHEDULE
SL No. No. and year of the No. and year of the Date from which
Indian Standards amendment the Amendment
shall have effect
(D 4] 3 @

1. IS 4253 (Part 2):2008 Cork composition ~ Amendment No. 1, October, 2010 31 October, 2010

sheets-Specification Part 2 Cork and

rubber (Second Revision)

Copy of this standard is available for sale with the Bureau of Indian Standards, Manak Bhavan, 9, Bahadur Shah
Zafar Marg, New Delhi-110 002 and Regional Offices:New Delhi, Kolkatta, Chandigarh, Chennai, Mumbai and also Branch
Offices: Ahmedabad, Bangalore, Bhopal, Bhubaneshwar, Coimbatore, Guwahati, Hyderabad, Jaipur, Kanpur, Nagpur, Patna,
Pune, Thiruvananthapuram.

Date: 03-12-2010
{Ref: MED/G-2:1]
C.K. VEDA, Sc. ‘P’ & (Head Mechanical Engineering )

¢ fezeit, 8 fre, 2010

AT, 3064, —F3T THR TAN (F9 % O 19 @ # fag w@m) 4w, 1976 3 frw 10 39 fram
(4) ® o7 ¥ Iqsitem Toe, Ty ok gefwl faaon g (@ i arfafe faao fram) 2 yerefeE Py
W w=n serw frmy w frcifafaa safeg, foas 80 wfavm @ sifas wiarigs 7 5=t =1 sefas = wma = faa
2, 7 sfrgfa it t .-

1. w2 v fam,
FER W VYA, TF-2 T,
e 9,1, WwAsEE, e,
JIE TR, JO-411 018

[dem: ¥-11011/1/2008-%=1)
THR W, HgE wiem

New Delhi, the 8th December, 2010

S.0. 3064.—In pursuance of Sub-rule (4} of Rule 10 of the Official Language (use for official purpose of the
Union) Rules, 1976 the Central Government hereby notifies the following office of Central Warehousing Corporation under
the administrative contrel of the Ministry of Consumer Affairs, Food & Public Distribution (Deptt. of Food & Public
Distribution), where of more than 8(% of staff have acquired the working knowledge of Hindi :

1. Central Warchousing Corporation,
Container Freight Station,
F-TI Block, Plot No. 1, MIDC,
Pimpari, Yashwant Nagar,
PUNE-411018

[No.E-11011/1/2008-Hingdy]
NAVEEN PRAKASH, Jt. Secy.
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eferm A wpt T A
7 fewett, 13 feaw, 2010
WA, 3065.— I GTHT B AiFHed § 97 AEEs 99T 84 & [ i fA s
ferfes & vy geer & @mwwﬁaﬁfmﬁﬁw%naﬂ?%ﬁw

frdt § Pun swdierAl @ TRE T % aiEed & fig d9d PeitmRar s
fafres Zm R - el - T rveRA R A ey ;

ﬁ,%nwaﬁmmﬁaﬁ%ﬁm%ﬁﬂmmawgﬁmm%mw
it #, Pr e e amves R W @1 waE A S e S & s
FPE § At ¥, S & AR &1 e fmn g

w9, A FEN, Yvam it ot aeeeeT (9§ sem & siter # o)
e, 1962 (1962 &1 50) & ary 3 & gwwr (1) g0 Yo il 1 warm &3
20, ST TUERT & HABIT B WA B B WG T B EET FT T

#1¢ i, A oF AT § ot oy ¥ Raag ¥, oF aria o R s wfulem @ aw
3@ zwymy (1) & el i & 7 SARepE B ufRRdt e AT @ S 7.
TRE, T BR B T g B AT e R o & g qwam & e
& 3o & ey § o &, Tmeem, mem o, dunf Adfhefen e s, .
67-11-2172, WRIge, < gl ofew @ & AR, G A1 W, SRS - 633 003, T
e T, Y Se9T T @ Rifge B9 d miw 9 e,

S

il aePl A g et sefowt T T § AR
e ] o a3y, afid &
T & AW w4 4. [ w3 Riawt 4. PO A%
W) o |
! o | . e L 3 4 3

1} gimegmy 50/3 00 00 49
50/5 00 07 89

51/3 00 15 10

51/4% 00 09 40

5112 00 01 91

51/1 00 12 36

51/44 00 02 48

51/4u 00 02 80

5175 00 00 05

48/34 00 13 63

48/1 00 00 10

4834 00 25 35

47/1a 00 12 09

47j2 00 01 91

A7[1& 00 00 70

1649 GV10—5
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! A ! [ 2 [3 T4 T5 1

mmmafw..) 13077 00 00 06
140/2 00 13 02
140/3q 00 12 40
140/34 00 17 20
141/2 00 01 58
150/1 00 11 07
141/3c 00 26 90
142 00 05 86
147/3 00 18 14
146 00 45 23

[T 98- 14014/102/2010 A,
e 991 OgM, A wiag

MINISTRY OF PETROLEUM AND NATURAL GAS

P New Delhi, the 13th December, 2010

5. 0. 3065.— Whereaxs it appears to Government of India that ii is necessary in public
intercst that for the transportation of natural gas from on-shore gas processing terminal at
Kakinada on East Coast of Andhra Pradesh of M/s Reliance Industries Limited, to
consumers in various parts of the country, Vijayawada-Nellore-Chennai Pipeline should
be laid by M/s Rclogistics Infrastructure Limited;

And, whereas, il appears to Government of India that for the purpose of laying such
pipeline, it is necessary to acquire the Right of User in land under which the said pipeline
is proposed to be laid and which are described in the Schedule annexed here to;

Now, thercfore, in exercise of the powers conferred by sub-section (1) of Section 3 of the
Petroleum and Mincrals Pipelines (Acquisition of Right of User in Land) Act, 1962
(30 of 1962), the Government of India hereby declares its intention to acquire the Right
of User therein;

Any person interested in the land described in the said Schedule may, within twenty-one
days from the date on which the copies of the notification as published in the Gazette of
India under sub-section (1) of Section 3 of the said Act, are made available to the general
public, object in writing to the acquisition of Right of the User therein for laying the
pipeline under the land to Shri K. Gangachalam, Competent Authority, Relogistics
Infrastructure Limited, D.No. 67-11-21/2 Savisuja, Opp, New Centuary Public School,
L.B. Nagar, Kakinada - 533003, East Godavari District, Andhra Pradesh State.
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, Schedule
Mandal/ Tehsil /Taluk:Penugonda District:West Godavari State:Andhra Pradesh
Village Survey No./Sub-Division No. Area to be acquired for ROU
Hec Are C-Are
1 2 3 4 5
1) Dongaravipalem 50/3 00 00 49
50/5 00 07 89
51/3 00 15 10
51/4C 00 09 40
5172 00 43 91
51/1 00 12 86
5i/4B 00 02 48
51/4A 00 02 80
51/5 00 00 05
48/3B 00 13 63
48/1 00 00 10
48/3C 00 25 35
47/1A 00 12 09
47/2 00 01 9
47/1B 00 00 70
140/1 00 00 06
140/2 00 13 02
140/3A 00 12 40
140/3B 00 17 20
141/2 00 01 58
1501 00 1t 07
14173A 00 26 920
142 00 05 86
14773 00 18 14
+ 146 00 45 23

[F. No. L-14014/102/2010-GP]
SNEH P. MADAN, Under Secy.

7§ feeedt, 13 fewa, 2010

WA 3066.— ypr WHR B AHRT ¥ YT H@E T il & % aberng ¥ et & oM
RereRrareT-SeR-AE WETATE & i WiEe ¥ 2w & Rt Rl § Sovieanll 9y T @
R & g Taf Rifrefean Tongae Rifs o Fee-zgdeita agumEs Red sl ait;
AN, W WHN H IF NFIEA N B wher @ B 98 ey 9 e ® ™ 3w s ¥, R
it I NEURE RS T &y ¥ ain o gw aftrger & suree sgdt § aRfa 3, sodm @
e @1 ot fem A '
376, 3, AT T, Wiy A G ygw (9 awim @ st @ o) s, 1962
(1962 @ 50) ¥ enur 3 A Syur (1) FRT vt Rl 1 wEvy e g, O WM & AR @
I B B A 3G B Sy S ¥
& i, T I gad ¥ aftfa it 5 Rae ¥, o ariier & Ry Saa St 4t ua 3 % svam
(1) & ardr sl At ¢ ifrga St g graror T Bt S w0 & T Y, e R &
W & TN TEwerd ReE oM @ e owm & sier 3 o & dey § o o | tomies, Tay
oRerh, elmiay Feerm s, 7.99/64, tigsngw, dd¥ar @die 3 W, B -
639001, qRwrrg TR i P #9 7 3ndg 4w |
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KE

ART® ST Rt stwm o :
N -3 -t T
ia &1 T o &/ og R ¥- M
WRqr| o (R
1 2 3 4 5

1) wieramm 57/2 00 04 86
57/1 00 00 A6
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[T H. T.- 140" 4/91 2¢10- .98
7 9 A, 9 afam

New Dethi, the 13th December, 2010

S. 0. 3066.—Whereas it appearsto  Government of India that it is necessary in  public interest that

for the transportation of Natural Gas from terminal point of Vijayawada — Nellore — Chennai pipeline
near Tiruttani in TamilNadu to consumers in various parts of the country, Chennati - Tuticortn pipeline
should be laid by M/s Relogistics Infrastructure Limited;

And, whereas, it appearsto  Government of India that for the purpose of laying such pipeline, it is
necessary to acquire the Right of User in land under which the said pipeline is proposed to be laid
and which are described in the Schedule annexed hereto;

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 3 of the Petroleum
and Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962 (50 of 1962), Government of
India hereby declares its intention to acquire the Right of User therein;

Any person interested in the land described in the said Schedule may, within twenty-one days from
the date on which the copies of this notification as published in the Gazette of India under sub-section
(1) of Section 3 of the said Act, are made available to the general public, object in writing to the
acquisition of the Right of User therein for laying the pipeline under the land to
Shri §.Rajamanickam, Competent Authority, Relogistics. Infrastructure Limited, No. aD/6D
Ramakrishnapuram, Opp.Pillayar Kovil, Karur — 639 001,Tamil Nadu State.
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Schedule
Taluk:Attur District:Salem State:Tamil Nadu
Village Survey No./Sub-Division Area to be acquired for Rol
Hec Are C-Are
1 2 3 4 5
1) Malliyakarai 5712 00 04 86
5711 00 00 46
297 00 00 62
5113 00 01 90
58 00 40 93
59/2 00 32 43
3021 00 40 02
301/5 00 16 18
301/4 00 07 66
3011 00 06 00
63/3 00 25 87
6372 00 30 30
287/6 00 00 73
287/5 00 26 43
84 00 01 81
87 00 01 28
85 00 0t 77
284/1 00 I3 60
86 00 2] 87
286 00 Of 25
89 00 02 00
88 00 05 37
285 ¢ 17 73
281 00 25 20
2831 00 39 10
28372 00 00 13
283/3 00 09 39
283/4 00 0l 22
282/3 _ 00 07 85
Taluk:Namakkal District: Namakkal State:Tamlil Nadu

1) Kalkurichi 173/5 00 0z 17
173/4 00 29 03
17372 00 01 13
172/2 00 0 28
Nala in Survey No. 172/1 00 08 30
171/1 00 0t 91
17172 00 29 02
171/3 00 27 44
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1) Katkurichi (Contd) 170/1C 00 25 69
2) Belukkurichi Road in Survey No. 321 00 07 75
323/2B 00 13 29
32312A 00 09 17
Nala in Survey No. 324 00 06 37
32513 00 39 29
33713 00 31 50
337/4 00 01 42
3317 00 02 06
330 00 45 95
3512E 00 55 51
351/2F 00 32 75
352 00 02 22
357 00 29 13
363 00 08 02
364 00 18 29
365/3 00 36 30
Nala in Survey No.373 00 07 49
377/2D1 00 01 82
3nnc 00 16 34
377/2D2 00 26 89
377/3A 00 03 26
3771/3B 00 07 44
377113C 00 09 33
383/1C 00 46 67
383/1B4B 00 10 31
38372 00 00 33
383/3A 00 00 10
384 00 98 32
385/1A 00 35 09
385/1B 00 22 99
3871 00 72 04
3) Uttiragadikaval 164 00 48 37
16372 00 00 77
163/3B 00 00 17
163/4 00 06 43
163/5 00 23 05
163/6B 00 04 49
163/6A 00 32 38
166/1A1 00 15 52
166/1A2 00 34 21
166/1A3 00 24 73



8826 THE GAZETTE OF INDIA : DECEMBER 18, 2010/AGRAHAYANA?27, 19332 cart 11 s, 340
1 2 3 | 4 | s 1
3) Uttiragadikaval (Contd) 167/3C 00 09 23
166/2A 00 65 43
170 a0 00 53
169/6B 00 61 60
153/1 00 i3 61
153/2 00 13 52
15373 00 09 69
153/5 00 03 )
153/4 00 03 33
153/6 00 i 76
149/1 00 15 78
149/2A 00 00 A7
149/2B 80 01 62
149/2C 00 07 32
Road in Survey No. 149/3 00 03 42
149/4 00 i4d 82
i50 0G 42 59
135/3 0c 00 24
135/2 60 19 32
135/4 60 19 56
133/1A 0o 01 41
133/1B 00 01 i8
133/2 Q0 90 16
133/2A1 30 06 92
133/3 00 10 39
133/4 00 06 01
132/2B 00 17 42
130/4 00 15 77
13028 00 i2 83
130/6 00 30 £4
123/8 G0 24 50
129/5A 00 04 94
126/1A1 00 0i 42
12412 00 06 16
124/3 00 06 33
124/4 00 12 94
124/11C 00 27 68
126/1A2 00 20 79
125/1 00 17 24
125/2 00 15 23
Road in Survey No. 105/4 00 03 29
105/SA1B 00 30 00
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3) Uttigadikaval (Contd) 105/5B83 00 25 41

104/1 00 02 03
222 00 25 44
104/5 00 02 41
103/6 00 08 51
4) Tirumalaigiri Road in Survey No. 2/1A 00 11 94
2/1B1 00 12 49
2/1B2 00 36 32
2/2 00 27 84
Read in Survey No. 3 00 1l 40
106/3 00 34 22
106/4A 00 02 04
105 00 41 47
106/4B 00 06 99
106/6 00 06 62
110/5A 00 03 11
110/6D 00 00 10
110/7A 00 25 32
110/7B 00 02 07
119/4 00 16 91
104 00 43 50
96/2C 00 11 02
96/2A 00 47 06
95/28 00 18 27
95/4B 00 11 83
97/4A1 00 05 18
g1 00 10 47
90/1A 00 66 84
92/1 00 32 44
Nala in Survey No. 197 00 04 07
193 00 60 14
192 00 19 33
178/1B 00 00 10
174/1A 00 16 11
174/1B 00 13 72
174/3A 00 06 32
174/4B1 00 34 24
174/4B2 00 02 23
Road in survey No. 280 00 07 83
282 00 45 02
288 00 20 %
Road in Survey No. 287/1 00 10 91



8828 THE GAZETTE OF INDIA : DECEMBER 18, 2010/AGRAHAYANA 27, 1932 [Part [I—See. 3(ii)]

| 1 | 2 | 3 | 4 | s
4) Tirumalaigiri (Contd) 287/3 00 03 09
287/4 a0 07 76
287/5 00 29 81
290/2A 00 09 02
290/3E 00 14 93
290/4 00 25 67
291 00 11 52
300 00 15 92
299/2A 00 33 I
299/2C1 00 34 3!
308/3B 00 12 14
308/3C 00 28 91
308/6 00 03 23
308/7 00 00 35
3092 00 09 51
30973 00 38 88
310/1A 00 16 39
310/1B 00 05 95
310/2D1 00 35 36
3107202 00 01 66
3102C 00 01 62
311/4 00 02 84
31171 00 32 01
5} Periyakulam 16311 00 01 82
163/9 00 16 64
163/2 00 19 66
163/8 00 27 89
Road in Survey No. 173 00 03 86
176/1A1 00 04 14
176/1A2 00 26 10
176/4 00 0t 82
176/1B 00 01 93
176/1D Co 47 36
176/1C 00 01 46
177/4 00 00 44
17812A 00 28 03
178/2B 00 23 87
178/2C 00 19 69
178/8 00 02 49
17817 00 04 16
178/6 00 06 87

178/5A 00 21 77
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| 1 | 2 | 3 | 4 5
5) Periyakulam (Contd) Road in Survey No. 178/5B 00 03 87
6) Puallamparai Road in Survey No.1 00 05 02
2/1B 00 29 25
2/5B 00 a1 53
2/5C 00 33 42
2/4B 00 00 59
3NA 00 17 46
3/1B 00 01 23
3/1E 00 18 15
3R 00 13 98
3/5 00 00 85
4/6 00 02 59
4/5 00 07 25
4/8 00 10 80
4/9 00 17 92
4/10 00 02 88
411 00 02 22
Road in Survey No. 4/12 00 03 55
27/2B 00 12 14
27/4 00 i1 72
28/1 Q0 23 68
28/2C 00 05 83
282D 00 05 32
28/5 00 12 44
28/8A 00 00 38
28/7A 00 00 39
28/7B 00 05 12
28/8B 00 12 12
28/10 00 00 43
28/11 00 03 46
28/12 00 14 78
39/1 00 10 15
3972 00 05 19
26/5 00 00 19
38 00 09 84
40/1A 00 14 35
40/1D 00 03 73
40/1C 00 07 29
40/1B 00 05 98
40/2 00 03 98
20541 00 03 69
206/5 00 17 34
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1 i | z T N
6) Pallamparai (Contd) 206/6 00 19 06
20572 00 25 95
21071 00 03 89
2102E 00 00 42
210/2D 00 08 13
21073 00 15 76
2091 00 06 89
20912 00 08 56
211/1A 00 09 62
21173 00 23 93
Nala in Survey No. 224 00 06 84
222/1B 00 29 43
222/1A 00 30 97
2212C 00 @5 33
221/2B9 00 22 94
221/2B8 00 22 05
221/2B7 00 03 03
229 00 08 64
2301 00 36 83
231 00 09 66
7) Akkiyampatti 135/1 00 31 70
134/1 00 00 68
136/1 00 00 61
134/2 00 43 50
134/3C 00 00 68
134/3D 00 20 61
141/1 00 02 21
14172 00 21 90
14173 00 20 89
142/3B 00 16 22
142/3A 00 17 67
14311 00 29 46
15111 00 05 07
15172 00 04 13
151/4 00 15 28
Road in Survey No. 147 00 03 81
146/1A 00 07 22
146/1B 00 50 17
146/1C 00 12 61
148/1C 00 25 56
367/1 00 17 47

367/2A 00 17 36
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7) Akkiyampatti (Contd) 367/2B 00 08 46
Road in Survey No. 368 00 02 96
370/3D 00 25 54
370/3E 00 02 55
370/3C 00 04 75
369/1 00 04 51
36972 00 08 01
8) Palaiyapalayam 8711 00 24 "7l
Road in Survey No. 87/2 00 03 60
87/6A 00 06 59
87/3 00 27 06
87/6B 00 12 38
87/5 00 30 32
90 01 06 24
93/1B 00 00 10
93/1A 00 15 17
94/3A 00 34 70
94/4 00 08 94
94/3B 00 22 85
96/4 00 34 11
96/6 00 00 16
Nala in Survey No. 108 00 04 68
106/6 00 34 59
105 00 44 04
Nala in Survey No. 144/1 00 01 €2
Nala in Survey No. 124 00 19 52
144/2B 00 31 43
144/3B 00 11 05
150/4B 00 10 95
150/5A 00 00 64
150/5B 00 04 44
150/5C 00 03 13
150/6C 00 21 79
Road in Survey No .142 00 04 75
Road in Survey No .157 00 74 20
156/1B 00 01 73
156/2 00 12 60
158/2 00 39 20
158/1B 00 03 40
159/3 00 14 41
159/1A34 00 21 33
15972 00 00 10
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8) Palaiyapalayam (Contd) 159/1A3 00 09 33
163/1E 00 05 09
16372 00 00 62
162/4 00 05 94
162/5 00 00 72
162/6 00 00 10
162/7 00 14 42
162/11A 00 06 50
162/8 00 07 35
162/11B 00 07 34
161/1 00 04 49
161/10 00 06 24
161/11 00 09 87
161/9A 00 09 25
160/2 00 00 10
Road in Survey No. 292/1% 00 04 66
292/2 00 08 66
29213 00 00 10
292/6 00 11 63
29217 00 12 31
292/9A 00 01 25
292/9B 00 03 04
292/8 00 03 66
292/9C 00 16 33
292/10 00 11 54
292/11A 00 03 38
292/12 00 00 10
292/11C 00 04 12
Road in Survey No. 292/11D 00 06 03
288 00 32 41
289 00 61 39
31N 00 23 73
31145 00 00 18
311/6 00 15 90
31177 00 02 22
Road in Survey No. 312 00 03 76
319/1A2 00 02 14
319/1A1 00 23 80
319/4 00 22 84
318/5 00 05 95
318/3 00 07 29

318/4 00 29 R6

i o o (MY [ . (] [ TIRAE RN N



{ o —4@vE 3(ii)] oRA 1 T : fgam 18, 2010/30EE 27, 1932 8833
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8) Palaiyapalayam (Contd) 31872 00 00 92

321 00 12 42
33872 00 12 80
3381 ¢o 48 97
337/8 00 00 26
337/14 00 01 24
33972 H 01 39
339/1A 00 34 48
340/11 00 25 88
339/1B 00 02 37
343/3 00 01 49
343113 00 03 41
343/12 00 04 13
343/14 00 05 46
343/11A 00 08 57
343/11B 00 16 05
343/8 00 00 10
343/10 00 02 40
9) Thusur 197 00 14 56
Road in Survey No. 198 00 04 52
202/1C 00 00 22
202/8B 00 02 38
202/8C 00 05 08
202/98 00 01 60
202/9A 00 02 51
202/9C 00 04 02
20 00 00 68
202/1C 00 09 36
203/1 00 10 47
203/3 00 03 68
203/4 00 03 30
203/5C 00 07 91
203/7C 00 00 10
203/78 00 02 38
203/7A 00 0s 00
204/2A 00 06 45
204/2B 00 06 30
204/2C 00 11 57
204/1 00 12 69
206/1A 00 00 20
206/1B 00 00 83
206/1C 00 00 65
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| 1 1 7 Ts [« 5
9) Thusur (Contd) 20672 00 18 95
206/3 00 12 53
215 00 39 g1
214/12 00 01 oG
214/13 00 o4 11
214/10 00 00 16
213/1 00 00 21
214/14C 00 07 07
214/14B 00 00 70
214/14A 00 00 10
214/6F 00 04 29
214/6E 00 03 91
212 00 20 03
224/5C 00 00 30
224/12 00 02 19
224/13 00 08 32
224/14 00 02 08
224722 00 02 86
22577 00 01 75
225/6 00 04 45
225/1 00 06 03
22572 00 04 03
225/4 00 08 00
225/5 00 08 74
226/1 00 22 69
227/1D Q0 00 10
227/6A 00 o 37
227/6B 00 01 30
227/6C 00 03 06
227/17B 00 02 33
227/1C 00 03 24
226/4A 00 1 14
227/11D 00 06 49
226/5B 00 00 34
228/2A 00 03 37
228/2C 00 03 43
228/3B 00 02 49
228/4A 00 02 89
228/12B 00 02 09
228/12A 00 0l 67
228/8 00 06 76
228/7 00 00 47
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G) Thusur (Contd) 228/11 00 01 88
228/9 00 02 56
228/10 00 12 50
229/1 00 07 41
22913 00 14 39
230/4 00 14 04
230/6 00 00 92
230/5 00 09 15
23013 00 08 19
23072 00 08 57
130 00 01 30
129/6 00 01 11
129/7 00 05 84
23211A 00 04 43
129/8A 00 05 7"
232/1B 00 01 08
129/8C 00 07 17
10) Anr Road in Survey No, 422 00 04 74
421 00 57 7
419 00 49 34
41819 00 02 19
418/18 00 00 20
418/17 00 03 36
41816 00 07 23
41872 00 00 51
418/15 00 04 10
418/14 00 03 68
418/12A 00 00 7
418113 00 09 12
418/6 00 00 10
41877 00 00 40
418/8 00 00 52
418/9 00 ol 23
418/10 00 09 00
417 00 28 57
441 00 00 62
442 00 00 53
Road in Survey No. 452 00 75 95
471/1B 00 01 94
4711A 00 47 59
469/1 00 12 12
4692 00 10 73
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10)  Anr (Contd) 469/3 00 10 35
468/1 00 23 12
466/2A1 00 ot 70
466/1A 00 18 30
466/1B 00 20 44
465/2A 0 17 26
464/1B 00 03 78
464/1A 00 21 53
464/2A 00 11 52
65/1 00 08 84
Road in Survey No. 65/2 00 01 88
65/3B 00 01 78
63/2 00 31 27
682 00 02 37
62/4C 00 00 64
62/5 00 00 1\
62/4B 00 11 17
62/1 00 02 55
62/4A 00 05 16
62/8 00 01 11
61/1 00 00 98
61/3B 00 06 76
61/11C 00 0l 58
61/11B 00 02 59
6l/11A 00 G0 70
61/13A 00 11 13
61/10 00 00 30
61/13D 00 07 41
61/13E 00 02 66
21/1B1 00 12 24
21/1B2 00 18 32
21/iB3 00 27 69
21/1A2 00 03 67
19/5 0o 01 o7
Road in Survey No. 20 00 06 22
17/6B 00 00 19
17/6A 00 40 55
1775 00 00 10
17/4 00 01 83
17/3 00 04 30
16/2K1 00 06 36

16/2] 00 08 11
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10) Asur (Contd) 16/21 00 07 53
16/2H 00 00 37
16/2G 00 26 68
13/6B 00 03 07
13/6A 00 01 50
13/4A4 00 00 63
16/2F 00 00 10
16/2E 00 01 10
13/4A3 00 00 32
13/4A2 00 00 87
13/4B 00 09 95
13/6C 00 00 62
13/5 00 22 49
14/1A 00 03 31
141B 00 01 32
142 00 00 10
12A 00 44 27
" 00 00 10
/3 00 06 13
7B 00 08 95
TI4A 00 33 72
7/4B 00 13 44
Road in Survey No. 5 00 05 46
n 00 39 03
12 00 38 73
| Taluk:Rasipuram District:Namakkal State:Tamil Nadu
1) Mangalapuram 482/5 00 06 20
482/4 00 08 10
48273 00 20 38
4822 00 09 75
482/1 00 18 00
478/2B 00 05 45
47312A 00 00 26
47813 00 04 08
4781 00 31 05
47218 00 05 42
47212 00 10 70
456/1A 00 09 84
456/1B1 00 52 17
456/1B2 00 35 60
455/1B2 00 58 24
4552 00 04 78
453/5 00 51

4643 Gl/10—8
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1} Mangalapuram (Contd) 451/5 00 04 92
451/6 00 22 45
45174 00 3 38
Road in Survey No. 450 00 04 63
448/1D 00 40 19
448/1C 00 00 10
44812 00 00 10
N 445/2B 00 16 08
2y Mujzipattipaui 953 00 03 4]
i27/1B 00 13 30
127/2A 00 65 73
127/2B 00 0t 74
125/2A1 00 05 34
125/3 00 18 38
125/2A2 00 00 74
3) Namagiripettai 252/12A 00 02 3
252/2B 00 40 12
305 00 02 46
304 00 15 92
250/4 00 37 25
250/3 00 31 08
30372 00 01 38
303/1 00 06 33
298/2A 00 05 06
298/3A T 00 00 10
249/3 - 00 35 92
248/1A1 - 00 19 06
248/1A2 00 29 30
24772 00 06 80
248/1B . 00 16 85
247/2A8 00 0l 69
243/2 : 00 07 60
247/2C 00 14 88
245/1C 00 17 0i
24512C 00 12 02
245/3B 00 10 16
256/1B 00 40 99
256/1A 00 18 06
25612 00 01 54
256/3 00 00 32
2552A 00 00 10
25512D 00 24 19
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3) Namagiripettai (Contd) 255/2C 00 23 13
289/3 00 20 32
Road in Survey No. 289/4 o0 H2 39
289/7 00 00 4%
289/6 - 00 i0 og
289/8 00 23 s
289/10 00 22 64
289/12A 00 2 72
276 00 12 o8
289/11 00 03 72
275/6D 00 a3 40
275/6C 00 02 50
275/6A 00 17 81
275/5 00 29 59
River in Survey No. 279 00 12 52
275/4 00 00 10
280 00 08 60
273 00 54 58
275/3B 00 02 03
275/3A 00 07 37
271 00 58 0
Road in Survey No. 267/! 00 02 &
26712E 00 18 72
26712D 00 42 53
267/2C 20 13 65

(F. No. 1-14014/31/2016-GP)
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T STl e sRFeTR T & AR
( . ) RS- IR B
i & ™ W v/ v W §- 3 frg darem

R @ (Rrow
1 2 3 4 L1

1) qRanee 79 00 08 86

302/1 00 20 21

80/1 00 02 54

80/2 00 00 26

80/3 00 26 74

302/2q 00 00 11

302/2& 00 05 41

301/1 00 21 99

301/2 00 22 09

261/2 00 08 02

261/3 00 31 91

83/1d11 00 02 52

260/4 00 24 27

260/5 00 01 01

260/6 00 00 79

g 7. 258/2 ¥ wEr 00 12 15

250/2 00 07 16

250/1 00 08 41

250/3 00 14 10

249 00 17 32

248/2 00 01 16

248/1 00 16 12

242/ 00 25 64

242/1q 00 04 85

227/1 00 13 91

227/3u 00 12 37

228/1q 00 12 50

228/14 00 16 41

231/2u2 00 00 48

231/2% 00 00 93

229/1q2 00 01 31

229/1a1 00 34 74

229/104 00 00 74

229/24 00 18 76

220/1q1 00 14 21

220/1a3 00 02 77

219/1& 00 13 56

Y Y
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[ 1 | 2 13 14 s ]

T ey (PRR) 219/2 00 01 28

219/3q1 00 25 01

219/3u4 00 21 50

215/1q 00 09 41

215/1% 00 05 40

214/2 00 00 12

215/1f% 00 04 43

214/3% 00 17 84

214/5 00 04 64

214/4 00 19 64

185/2q 00 19 83

210/1% 00 07 30

210/1% 00 00 82

185/ 23} 00 09 87

185/2w 00 02 57

185/ 2uq 00 01 10

185/ 24 00 00 10

185/1% 00 14 87

185/1q 00 02 48

190/4u 00 18 64

190/4% 00 12 65

190/3 00 00 90

190/1& 00 07 19

7 w7 5367 00 13 26
g e e sRFe T saAfeTg |

1) fReg 364/2q 00 00 66

364/1 00 05 65

364/2 00 02 99

364/2§ 00 03 31

364/2¢ 00 04 41

364/250 00 11 09

364/3 00 00 49

364/2u% 00 06 17

365/1% 00 01 05

365/14: 00 16 94

365/1a 00 00 59

365/1% 00 00 48

365/2% 00 03 12

365/3q 00 03 80

365/ 2ug 00 04 49

365/2% 00 05 99

365/26 00 03 04

a3 7. 370 ¥ @y 00 04 70
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Lad = e ——

— . [ 2 [3 [ 4 [ s
D foeg Prw) 369/ 1m 50 00 42
369/1%) 00 02 79
369/1+h 00 17 10
369/14 00 00 14
369/ 10 00 15 08
369/2 00 07 85
377/4 00 05 29
377/6q 00 04 40
377/58& 00 03 07
377/6& 00 00 40
371/3t 00 15 01
371/3& 00 03 42
371/5 00 01 11
376 00 30 11
384/10y 00 05 14
384/15i 00 04 80
384/1wm 00 04 65
384/13m® 00 .01 75
384/17 00 01 73
384/3a 00 04 69
384/34 00 09 65
384/7 00 06 41
384/10 00 06 10
399/14 00 16 71
399/1% 00 00 10
399/3u 00 06 11
399/34) 00 03 33
399/441 00 03 49
399/4%2 00 03 97
399/5 00 02 24
400/1 00 03 23
400/2 60 00 47
400/10 00 04 34
400/11 00 04 67
400/12 00 01 30
400/13 00 01 59
401/8 00 05 95
400/14 00 03 05
400/16 00 00 17

401/9 00 08 49
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1) feg (Pea) 401/10 00 08 13
401/11 00 03 37
401/12 00 03 30
401/13 00 11 62
401/14 00 04 27
401/17 00 05 17
409/1d 00 05 26
¥ . 404 ¥ @0 00 00 58
g4 9. 407 § A 00 12 55

AR ST fore sfrerm T AR

1) TMHERIaE 88/3 00 56 45
89 00 43 57
ad 9. 94/6 ¥ T 00 05 08
94/7 00 00 16
94/8 00 42 49
93 00 02 93
129/54 00 08 37
129/10 00 09 63
130/1 00 49 61
130/2 00 14 24
130/4 00 29 03
139/3 00 10 32
139/6 00 19 19
139/5 00 09 19
142/4 00 05 20
138/1 00 38 25
ad 1. 138/3 ¥ qen 00 06 09
145/2u 00 13 04
145/2% 00 09 43
145/2% 00 25 38
144/4 00 06 81

2) G 213/1e 00 23 23
213/3u 00 22 99
213/5& 00 09 56
214/1q 00 02 91
214/2u 00 01 46
214/3 00 35 97
a3 q. 214/4 % 7@y 00 03 37
215/1 00 18 39
215/3 00 24 46
216/4q 00 20 56
216/5q 00 00 39
216/4% 00 27 86
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1 1 2 '3 [4 T s

2) memReg () 216/5& 00 08 45
75 1. 216/6 % 7m0 00 02 94
245/2 00 21 46
246/2% 00 26 00
244/3 00 07 92
243/1 00 05 12
243/2 00 25 75
a3 7. 260/1 ¥ /oW 00 03 29
¥ 4. 265/1 % Fe0 00 00 43
260/2 00 19 06
265/2 00 70 38
261/3% 00 38 94
261/34 00 00 10
af 9. 261/4 § qn 00 04 43
262/2u 00 25 40
262/2& 00 06 26
263/1g 00 13 33
75 9. 262/3 ¥ /@0 00 00 10
g3 9. 263/6 § @ 00 03 89
274/4 00 08 44
274/54 00 07 75
273/1 00 40 35
g8 7. 273/3 § @0 00 03 07
275/2 00 11 71
275/3 00 66 89
298/1¢ 00 45 81
298/2 00 33 57
300/1 00 28 35
300/2 00 09 15
300/3 00 18 46
3) Rvegem 134 00 05 83
133/1% 00 11 28
133/1q 00 04 15
133/2 00 04 08
132 ' 00 27 49
75 00 10 48
131 00 12 88
76 00 09 51
77/1 00 19 42
78/1 00 17 16
78/2 00 16 70

78/3 00 01 89
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) g () 78]4 00 12 23

78/5u 00 03 64
80 00 11 13
81 00 1 54
82/1u 00 06 81
82/14 00 04 56
82/2 00 11 48
83 00 15 20
84 00 09 59
64 00 03 68
63/1 00 10 38
63/2 00 18 00
87 00 35 67
88/2 00 20 36
243 00 29 34
245/1 00 11 46
242/1 00 o1 20
242/2 00 01 52
246/1 00 12 76
247 00 26 26
255 00 21 33
254/2 00 16 77
254/1 00 00 81
253 00 16 79
257 00 14 00
4) ¥guig 168/2 00 15 32
168/3u 00 30 01
170 00 21 80
171 00 14 51
172/1 00 21 16
172/2 00 02 91
172/3 00 00 63
207/1q2 00 27 57
207/ 00 27 53
207/2 00 37 72
246/1a 00 35 60
247 00 09 75
246/ 14 00 16 19
245 00 23 67
242/18% 00 12 02
2422 00 11 70
241 00 10 48

——————.
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4yl Py 240/2 00 19 83
238 00 37 96
4781 00 08 83
237/2 00 04 44
480/310 00 01 40
T T, 478/2 ¥ 00 00 87
480/391 00 03 87
480/362 00 0% 82
480/3u2 00 15 28
480/38 00 01 44
480/ 24 00 03 14
4812 00 01 18
48111 00 24 i2
482 00 17 52
a% 7. 504 ¥ ww@n 00 04 85
_80% 00 15 42
592 00 00 10
599/1 00 07 41
599/2 00 18 01
4 9. 622 ¥ T 00 05 90
623/2 00 00 62
623/3 00 15 1
623/4 00 04 32
623/1 00 14 40
642/1 00 04 66
6842/2 00 05 68
642/3 00 03 45
640 00 01 46
641 00 01 09
643/1g 00 00 91
643/ 1 00 05 52
643/2 00 05 66
646 00 04 67
6§47 00 17 58
R54/2 00 00 10
65411 00 11 35
653 00 05 31
658 00 11 44
659 00 09 03
561 00 14 46
860 00 14 89

664/1 00 00 29
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5) ‘ewera (FieR) 664/ 21 00 10 54
664/28 00 08 86
666 00 15 64
665 00 03 84
667/1a 00 07 98
667/15 00 26 83
667/18 00 20 74
667/2q 00 10 31
667/ 2 00 02 50
669/ 1t 00 04 81
669/ 181 00 00 78
670 00 07 40
677 00 15 19
772 00 05 35
771 00 00 18
673/1 00 04 66
770 00 11 06
681/1 00 01 20
766 00 26 13
681/2 00 00 81
765/1 00 04 20
764/18 00 00 10
764 00 12 52
763 00 06 84
762/3u 00 05 96
762/2 00 11 97
761/1 00 17 12
760/1 00 07 55
725 00 12 49
724 00 12 61
720/1 00 05 48
719 00 20 58
721/1 00 00 83
709/1 00 08 54
709/2 00 13 73
709/2 00 11 42
716 00 01 91’
710/4 00 01 51
710/2 00 07 84
711 00 01 20
712 00 25 71

6) ¥Af o 1075 00 24 40
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6) R (i) w5 7. 1076 § 70 00 06 64
1080/1q 00 00 20
1080/ 00 29 51
1080/ 2q 00 02 79
1080/ 2% 00 10 94
1081/d 00 00 10
a¥ 7. 1384 & vEW 00 00 24
Tt 7. 1383 ¥ 1w 00 06 68
1081/t 00 12 53
1084/1 00 22 32
1084/ 2% 00 03 92
1084/2% 00 20 07
1088/1 00 00 10
1087/ 2411 00 27 93
1087/2%2 00 16 20
1087/1 00 07 92
1093/ 24 00 27 62
1095 o1 58 17
883 00 .62 60
881 00 22 83
884 00 32 57
877 00 02 69
876 00 10 75
885 00 03 96
875 00 33 08
874 00 39 32
873 00 17 63
886/101 00 67 79
886/ 14 00 14 11
887/1 00 03 60
1 00 15 33
2 00 27 68
3 00 09 43
4/2 00 01 14
4/3 00 02 80
7) JReATEgE 798/3 00 00 10
798/1 00 01 02
799 00 00 71
797/1q 00 16 75
797/3 00 08 89
797/2q 00 17 89
797/1% 00 01 47




{ s 11— 3(ii)]

wRE # q9d ; TXe 18, 2010/30®Taw 27, 1932

3849

| . 1 2 [ 3 ] 4 EE

T e (FR) 797/2% 00 22 31
796 00 35 35
779/2 00 00 99
779/3 00 19 59
795 00 01 38
782/1 00 40 89
782/2 00 01 38
783/1 00 18 03
783/3 00 16 58
784/1q 00 38 34
785/1q 00 10 01
785/1% 00 10 39
786/1 00 08 92
786/2 00 08 89
787/1 00 15 60
787/2 00 16 24
787/3u 00 08 42
787/3& 00 08 64
701/2 00 41 95
704 00 39 81
651 00 24 46
650/1 00 19 25
650/2 00 25 81
650/3 00 26 87
650/4 00 32 45
662/3 00 18 59
663 00 10 92
666/1 00 26 66
74 9. 666/3 % T80 00 13 09
666/2 00 17 51
666/4 00 02 68
667 00 18 61
668 00 13 92
669 00 03 41
8) sl 144{3q 00 16 04
144/3% 00 02 95
144/3% 00 07 32
145/1% 00 00 64
145/1g 00 09 06
145/2 00 12 58
145/3 00 14 85
145/4 00 11 06
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1 [ 2 T3 T4 T 5 ]

8) ok (Frew) 145/5u 00 09 64
145/58 00 07 o7

119/9 00 07 54

119/8 09 14 70

119/5d 00 26 31

119/6 00 08 56

118/3 00 08 58

118/2 00 10 69

118/4 00 00 40

148/1 00 03 54

118/5 00 00 10

148/2 00 12 59

148/11 00 04 72

148/10 00 03 12

148/4 00 34 17

a5 9. 148/5 ¥ Ten 00 02 34

148/6 00 24 52

148/7 00 07 08

148/8 00 07 35

113/1 00 24 77

149/1 00 11 51

113/2 00 01 00

149/3 00 30 1

149/2 00 1 43

. 150 00 46 32

I_mém@ugw Foren sfererm TR AT

) Maeaeadd 262/4 00 09 28
262/3 00 01 44

262/5 00 21 14

255/2 00 00 97

254/1 00 24 89

254/2 00 22 49

254/3 00 00 49

254(5 00 08 9%

254/4 00 33 84

2546 00 00 89

265/1 00 14 94

265/2 00 26 19

265/3 00 29 11

265/4 00 32 25

238/3 00 04 42

238/4 00 05 54

238/2 00 16 03



[ W [—wvE 3(ii)] TS 1 Tone - TR 18, 2010/30RM6W 27, 1932 51

1 | 2 13 |4 {5 |
) merent Friat) 237/1 00 17 73
237/2 00 16 97
237/3& 00 01 64
236/1 00 09 40
236/5 00 00 32
236/6q 00 15 00
235/4 00 03 84
235/2 00 01 60
235(3 00 16 18
235/7 00 30 43
231/1 00 26 90
230/7 00 19 10
230/8 00 16 32
229/2 00 14 39
228/2 00 12 72
228/7 00 02 66
228/5 00 33 82
227 00 36 90
2 26/34t 00 19 86
226/443 00 11 27
226/4%2 00 08 18
ay . 224/2 ¥ wew 00 086 83
223/1§2 00 08 99
2 23/1&1 60 07 76
223/1% 00 01 24
2 23/ 1§34 00 07 04
2 23/14130 00 05 64
2 23/ 134t 00 02 06
22314133 00 01 34
2 23/1F3% 00 01 27
221 00 66 97
220 00 57 59
219 00 20 12
217 00 55 66
214/ 2% 00 07 16
214/5 00 03 68
216 00 26 88
A% 4YEe e sfrem T $ARATg

1} aeag RqeesiE 50/2 00 26 78
LEE AR o 00 08 30
7. 7287 00 00 10
68/1 00 14 81

68/2 00 10 84



8852 THE GAZETTE OF INDIA : DECEMBER 18, 2010/AGRAHAYANA 27, 1932 [Part 11—Sec. 3(ii)]
1 2 13 14 1 5 ]
1) vy Rl (Friat) 68/3 00 21 13
1 68/4 00 09 91
70 00 21 67
69 00 02 80
62 00 44 04
61/2 00 28 11
60/14t 00 14 95
63 00 00 10
60/ 1% 00 14 64
60/2 00 28 12
58 00 64 86
57/ 1 00 00 10
140 00 06 40
144 00 03 55
141 00 02 23
143/1 00 36 86
143/8 00 22 95
143/7 00 15 29
143/13 00 24 97
143/14 00 18 96
143/12 00 08 69
143/16 00 39 13
147/2 00 00 62
2) wrEEew 77/2 00 02 28
77/3% 00 01 02
77/4 00 13 59
77/5 00 13 31
78/1 00 09 96
79/1 00 00 37
79/4 00 20 27
7717 00 02 27
79/ 2411 00 07 68
76/2 00 06 69
79/2%2 00 12 06
79/3 00 29 01
80/ 6% 00 00 53
80/7 00 22 43
99 00 00 10
98/1 00 18 32
98/2 00 21 18
98/3 00 20 13
97/2 00 16 37

(LB N



[wm == 3G ] WA 1 AT : fram 18, 2010/370ET0 27, 1932 8853

| 1 [ 2 [ 3 T4 T 5 7

2) wwen PR 96/1 00 32 79
96/2 00 03 71
93/1 00 03 30
93/2 00 39 52
93/3 0o 24 38
92/3q 00 06 14
92/4 00 05 09
92/5 00 37 74
13 0o 02 06
112 00 08 70
T I, 119 § v 00 07 48
123/1q 00 05 36
123 00 94 45
125 00 56 13
124 0o 11 29
145 ' 02 05 75.

{7 &, T 14014/97/2010- ]
TE W9 W[, S qiaA

New Delhi, the 13th December, 2010

S. 0. 3067.—Whereas it appears to-  Government of India that it is necessary in  public interest
that for  transportation of Watural gas from terminal point of Vijayawada ~ Nellore — Chennai
pipeline near Tiruttani in TamiMadu to consumers in various parts of the country, Chennai - Tuticorin
pipeline should be laid by M/s Relogistics Infrastructure Limited;

And, whereas, it appears to  Government of India that for the purpose of laying such pipeline, it
is necessary to acquire the Right of User in land under which the said pipeline is proposed to be faid
and which are described in the Schedule annexed hereto;

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 3 of the Petroleum
and Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962 (50 of 1962), Government of
India hereby declares its intention to acquire the Right of User therein;

Any person interested in the land described in the said Schedule may, within twenty-one days from
the date on which the copies of this notification as published in the Gazette of India under sub-section
(1) of Section 3 of the said Act, are made available to the general public, object in writing to the
acquisition of the Right of User therein for laying the pipeline under the land to
Shri S.Rajamanickam, Competent Authority, Relogistics Infrastructure Limited, No. 9D/6D
Ramakrishnapuram, Opp.Pillayar Kovil, Karur - 639 001, Tamil Nadu State.

4649 GIf10—11
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Schedule
Taluk:Vedasandur District:Dindigul State:Tamil Nadu
village Survey No./Sub-Division Area to by acquired for RoU
Hec Are C-Are

1 2 3 4 5
1} Malvarpatti 79 00 08 86
302/1 00 20 21
80/1 00 02 54
80/2 00 00 26
80/3 00 26 74
302/2A 00 00 11
302/28B 00 05 41
301/1 00 21 99
3012 00 22 09
26172 00 08 02
261/3 00 31 91
831C1 00 02 52
260/4 00 24 27
260/5 00 01 |
260/6 00 00 79
Road in Survey No. 258/2 00 12 15
25072 00 07 16
2501 00 08 41
250/3 00 14 10
249 00 17 32
24872 00 01 16
248/1 00 16 12
242/1B 00 25 64
242/1A 06 04 85
2271 00 13 9
227/3A 00 12 37
228/1A 00 12 50
228/1B 00 16 4t
2317242 00 00 48
231/2B 00 00 93
229/1A2 00 01 31
229/1A1 00 34 74
229/1A4 00 00 74
229/2B ] 18 76
220/1A1 00 14 21
220/1A3 00 02 77

219/1B 00 13 56




[ o 1—ave 3(ii)] A ¥ U femma 18, 2010/3m0EE 27, 1932 8855
L 1 T 3 T 3 [ ¢« | 5 |
1) Malvapatti (Comd) 21972 00 01 28 '
219/3A1 00 25 01
219/3A4 00 21 50
215/1A 00 09 41
215/1B 00 05 40
21472 00 00 12
215/1C 00 04 43
214/3B 00 17 84
214/5 00 04 64
214/4 00 19 64
1852A 00 19 83
210/1G 00 07 30
210/1C 00 00 82
185/2G 0¢ 09 87
185/2M 00 02 57
185/2N 00 01 10
18572P 00 00 10
185/1B 00 14 87
185/1A 00 02 43
190/4A 00 18 64
190/4B 00 12 65
190/3 00 00 90
190/1B 00 07 19
River Survey No. 536 00 13 26
Taluk:Nilakottal District:Dindigul State:Tamil Nadu

1) Ettilodu 364/2A 00 00 66
3641 00 05 65
364/2C 00 02 99
364/2D 00 03 3l
36412E 00 41
36412G 00 11 09
364/3 00 00 49
364/2F o0 06 17
365/1D 00 ] 05
365/1C 00 16 94
365/1A 00 00 59
365/1B 00 00 48
365/2D 00 03 12
365/3A 00 03 80
365/2F 00 04 49
365/2E 00 05 99
365/2C 00 03 04
Nala in Survey No. 370 00 04 70
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1 | 2 | 3 1 4 ] s
) Ettilodu (Contd) 369/H 00 00 42
369/1D 00 02 79
369/1G 00 17 10
369/1E 00 00 14
369/1F 00 15 08
369/2 00 07 85
37773 00 04 85
377/4 00 05 29
377/6A 00 04 40
377/5B 00 03 07
377/6C 00 00 40
371/3A 00 15 ol
371/3B 00 03 42
3715 00 01 It
376 o 30 11
384/IF 00 05 14
384/1G 00 04 80
384/1H 00 04 65
384/11 00 01 75
384/1J 00 01 73
384/3A 00 04 69
384/3B 00 09 65
38477 00 06 41
384/10 00 06 10
399/1C 00 16 71
399/1D 00 00 10
399/3A 00 06 1
399/38 00 03 33
399/4B1 00 03 49
399/4B2 00 03 97
399/5 00 02 24
400/1 00 03 23
400/2 00 00 47
400/10 00 04 34
400/11 00 04 67
400/12 00 01 30
400/13 00 0l 52
401/8 00 05 95
400/14 00 03 05
400/15 00 02 44
400/16 00 00 17
401/9 00 08 49



[ w01 11—89E 3(ii) ] AT <61 Y T 18, 2010/300T™ 27, 1932 8857

C i 1 2 T3 1 4 15 ]
1) Euilodu (Contd) 401/10 00 08 13

401/11 00 03 37

401/12 00 03 30

401/13 00 11 62

401/14 00 04 27

401/17 00 05 17

409/1B 00 05 26

Nala in Survey No. 404 00 00 58

Nala in Survey No. 407 00 12 55

A— w
r Taluk:Sattur District:Virudhunagar State:Tamll Nadu l

1) Nallamanayakkanpatti 88/3 00 56 45
B9 00 43 57
Nala in Survey No. 94/6 00 05 08
9417 00 00 16
94/8 00 42 49
93 00 02 93
129/5B 00 08 37
129/10 00 09 63
130/1 00 49 61
130/2 00 14 24
130/4 00 29 03
13973 00 10 32
139/6 00 19 19
139/5 00 09 19
142/4 00 05 20
138/1 .00 38 25
Nala in Survey No. 13873 00 06 09
145/2A 00 13 04
145/2B 00 09 43
14512C 00 25 38
144/4 00 06 81

2) Kundalakkuttu 213/1A 00 23 23
2138A 00 22 99
213/5B 00 09 56
214/1A 00 02 91
214/2A 00 01 46
214/3 00 35 97
Nala in Survey No, 214/4 00 03 37
215/1 00 18 39
21573 00 24 46
216/4A 00 20 56
216/5A 00 o0 39
216/4B 00 27 86

§ vt A
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I 2 3 [ 4 | s |

2) Kundalakkuttu (Contd) 216/5B 00 08 45
Nala in Survey No. 216/6 00 02 94
245/2 60 21 46
246/2B 00 26 00
244/3 00 07 92
243/} 00 05 12
24372 00 25 75
Nala in Survey No. 260/1 00 03 29
Nala in Survey No. 265/1 00 00 43
260/2 00 19 06
265/2 00 70 38
261/3B 00 38 94
261/3C 00 00 10
Nala in Survey No. 261/4 00 04 43
262/2A 00 25 40
262/2B 00 06 26
263/1A 00 13 33
Nala in Sruvey No. 262/3 00 00 10
Nala in Sruvey No. 263/6 00 03 89
274/4 00 08 44
274/5B 00 07 75
27341 00 40 35
Nala in Survey No. 273/3 00 03 07
27572 00 1 71
275/3 00 66 89
298/1A 00 45 81
298/2 00 33 57
300/1 00 28 35
300/2 00 09 15
300/3 00 18 46
3) Sirkulam 134 00 05 83
133/1B 00 i1 28
133/1A 00 04 15
13372 00 04 08
132 00 27 49
75 00 10 48
131 00 12 88
76 00 09 51
71N a0 19 42
781 00 17 16
7872 00 16 70
7813 00 01 89




[\ 11— 3(ii) ] g U9 : AT 18, 2010/30®E 27, 1932 _ 8859
2 {3 4 5 1

3) Sirkulam (Contd) 78/4 o0 12 23
78/5A 00 03 64
80 00 11 13
81 00 11 54
82U1A 00 06 81
82/1B 00 04 56
82/2 00 11 48
83 00 15 20
84 00 09 59
64 00 03 63
6311 00 10 38
63/2 00 18 00
87 00 35 67
88/2 00 20 36
243 00 29 34
245/1 00 11 46
24271 00 01 20
2422 00 01 52
246/1 00 12 76
247 00 26 26
255 00 21 33
25472 00 16 77
254/1 00 00 81
253 00 16 79
257 00 14 00
4) Mettupatti 168/2 00 15 32
168/3A 00 30 01
170 00 21 80
17 00 14 51
1721 00 21 16
17212 00 02 91
17213 00 00 63
20711A2 00 S 27 57
207/1B 00 27 53
20712 00 37 72
246/1A 00 35 60
247 00 09 75
246/1B 00 16 19
245 00 23 67
24211 00 12 02
2422 00 11 70
241 00 10 48
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[ 1 1 7 [ 1T+ 15 ]
4) Mettupatti (Contd) 240/2 00 19 83
238 00 37 96
478/1 00 08 3
23772 00 04 44
480/31A 00 01 40
Read in survey No. 478/2 00 00 87
480/3CI 00 03 87
480/3C2 00 09 82
480/3A2 00 15 28
480/3B 00 01 44
480/2B 00 03 14
481/2 00 01 I8
481/1 00 24 12
482 00 17 52
Nala in Survey No. 504 00 04 8s
505 00 15 42
5} Meimadai 592 00 00 10
599/1 00 07 41
599/2 00 i8 01
Nala in Survey No. 622 00 05 20
62372 00 00 62
623/3 00 15 13
623/4 00 04 32
623/1 00 14 40
642/1 00 04 66
64272 00 05 68
642/3 00 03 45
640 00 01 46
641 00 01 09
643/1A 00 00 91
643/1B 00 05 52
64312 00 05 66
646 00 04 67
647 00 17 58
65412 00 00 10
654/1 00 11 35
653 00 05 31
658 00 1 44
659 00 09 03
661 00 14 46
860 00 14 89

664/1 ' G0 00 99



[0 I[—@vE - 1))
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8861

2 ' l 3 4 5

5} Melmadai (Contd) 664/2A 00 10 54
664/2B 00 08 86
666 00 15 64
665 00 03 84
667/1A 00 07 98
667/1B ¢0 06 &3
667/1C 00 00 74
667/2A 00 10 3
667/2B 00 02 50
669/1A 00 04 81
669/1B1 00 00 78
670 00 07 40
677 00 15 19
712 00 05 35
771 00 00 18
678/1 00 04 66
770 00 11 06
681/1 00 01 20
766 00 26 13
681/2 00 00 81
76511 00 04 20
764/1B 00 00 10
764 00 12 52
763 00 06 84
T62/3A 00 05 96
76212 00 i1 97
761/1 00 17 12
76011 00 07 55
- 725 00 12 49
124 00 12 6!
7201 00 05 48
719 00 20 58
72171 00 60 83
709/1 00 08 64
709/2 00 13 73
709/3 00 11 42
716 00 01 91
T710/1 00 01 31
71042 00 07 84
711 00 01 20
712 00 25 71
6) Nenmeni 1075 00 24 40
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l 1 I 2 ] 3 [ a4 | 5
6) Neameni (Contd; Nala in Survey No. 1076 00 06 64
1080/1A 00 00 20
1080/18B 00 29 5]
1080/2A 00 02 79
1080/2B GO 10 94
1081/B (Ut a0 10
Road in Survey No. 1384 00 00 24
Road in Survey No. 1383 00 06 68
1081/A 00 12 53
1084/1 0D 22 32
1084/2C 60 03 92
108428 Ui} 20 07
1088/1 00 00 10
1087/2B1 00 27 93
1087282 0Q 16 20
1087/1 00 07 92
1093/2B 00 27 62
1095 01 58 17
333 00 62 60
881 00 22 83
884 00 32 57
877 00 02 69
876 00 10 75
883 00 03 96
875 00 33 08
874 00 39 32
873 00 17 63
886/1A1 00 67 79
886/1B 00 14 I
88711 00 03 60
] 00 15 33
2 00 27 68
3 00 09 43
42 00 01 14
4/3 00 02 80
7} Mudittalainagalapuram 798/3 00 00 10
798/1 00 01 02
799 00 00 71
TOU1A 00 16 75
79713 00 08 89
T19712A 00 17 89

797/1B 00 01 47

[ a1 L1 . . | 11 I [



[ W 11— %78 3(ji))
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{ 1 | 2 T3] 4 ] s
7} Mudittalainagalapuram (Contd) 797128 00 22 31
796 00 35 35
77912 00 00 99
779/3 00 19 59
795 00 01 38
782/1 00 40 89
782/2 00 01 38
783/1 00 18 03
783/3 00 16 58
784/1A 00 38 34
785/1A 00 10 01
785/1B 00 10 39
786/1 00 08 92
786/2 00 08 89
787/1 00 15 60
78712 00 16 24
787/3A 00 08 42
787/3B 00 08 64
70172 00 41 95
704 00 39 81
651 00 24 46
650/1 00 19 25
650/2 00 25 81
650/3 00 26 87
650/4 00 32 45
662/3 00 18 59
663 00 10 92
666/1 00 26 66
Nala in Suvey No. 666/3 00 13 09
666/2 00 17 51
666/4 00 02 68
667 00 18 61
668 00 13 92
669 00 03 41
8) Ayyampatti 14413A 00 16 04
144/3B 00 02 95
1443C 00 07 32
145/1B 00 00 64
145/1A 00 09 06
145/2 00 12 58
145/3 00 14 85
145/4 00 1 06
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[ 1 2 3[4 [ 5 1
8) Ayyampatti (Contd} 145/5A 00 0% 64
145/5B 00 07 07
119/9 00 07 54
119/8 00 14 70
119/5B 00 26 31
119/6 00 08 56
118/3 00 08 58
11872 00 10 69
118/4 00 00 40
148/1 00 03 54
118/5 00 00 10
148/2 00 12 59
148/ 00 04 72
148/10 00 03 12
148/4 00 34 17
Road in Survey No. 148/5 00 02 34
148/6 00 24 52
148/7 00 07 08
148/8 00 a7 35
11371 00 24 77
149/1 _ 00 11 61
11372 00 01 00
149/3 00 3¢ 01
149/2 00 51 43
150 00 46 32
Taluk:Ettaiyapuram District:Thoothukudi State:Tamil Nadu

1} Navalakkampatti 262/4 00 09 29
262/3 00 01 44
262/5 00 21 14
25572 00 00 97
25411 00 24 89
25472 00 22 49
254/3 00 00 49
254/5 00 08 99
254/4 00 33 84
254/6 00 00 &9
265/1 00 14 94
26572 00 26 19
265/3 00 29 11
265/4 00 32 25
23813 G0 04 42
238/4 00 05 54

23872 00 16 03




[ ¥ I—4vs 3(ii) ) A TR : = 18, 2010/30@70 27, 1932 8865
[ 1 ] 2 3] 4 | 5 |

1) Navalakkampatti (Contd) 2371 00 17 73
23772 00 16 97

237/3B 00 01 64

236/1 00 09 40

236/5 00 00 32

236/6A 00 15 00

235/4 00 03 84

23572 00 01 60

23573 00 16 .18

23517 00 30 43

2311 00 26 90

230/7 00 19 10

230/8B 00 16 32

22972 00 14 39

22872 00 12 72

22817 00 02 66

228/5 00 33 82

227 00 36 920

226/3B 00 19 86

226/4B3 00 il 27

226/4B2 00 08 18

Road in Survey No, 224/2 00 06 83

223/1B2 00 08 99

223/1B1 00 07 76

223/1B 00 1] 24

223/1B3B 00 07 04

223/1B3A 00 05 64

223/1B3C 00 02 06

223/1B3E 00 il 34

223/1B3D 00 1| 27

221 00 66 97

220 00 57 59

219 00 20 12

217 a0 55 66

21472C 00 07 16

214/5 00 03 68

216 00 26 88

TalulcThoothukudi District:Thoothukudi State:Tami! Nadu

1) Vadakku Silukkanpatti 5012 00 26 78
Railway in Survey No, 71 00 08 30

Ralway in Survey No. 72 00 00 10

68/1 00 14 81

6872 00 10 84
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[ 1 [ 2 3 [ 4 T 5

1) Vadakku Silukkanpatti (Contd) 68/3 00 21 13
68/4 00 09 91
70 00 21 67
69 00 02 80
62 00 44 04
61/2 0o 28 11
60/1B 00 14 95
63 00 00 10
60/1C 00 14 64
60/2 00 28 12
58 00 64 86
571B 00 00 10
140 00 06 40
144 00 03 55
141 00 02 23
143/1 00 36 86
143/8 00 22 95
143/7 00 15 29
143113 00 24 o 07
143/14 00 18 96
143/12 00 08 69
143/16 00 39 13
147/2 00 00 62

2) Maravanmatam 7712 00 02 28
77/3B 00 01 02
714 00 13 59
715 00 13 31
78/1 00 09 96
79/1 00 00 37
79/4 00 20 27
7717 00 02 27
79/2C1 00 07 68
76/2A 00 06 69
79/2C2 00 12 06
79/3 00 29 01
80/6B 00 00 53
80/7 00 22 43
99 00 00 10
98/1 00 18 32
098/2 00 21 18
98/3 00 20 13
97/2 00 16 37

o

1

4

'
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| 1 | z T T+ T
2) Mamavanmatam (Contd) 96/1 00 32 79
96/2 00 03 71

93/1 : 00 03 30

93/2 00 . 39 52

9373 00 24 38

92/3A 00 06 14

92/4 00 05 09

92/5 00 37 74

113 00 02 06

112 00 03 70

Road in Survey No. 119 00 07 48

123/1A 00 05 36

123 00 . 94 45

- 125 00 56 13

124 00 11 29

145 02 05 75

[F. No. L-14014/97/2010-GP]
SNEH P. MADAN, Under Secy.

7% faeett, 13 fema, 2010

. 3. 3068.— AT GLHW P WRHRA § T WEEE Tid o & 6 aperng § R & am
R Y-S TSR & <P @Re ¥ 3u @ Rt Rei i sl o negies e @ wiaed
% e Yt Rerfem soprgarr Riftes ana rd-eqdmfts arewere Rt ot e

30, T T A T TR RS 3 T & R 7 o T 2 ® B o i, R g
T TR ST S 1 9 ¥ R S g SiREE 3 Sues g § abfa 3, Swm & aifteern &
3 g S

I, I, W T, e S T e (uf § SwE & SR @ o) sffem, 1962
(1962 = 50 ) &t ey 3 3 Swumy (1) SR UEw A &1 TarT &t g, ST STEM & JRIGIT Al 3w

H & 9 T Ao BT T

é e, A g Sl ¥ aftfa it ¥ Reww 3, o vl & R se sifefam 2 e 3 @ s (1)
& s sl gt v e 3 uRra WIReT AT B S HU A AR, e R & 9 9 @
N uRueET R aW & g sw @ sfer & onfy & ey F o @@, oemivaen, qam witted,
Refmfea shrera RS, 7. 991/ 6<), TrgevTgm, dwar sidw & avH, F - 639001, Aleeg
T @ fafaa 9 § sndy 9% Fam |
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ST

[Part II—Sec. 3(ii)]

AT SSreaTe forem swgY T 3 ARG
e & A ¥ 9/ oy them @ % R dawd
‘ W | | R
1 2 3 4 5
1) geMRt 83/1 00 03 28
83/2 00 09 24
83/4 00 13 81
76/1 00 12 89
76/2 00 11 49
76/30 00 00 10
76/4u 00 10 63
76/481 00 08 85
76/4§2 00 13 11
76/5 00 02 25
78/1 00 16 28
78/4q 00 00 97
78/4 00 01 41
77115 00 01 03
77/13a3 00 03 84
77/13u2 00 11 74
77/11 00 02 97
77/48 00 01 54
77/8% 00 00 56
77/98 00 00 10
77/13d 00 12 35
79/5& 00 05 98
69/2 00 00 12
68/1 00 01 12
68/3 00 12 26
68/4 00 10 48
68/94 00 03 47
68/9q 00 06 94
68/6 00 00 40
66/1g 00 01 11
66/13 00 13 22
66/13 00 04 82
66/2u 00 08 69
48/3% 00 01 51
484w 00 12 36
48/48 00 05 74

48/5% 00 03 24
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| 1 | 2 | 3 4 | 5
) g (Prea) 49/4u 00 01 67
49/45) 00 03 56
49/4%; 0o 05 92
49/5 00 02 34
49/54 00 05 25
49/5& 00 03 46
49/58 00 00 11
49/6 00 00 73
49/7 00 09 56
46/15 00 .00 34
50/1 00 00 52
50/2 00 08 49
50/4q 00 05 09
50/44r 00 00 10
51/1 00 06 51
512 00 01 65
51/5u 00 03 88
51/7 00 00 92
51/8 00 01 77
51/5ar 00 04 04
- 51/58 00 04 33
51/11& 00 01 41
51/ 64 ' 00 02 68
51/6u2 0o 03 62
465/10 00 00 13
51/6u1 00 03 17
53w 00 04 87
52u/1 . 00 00 28
52q/2 00 03 57
92 00 02 84
91 00 04 09
52#/9 00 25 06
534i/2 00 27 29
53di/1 00 02 47
T 9. 88 # = 00 09 23
21/7 00 30 24
21/8q 00 09 67
21/9u6 00 00 10
21/94 6o 00 12
21/8d 00 04 22
21/8st 00 22 08

21/10 00 20 72
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[ 1 [ 2 [3 4 [ s
) gerR fR) 21/12% 00 00 15
21/12% 00 02 09
g¥q. 23 % g=n 00 04 24
AT sforrTem Forem awgt T safteTg
1) o 15/1 00 37 71
15/3 00 00 18
16/ 21 00 25 64
16/ 24 00 07 03
16/15 00 04 50
30/1 00 18 92
21/1 00 07 45
21/2 00 02 69
21/3 00 04 51
21/4 00 05 15
21/5 00 03 59
21/6 00 13 61
21/7q2 00 00 21
21/74 00 02 31
21/10 00 00 10
24/ 2u1 00 02 32
2428 00 03 13
24/2u2 00 00 36
24/5 00 07 62
24/6u 00 25 03
24/68 00 02 10
24/63 00 04 52
24781 00 00 55
24/7&3 00 02 78
24/ 6w 00 00 57
24/65% 00 02 25
24/8 00 03 94
24/745 00 00 10
23/2 00 05 14
23/3 00 03 45
23/6 00 00 10
23/1 00 12 70
25 00 00 17
23/7u 00 05 18
23/7 00 10 87
23/74 00 00 10
23/7§2 00 02 33
65/6 00 15 48
65/7 00 04 56
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1 | 2 |BE |4 | 5
) wRwww (FEr) 64/6 00 00 19
64/7q1 00 03 24
64/7a3 00 04 06
64/12 00 00 10
64/7a2 00 00 31
64/ 7 00 03 54
64/11 00 01 94
64/10 00 03 29
64/9aq 00 02 72
64/13 00 01 02
64/9411 00 02 03
64/981 2 00 04 37
63 00 00 50
74/11 00 16 31
74/10 00 00 77
74/13 00 02 82
88/1q 00 01 29
74/14 00 12 51
74/15 00 02 07
74/194 00 02 27
74/16 00 03 02
7422 00 00 64
74/18 00 04 07
74/17 00 03 73
74/23 00 02 36
74/24 00 02 93
75/12 00 02 10
75/13 00 02 41
¥ 7. 88/2 ¥ 00 01 40
75/16 00 00 10
87/1 00 22 48
87/2u 00 26 44
87/2& 00 00 55
qd 4, 87/5u ¥ wer 00 00 14
T3 5. 87/6a ¥ wew 00 02 1
87/541 00 00 10
87/6& 00 03 59
87/8 00 02 40
86/9t 00 00 33
8 6/94 00 05 51
86/10a/2 00 11 87
86/104/1 00 01 30
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| 1 2 13 4 [ 5
) witea (i) 94/172 00 13 82
94/14r2 00 09 35
94/3u 00 06 73
94/4u 00 26 04
94/4% 00 19 42
93 00 08 18
96 00 34 85
95/2 00 17 63
2) Qe 88/1 00 76 35
90/45y 00 34 13
89/1q 00 40 33
89/ 15y 00 47 10
89/2 00 27 83
3) QR AR 53 00 82 75
56/2q 00 01 09
56/2d 00 25 29
56/6 00 07 84
56/10 00 11 60
56/11 00 16 38
57/15 00 20 67
57/14 00 00 10
57/16u - 00 17 92
57/164 00 04 12
59/1 00 12 65
59/2 00 30 47
45/7 00 01 83
59/3u 00 04 03
59/34dr 00 02 58
59/34t 00 03 67
64/6u 00 04 12
64/4 00 29 96
64/31 00 00 83
64/34r 00 02 71
64/3%) 00 04 98
a3 7. 65 % 00 04 65
69/1 00 08 96
44 00 00 64
69/141 00 13 61
69/14d 00 11 25
69/12q 00 08 62
69/12% 00 14 68
70 00 05 33

LU | | 4 I

LI o= 2
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[ T ] 2 T35 13 T+
- 3) iR e (i) 42 00 12 57
41/5 00 08 94

41/4q 00 13 48

41/4% 00 08 13

40/11 : 00 25 51

4) g™ 71/9% 00 22 62
_ 71/848 00 18 68
84 00 02 26

7218 00 50 13

71/1 00 00 70

5) Ryufer 46 00 17 78
47/4 00 06 13

47/5 00 06 73

47/7 00 1 81

48/2 00 03 87

48/4 00 08 97

48/3 00 00 55

48/5 00 03 40

48/6u1 00 12 67

48/6& 00 00 61

44/1uia 00 24 62

A4[ Tt 00 00 58

A4/101d 00 00 96

50/3a 00 01 39

44/2u1 00 19 67

44]2u2 00 01 95

44/3x 00 04 15

A4 34 00 18 42

43/1 00 08 42

43/2 00 08 17

43/4q 00 07 92

43/4§ . 00 09 26

43(6 00 15 1

43/5 00 11 21

56/8 00 04 55

56/9 00 28 88

57/6 00 09 88

57/8 00 15 06

57/9 00 02 08

57/11 00 02 86

57/13 00 05 85

57/14q 00 04 74
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i

| i T 2 [ T+ 15
5) i (Few) 57/14% 00 05 53
58/8 00 17 71
58/3u1 - 00 19 88
58/3u2 00 01 38
58/9%u 00 17 14
58/98 00 04 02
58/3qr 00 02 62
g 7. 60/4u1 § vEw 00 06 07
60/4u2 00 07 99
60/4511 00 13 56
66/5 00 20 41
61/1u1g 00 43 25
61/ 101 00 05 06
65/3 00 00 10
65/11 00 10 26
65/5 00 07 58
65/10 00 16 - 01
65/4 00 01 64
65/8 00 01 54
65/ 74y 00 25 13
63/3u 00 20 52
a5 A, 63/247 § 00 05 29
63/34d 00 05 44
63/4411 00 01 50
63/442 00 04 18
73/1 00 09 37
73/3 00 30 77
73/2u2 00 00 10
73/44t 00 01 93
a9, 77 ¥ 00 69 06
78/9 00 16 18
102 00 50 73
103 00 37 33
104 00 12 17
115 00 27 61
117 00 48 43
118 00 25 37
120 00 10 94
119 00 13 96
149 00 22 93
148 00 05 51

150 00 21 99
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5) Rk R 162 00
a3 4. 154 # wen 00
97 00
200 00
199 00
197 00
196 00
192 00
190 00
191 00
210 00
211 00
236 00
235 00
238 00
239 00
234 00
233 01
6) AR 95/ 2t 00
95/8 00
95/1a 00
99/9411 00
98/2d 00
95/ 14 00
98/6 00
98/8 00
98/9 00
98/10 00
98/14 00
98/13 00
98/15u - 00
98/21u 00
98/2 141 00
116/1% 00
116/5% 00
116/58 00
11650 00
116/5Tg 00
117/31 00
117/2a 00
117/3q2 00

117/3%1a 00
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i T 2 3 [ 4 | 5
6) ¥R (W) 117/ 2 00 02 88
117/3u3 00 10 38
117/342 00 02 05
117/5 00 15 18
1777 00 14 61
135/14; 00 03 35
135/3 00 08 93
135/ 157 00 14 87
135/4 00 02 21
135/ 64 00 03 66
135/7 00 10 39
132/1412 00 02 38
132711 00 09 48
132/ 19 00 03 24
132/2 00 09 81
132/9u 00 09 05
132/11q1 00 12 64
132/11q2 00 00 53
132/10 00 08 11
131/3 00 03 80
131/4q 00 08 21
131/94 00 03 06
131/9% 00 14 22
130/5¢ 00 05 49
130/54t 00 04 69
130/5% 00 01 96
130/6q 00 13 34
130/ 65 00 00 10
7) {MwEE 1/8 00 08 57
1/5 00 28 33
1/7 00 07 58
23/1g 00 03 02
23/3u1 00 00 19
23/2 00 26 79
23/15 00 00 52
23/3u2 00 05 24
23/3&2 00 02 03
23/6w 00 03 04
23/ 68 00 03 81
23/5 00 12 07
23/10tu1 00 13 65

23/10%t 00 07 29
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1 I 2 [3 [+ 15 |
7 ¥y (Frar) 23/13 00 06 57
24/4q 00 05 84
24/38 00 20 36
24/68 00 05 66
32 00 02 59
33 00 19 15
37/2q 00 00 31
36 00 01 21
34/1q 00 07 63
34/3¢ 00 00 35
g9 9. 34/1F ¥ w7 00 06 16
34/34 00 11 54
34/5¢ 00 00 14
34/5%y 00 07 34
34/54 00 00 10
8) wERmwER a/1 00 04 63
5 00 02 43
6/1 00 03 70
14/ 1 00 17 61
14/2 00 00 31
14/7q 00 00 93
14/ 741 00 01 25
14/3 00 10 06
14/5 00 04 37
14/6 00 03 08
14/8 00 12 67
22/1 00 13 14
2 2/3u1 00 02 17
22/2 00 07 37
223 00 07 58
22/6 00 01 42
22/8 00 23 41
22/9 00 01 27
23/3412 00 00 11
23/4 00 24 92
23/ 68 00 06 72
23/ 64t 00 03 63
23/7 00 08 43
32/4% 00 17 20
24/4 00 00 96
32/4% 00 10 90
25/1a 00 05 80
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i 1 2 [ 3 | 4 | 5
8) @M (R 32/10 00 05 96
25/2 00 13 14
32/11 00 08 61
31/2q 00 00 18
31/2§ 00 08 49
31/3% 00 01 48
29/1 00 24 65
29/8 00 00 10
30/1u 00 04 82
29/9 00 03 19
29/10q 00 04 71
29/104 00 03 16
29/13 00 06 59
29/14 00 01 58
30/2u 00 20 88
30/24 00 00 10
30/3c 00 12 67
30/3% 00 10 92
36/7q1 00 00 10
30/3% 00 01 89
36/78M1 00 07 90
36/742 00 04 36
36/8 00 01 95
9) wHRumEwWIR 35/8 00 05 77
35/12a 00 11 61
35/13y 00 12 74
36/1§ 00 00 60
36/14 00 05 99
36/2 00 21 48
52/1& 00 11 36
52/1% 00 04 07
52/7q 00 15 14
52/3 00 00 73
51/1 00 11 87
51/2 00 10 33
50/3 00 06 11
50/4 00 08 75
50/6q 00 04 63
50/ 6& 00 00 10
54/ 2%y 00 33 84
54/3 00 11 64
49/14 00 00 57
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— T | 2 N 5
9) wfuweae FrER) 49/17 00 16 30
49/20t 00 09 98
49/20% 00 00 48
55/3 00 12 34
55/7 00 05 56
55/4 00 02 68
55/84 00 02 80
55/ 8%t 00 04 17
55/ 9% 00 10 37
56/3 00 05 05
57/2u 00 02 63
57/2& 00 00 16
57/3q 00 20 92
57/4u 00 10 02
57/4%; 00 01 92
57/4% 00 07 53
57/43 00 03 78
57/5 00 20 29
" 63/9u 00 00 46
63/94 00 16 29
64/2 00 03 05
92/3 00 01 58
92/4 00 04 65
92/5 00 09 65
91 00 52 54
90/1q 00 02 11
90/2u 00 18 70
88 00 16 70
89/1 00 13 67
89/2 00 00 88
89/3 00 04 70
89/4 00 09 41
89/6 00 09 58
89/7 20 12 17
89/9 00 34 64
185/2 00 02 78
185/3u 00 07 21
185/34 00 09 24
185/4 00 16 23
185/ 64 00 02 14
185/8u 00 00 19
185/841 00 21 01
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[ 1 | 2 |3 [+ [ 5 |

9 wRurwerE (Frw) 187/2 00 14 06
186/2 00 20 97
189/141 00 21 25
189/1% 00 03 70
189/28 00 09 54
189/34; 00 08 57
189/6 00 03 05
189/8u 00 08 10
189/8dt 00 15 95
189/8% 00 00 42
10) FsmwE 97/ 24 00 02 72
101/1q 00 21 36
101/131 00 25 18
101/2 00 27 71
101/3 00 02 43
102 00 25 99
145 00 00 10
a3 7. 103§ @0 00 15 23
7d 7. 144/1 % @00 00 06 83
14311 00 09 12
143/4u 00 10 01
143/34 00 02 16
143/54r 00 09 07
140/1 00 10 73
140/ 2% 00 13 93
140/4 00 25 49
140/58 00 02 85
140/8 00 16 97
139/5 00 23 08
139/6T 00 13 07
139/ 6di 00 09 17
139/63 00 02 55
138/2 00 00 35
¥ 9. 137/1 4§ 1=y 00 13 75
136/3u 00 00 80
136/3 00 18 05
136/45 00 19 46
132 00 01 14
130/8 00 05 74
131/1 00 39 63
T q, 123 4 3@ 00 08 54
121/10 00 25 95



[ =P1 11—@vs 3(i)] SRR 51 T+ R 18, 2010/ 27, 1932 8881
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10)  airemwi ) 121/ - 00 05 90
121/2 : 00 00 38
121/5 00 13 04
1221 00 16 64
1222 00 00 79
122/4 00 04 31
122/5 00 14 63
122/6 00 14 24
1) grgwaR 194/242 00 22 61
194/ 243 00 01 42
193 00 00 97
164 _ " 00 44 46
165/1& 00 03 60
w4 3. 160 ¥ Tiew 00 04 34
158/1 00 26 96
158/2u 00 05 81
158/2& 00 00 34
158/3 00 39 98
159/2 00 . 02 68
156/1 00 31 21
156/4% 00 12 05
156/6 00 01 91
156/7 00 02 22
ad 7. 156/5 ¥ 71em 00 02 49
155 00 37 66
14 00 17 00
16/1a2 00 11 14
16/11 00 00 53
16/14 00 11 88
16/2 00 30 66
154 00 00 85
16/9 00 04 80
18/1 00 10 00
18/2 00 05 56
18/3 _ 00 00 10
18/5 00 20 32
18/6 00 02 68
17 00 00 10
19/2 00 06 29
20 00 24 58
59/1 00 26 59

¥ 4. 58 ¥ AW 00 16 71
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Fom

1 ] 2 3 1 e ] s
11) peEgwR ([F) 57 00 31 39
56/1a 00 07 52
56/3q 00 07 82
56/3& 00 00 73
56/4 00 17 64
56/7 00 05 41
56/7q 00 00 79
56/8 00 07 65
56/9 00 07 33
56/10 00 07 64
55/2 00 09 44
55/3% 00 10 58
55/3¢ 00 10 07
55/4T% 00 04 15
55/44 00 00 42
55/45 00 12 94
55/43 00 00 13
55/4% 00 01 96
55/4% 00 05 13
55{4us 00 03 11
55/4uq 00 03 16
55/5 00 08 68
7 7. 36 ¥ em 00 - 06 30
38/10q 00 01 88
38/11& 00 08 74
37/1u 00 10 73
37/2q 00 08 84
37/2d 00 00 96
48/4 00 04 24
48/5 00 15 60
48/7Tu 00 01 81
48/63 00 01 82
48/74i1q 00 06 21
A8/ 714 00 05 53
48/7 2 00 07 26
48/9 00 23 08
83/1 00 36 64
46/2 00 09 95
84/1q 00 27 19
47/1 00 00 . 10
47/2 00 23 87
84/13) 00 25 10
84/2% 00 12 02
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New Delhi, the 13th December, 2010

S. 0. 3068~ Whereas it appears to - Government of India that it is necessary in  public interest that
for  transportation of Wiatural gas from terminal point of Vijayawada — Nellore — Chennai pipeline
near Tiruttani in Tamilkadu to consumers in various parts of the country, Chennai - Tuticorin pipeline
should be laid by M/s Relogistics Infrastructure Limited;

And, whereas, it appears to  Government of India that for the purpose of laying such pipeline, it is
necessary to acquire the Right of User in land under which the said pipeline is proposed to be laid
and which are described in the Schedule annexed hereto;

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 3 of the Petroleum
and Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962 (50 of 1962), Government of
India hereby declares its intention to acquire the Right of User therein;

Any person interested in the land described in the said Schedule may, within twenty-one days from
the date on which the copies of this notification as published in the Gazette of India under sub-section
(1) of Section 3 of the said Act, are made available to the genera! public, object in writing to the
acquisition of the Right of User therein for laying the pipeline under the land to
Shri §.Rajamanickam, Competent Authority, Relogistics Infrastructure Limited, No. 9D/6D
Ramakrishnapuram, Opp.Pillayar Kovil, Karur — 639 001,Tamil Nadu State.

Schedule
Taluk:Usllampatti District:Madurat State:Tamil Nadu
Village Survey No./Sub-Division Area to be acquired for
Hec Are C-Are

1 2 ' 3 4 5

1) Pullaneri 83/l 00 03 28
8372 00 09 24

83/4 00 13 81

76/1 . 00 12 89

762 00 11 49

76/3A 00 00 10

76/4A 00 10 63

76/4B1 00 08 85

76/4B2 00 13 1t

76/5 00 02 25

78/1 00 16 28

TBM4A 00 00 97

78/4B 00 01 41

77/1B 00 1]} 03

T113A3 00 03 84

77/13A2 00 11 74

77711 00 02 97

71/4B 00 o1 54

77/8C 00 00 56

77/9B 00 00 10

77/13B 00 12 35

79/5B 00 05 98
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L 1 | 2 [ 3 [ 4 | s
1)} Pullaneri {Contd) 69/2 00 00 T2
68/1 00 01 12
68/3 00 12 26
68/4 00 10 48
68/98 00 03 47
68/9A 00 06 94
68/6 00 00 40
66/1A 00 01 I
66/1D 00 13 22
66/1E 00 04 82
66/2A 00 08 69
48/3B 00 01 51
48/4A 00 12 36
48/4B 00 05 74
43/5B 00 03 24
49/4A 00 o1 67
49/4B 00 03 56
49/4C 00 05 92
49/5A 00 02 34
49/5B 00 05 25
49/5C 00 03 46
49/5D 00 00 11
49/6 00 00 73
4917 00 09 56
46/15 00 00 34
50/1 00 00 52
50/2 00 08 49
50/4A 00 05 09
50/4B 00 00 10
51/1 00 06 51
5172 00 0l 65
51/5A 00 03 38
51/7 00 00 92
51/8 00 01 77
51/5B 00 04 04
51/5C 00 04 33
51/11C 00 01 41
51/6B 00 02 68
51/6A2 00 03 62
46A/10 00 00 i3
51/6A1 00 03 17
53A 00 04 87
52A/1 00 00 28
52A72 00 03 57
92 00 02 84
91 00 04 09
52B/9 00 25 06
53BR2 00 27 29
53B/1 00 02 47

Road in Survey No. 88 00 09 23
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R =1 U9 : fEE=E 18, 2010/30—EW 27, 1932
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1 | 2 | | 4 E
1) Pullaneri (Contd) 217 ) 00 30 Y.\
21/8A 00 09 67
21/9A6 00 00 10
21/98 00 00 12
21/8B 00 04 22
21/8D 00 22 08
21/10 00 20 72
21/12B 00 00 15
21/12C 00 02 09
Road in Survey No. 23 00 04 24
Taluk:Tirumangalam District:Madurai State:Tamil Nadu

1) Karadikkal 151 00 37 T
15/3 00 00 18
16/2A 00 25 64
16/2B 00 07 03
16/1C 00 04 50
30/1 00 18 92
211 00 07 45
21/2 00 02 69
21/3 00 04 51
21/4 00 05 15
21/5 00 03 59
21/6 00 13 61
21/7A2 00 00 21
21/7B 00 02 3l
21110 00 00 10
24/2A1 00 02 32
24/28 00 03 13
24/2A2 00 00 36
24/5 00 07 62
24/6A 00 25 03
24/6B 00 02 10
24/6D 00 04 52
24/7B1 00 00 55
24/7B3 00 02 78
24/6F 00 00 57
24/6G 00 02 25
24/8 00 03 94
24/7B5 00 00 10
2372 00 05 14
2313 00 03 45
23/6 00 00 10
23/1 00 12 70
25 00 00 17
23/7A 00 05 18
23/7B 00 10 87
23/7C 00 00 10
23/7D2 00 02 33
65/6 00 15 48
65/7 00 04 56
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| 1 2 3 | 4 | 5 ]
1) Karadikkal (Contd) 64/6 00 00 19
64/7A1 00 03 24
64/7A3 00 04 06
64/12 00 60 10
64/7A2 00 00 31
64/7B 00 03 54
64/11 00 01 94
64/10 00 03 29
64/9A 00 02 72
64/13 00 01 02
64/9B1 00 02 03
64/9B2 00 04 17
63 00 00 30
74/11 00 16 31
74/10 60 00 7
74/13 00 02 82
88/1A 00 01 29
74/14 00 12 51
74/15 00 02 07
74/19B 00 02 27
74/16 00 03 02
74/22 00 00 64
74/18 00 04 07
74/17 00 03 73
74/23 00 02 36
74/24 00 02 93
75112 00 02 10
75/13 00 02 41
Road in Survey No. 88/2 00 01 40
75/16 00 00 10
87/1 00 22 48
872A 00 26 44
87/2B 00 00 55
Road in Survey No. 87/5A 00 00 14
Road in Survey No. 87/6A 00 02 11
87/5B 00 00 19
87/6B 00 03 59
87/8 00 02 40
86/9A 00 00 33
86/9B 00 05 51
86/10A/2 00 11 87
86/10B/1 00 01 30
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1 i 2 E 5
1) Karadikkal (Contd) 94/1A2 00 13. 32
94/1B2 00 09 35
94/3A 00 06 73
94/4A 00 26 04
94/4B 00 19 42
93 00 08 18
96 00 34 85
95/2 00 17 63
2) Ponnamangalam 8871 00 76 35
90/48 00 34 13
89/1A 00 40 33
89/1B 00 47 10
8972 00 27 83
3) Josyar Alangulam 53 00 82 75
56/2A 00 0l 09
56/2B 00 25 29
56/6 00 07 84
56/10 00 11 60
56/11 00 16 38
57/15 00 20 67
57/14 00 00 10
57/16A 00 17 92
57/16B 00 04 12
5911 00 12 65
59/2 00 30 47
4517 00 | 83
59/3A 00 04 03
59/3B 00 02 58
59/3C 00 03 67
64/6A 00 04 1z
64/4 00 29 9
64/3A 00 00 83
64/3B 00 02 71
64/3C 00 04 98
Road in Survey No. 65 00 04 65
69/1 00 08 96
44 00 00 64
69/14A 00 13 61
69/14B 00 1 25
69/12A 00 08 62
69/12C 00 14 68
70 00 05 33
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I 1 1 2 [ 3] 4 ] s ]
3) Josyar Alangulam (Contd) 42 00 12 57
41/5 00 08 94
41/4C 00 13 48
41/4D 00 08 13
40/11 00 25 51
4) Kannukulam 71/9B 00 22 62
71/8C 00 8 68
84 00 02 26
72/1C 00 50 13
T1/1 00 00 70
5) Thirali 46 00 17 78
47/4 00 06 13
47/5 00 06 73
4717 00 11 31
48/2 00 03 87
48/4 00 08 97
48/3 00 00 55
48/5 00 03 40
48/6A1 00 12 67
48/6B 00 00 61
44/1A1A 00 24 62
441A1B 00 00 58
44/1A1D 00 00 96
50/3A 00 01 39
44/2A1 00 19 67
44/2A2 00 ol 95
44/3A 00 04 i5
44/3B 00 18 42
4311 00 08 42
4312 00 08 17
43/4A 00 07 92
43/4B 00 09 26
43/6 _ 00 15 11
43/5 00 i1 21
56/8 00 04 55
56/9 00 28 88
57/6 00 09 88
57/8 00 15 06
57/9 00 02 08
511 00 02 86
57/13 00 05 85

S7/14A : 00 04 74



[ 9FT [1—87E 3(i) ] qrd H1 e : frmeat 18, 2010/57 8w 27, 1932 8889
1 2 [ 3 T 4 1 5 |
5} Thireli (Contd) 57/14B 00 05 53
58/8 00 17 7
58/3A1 00 19 88
58/3A2 00 ) 36
58/9A 00 17 i4
58/9B 00 04 02
58/3B 00 02 62
Road in Survey No. 60/4A1 00 06 07
60/4A2 00 07 99
60/4B1 00 13 56
66/5 oc 20 41
61/1A1A 00 43 25
61/1A1C 00 05 06
65/3 00 00 10
65/11 00 10 26
65/5 00 07 58
65/10 00 10 01
65/4 00 01 64
65/8 00 01 54
65/7C 00 25 13
63/3A 00 20 52
Road in Survey No. 63/2B 00 05 29
63/3C 00 05 44
63/4B1 00 01 50
63/4B2 00 04 18
731 00 09 37
73/3 00 30 77
73/12A2 00 00 10
73/4B o0 01 93
River in Survey No. 77 00 69 06
78/9 00 16 18
102 00 50 73
103 00 37 33
104 00 12 17
115 00 27 61
117 00 46 43
118 00 25 37
120 00 10 94
119 00 i3 96
149 00 22 93
148 00 05 51
150 00 21 99
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| 1 2 3 | 4 | s
5) Thirali (Contd) 152 00 26 72
Road in Survey No.154 00 10 24
97 00 11 39
200 60 49 78
199 00 38 58
197 00 18 45
196 00 28 45
192 00 34 05
190 00 45 60
191 00 1 63
210 00 51 26
211 00 21 16
236 00 11 96
235 00 00 25
238 00 67 05
239 00 61 60
234 00 43 97
233 01 16 20
6) Melanesaneri 95/2A 00 36 75
95/8 00 02 52
95/1A 00 06 52
99/9B1 00 02 85
98/2B 00 01 08
95/1B 00 01 76
98/6 00 20 18
98/8 00 00 10
98/9 00 00 14
98/10 00 04 78
98/14 00 01 53
98/13 00 10 12
98/15A 00 06 61
98/21A 00 18 82
98/21B 00 00 59
116/1B 00 09 50
116/5E 00 07 67
116/5C 00 02 02
116/5F 00 28 0l
116/5H 00 00 10
117/3A1 00 07 25
117/72A 00 12 26
117/3A2 00 09 66

117/3C1A 00 00 10



[ 9 11— @ 3(ii)] A 1 T« R 18, 2010/30E@W 27, 1932 8891
L ! 2 RE [ 5 ]
6) Melanesaneri (Contd) 117/2B 00 02 88

117/3A3 00 10 38
117/3C2 00 (124 05
117/5 00 15 18
11777 00 14 61
135/1B 00 03 35
135/3 00 08 93
135/1C 00 14 87
135/4 00 02 21
135/6B 00 03 66
13517 00 10 39
132/1B2 00 02 38
132/1B1 00 09 48
132/1C 00 03 24
13272 00 09 81
132/9A 00 09 05
132/11A1 00 12 64
132/11A2 00 00 53
132/10 00 08 il
13173 00 03 30
131/4A 00 08 21
131/9B 00 03 06
131/9C 00 14 22
130/5A 00 05 49
130/5C 00 04 69
130/5D 00 01 96
130/6A 00 13 34
130/6B 00 00 10
7) Sengappadai 1/8 00 08 57
1/5 00 28 33
/7 00 07 58
231A 00 03 02
23/3A1 00 00 19
23/2 00 26 79
23/1B 00 00 52
23/3A2 00 05 24
23/3B2 00 02 03
23/6A 00 03 04
23/6B 00 03 81
23/5 00 12 o7
23/10A1 00 13 65
23/10B 00 07 29
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[Part H—Sec. 3(ii)]

1 2 | 3 | 4 | 5 i

7) Sengappadai (Contd) 2313 00 06 57
24/4A 00 05 84
24/:8 00 20 36
24/6i. 00 05 66
32 00 0z 59
33 00 19 15
372A 00 00 3
36 00 01 21
341 A 00 07 63
34/3A c0 00 35
Road in Survey No. 34/1B 00 06 16
34/3C 00 11 54
34/5A 00 00 14
34/5B 00 07 34
34/5C 00 00 10
8) Swamimallampatti 4/1 00 04 63
5 00 0z 43
6/1 00 03 70
14/1A 00 17 61
14/2 00 00 31
14/7A 00 00 93
14/7B1 00 01 25
14/3 00 10 06
14/5 00 04 37
14/6 00 03 08
14/8 00 12 67
2271 00 13 14
22/3A1 00 02 17
2212 00 07 37
22/3B 00 07 58
22/6 00 01 42
22/8 00 23 41
22/9 00 0l 27
23/3B2 00 00 11
23/4 00 24 92
23/6C 00 06 72
23/6B 00 03 63
2317 00 08 43
32/4D 00 17 20
24/4 00 00 96
32/4E 00 10 90
25/1A 00 05 80



[ | II—=v& 3(ii) ]

R =+ TA9A ; fT9=R 18, 2010/37W8MA 27, 1932

[ 1 J 2 _l 3 T 4 5
8) Swamimallampatti {Contd) 32/10 00 05 96
2512 00 13 14
32/11 00 08 61
3112A 00 00 18
312B 00 08 49
31/3D 00 01 48
29/1 00 24 65
29/8 00 00 10
30/1A 00 04 82
29/9 00 03 19
29/10A 00 04 7
29/10B 00 03 16
29/13 00 06 59
29/14 00 01 58
30/2A 00 20 88
30/2B 00 00 10
30/3A 00 12 67
30/3B 00 10 92
36/7AL 00 00 10
30/3C 00 01 99
36/7B1 00 07 90
36/7B2 00 04 36
36/8 00 01 95
9) Karisalkalampatti 35/8 00 05 77
35/12A 00 11 61
35/13A 00 12 74
36/1B 00 00 60
36/1C 00 05 99
3672 00 21 48
52/1B 00 11 36
52/1C 00 04 07
52/7A 00 15 14
52/3 00 00 73
51/1 00 11 87
5172 00 10 33
50/3 00 06 11
50/4 00 08 75
50/6A 00 04 63
50/6B 00 00 10
5412C 00 33 84
54/3 00 11 64
49/14 00 00 57

4649 GI/110—18
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1 [ 2 [ 3 ] 4 { 5
9) Karisalkalampatti {Contd) 49/17 00 16 30
49/20A 00 09 98
49/20B 00 00 48
5573 00 12 34
55/7 00 05 56
55/4 00 02 68
55/8B 00 02 80
55/8C 00 04 17
55/9B 00 10 37
56/3 00 05 05
572A 00 o2 63
57/2B 00 00 16
57/13A 00 20 92
57/4A 00 10 02
57/4B 00 01 92
57/4D 00 07 53
57/4E 00 03 78
57/5 ‘ 00 20 29
63/9A 00 00 46
63/9C 00 16 29
64/2 00 03 05
9213 00 ol 58
92/4 00 04 65
92/5 00 09 65
91 00 52 54
90/1A 00 02 11
90/2A 00 18 70
88 00 16 70
891 00 13 67
89/2 00 00 88
89/3 00 04 70
89/4 00 09 4
89/6 00 09 58
89/7 00 12 17
89/9 00 34 64
18572 00 02 78
185/3A 00 07 21
185/3B 00 09 24
185/4 00 16 23
185/6B 00 02 14
185/8A 00 00 19

185/8B 00 21 01



[ 9P H—%7E 3(ii)] T <hT T« IR 18, 2010/308T907 27, 1932 8895

1 [ 2 [ 3 | 4 5
9) Karisalkalampatti (Contd) 18772 00 14 06
186/2 00 20 97
189/18 00 21 25
189/1C 00 03 70
189/2B 00 09 54
189/3B 00 08 57
18976 00 03 05
189/8A 00 08 10
189/8B 00 i5 95
189/8C 00 00 42
10) Odaippatti 97/2B 00 02 7
101/1A 00 21 36
101/1B 00 25 18
10172 00 27 n
101/3 00 02 43
102 00 25 99
145 00 00 10
Nala in Survey No. 103 0o 15 23
Nala in Survey No. [44/1 00 06 82
143/1 00 09 12
143/4A 00 10 01
143/3B 00 02 16
143/5B 00 09 &7
14071 00 16 7
140/2B 00 13 93
140/4 00 25 49
140/5B 00 02 8S
140/8 00 i6 57
139/5 00 23 08
139/6A 00 13 07
139/6B 00 09 17
139/6D 00 02 55
13872 00 00 35
Nala in Survey No. 137/1 00 13 75
136/3A 00 00 80
136/3B 00 18 05
136/4B 00 19 46
132 00 01 14
130/8 00 05 74
131/1 00 39 63
Nala in Survey No. 123 00 08 54
121/1A 00 25 95
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[Part i—Sec. 3(ii)]

[ 1 | 2 I3]415

10) Odaippatti (Contd) 121/1B 00 05 90
12172 00 00 38
121/5 0o I3 04
122/1 00 16 64
122/2 00 00 79
122/4 00 04 31
122/5 00 14 63
122/6 00 i4 24

11) Kokkulancheri 184/2B2 00 22 61
194/2B3 00 01 42
193 00 00 97
164 00 44 46
165/1B 00 03 60
Nala in Survey No. 160 00 04 34
158/1 00 26 96
158/2A 00 05 81
158/2B 0 00 34
158/3 00 39 98
15972 00 02 68
156/1 00 31 21
156/4B 00 12 05
156/6 00 01 91
156/7 00 02 22
Nala in Survey No. 156/5 0o 02 49
155 00 37 66
14 00 17 00
16/1A2 00 11 14
16/1A1 00 60 53
16/1B 00 11 88
1672 00 30 66
154 00 00 85
16/9 00 o 80
18/1 00 10 00
1872 00 05 56
18/3 00 00 10
18/5 00 20 32
18/6 00 02 68
17 00 00 10
1972 00 06 29
20 00 24 58
5971 00 26 59

Nala in Survey No. 58 00 16 7



[ 9T -8 3(ii}] A T TS : RE=R 18, 2010/3708E01 27, 1932 , £897
1 | 2 | 3 | 4 | s
11) Kokkulancheri (Contd) 57 00 31 39
56/1A 00 07 52
56/3A 00 07 82
56/3B 00 00 73
56/4 00 17 64
56/7B 00 05 41
S6/TA 00 00 79
56/8 00 07 65
56/9 00 07 33
56/10 00 07 64
5512 00 09 44
55/3B 00 10 58
53/3E 00 10 07
55/4F 00 04 15
55/4E 00 00 42
55/4G 00 12 94
55/41 00 00 13
55/43 00 01 26
554K 00 05 13
55/4L 00 03 11
55/4M 0o 03 16
55/5 00 08 68
Nala in Survey No. 36 00 06 30
38/10A 00 01 88
38/11B 00 08 74
ITIA 00 10 73
3712A 00 08 84
37/12B 00 00 96
48/4 00 04 24
48/5 00 15 60
48/7A 00 01 81
48/6D 00 01 82
48/TB1A 00 06 21
48/7B1B 00 05 53
48/7B2 00 07 26
48/9 00 23 08
83/1 00 36 64
46/2 00 09 95
84/1A 00 27 19
4711 00 00 10
472 00 23 87
o 3 84/1D 00 25 10
11) Kokkulancheri (Contd) 842D 00 12 02

[F. No. L-14014/98/2010-GP]
SNEH P. MADAN, Under Secy.
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B el 13 foEER, 2010

. 3. 3069.— WA FTHN H1 widhied § 96 HEAYTH T 21 & 6 derrg § fowasr & am
FEE- - WEuEEd ® e WRe # 39 & b R § swdemell 9% Teftes ™ &
witeE & fo I Refomies s Rifee a0 A-og it ugueis ReE wr =

AN, ART TR B IT TETERT FEE B WieH & e 78 smasme o o ® e ou i 8, e
i 390 IRUEA 9B M & T @ AR S 39 ARmgET § SvEs Agg § afia , swam &
AER 1 3t R A

35, 3@, NG WHR, TR A whe ugeed (qf § oudm & st @ o ) sfufm, 1962
(1962 71 50) & arT 3 & 3w (1) 77 9&d R &1 W@ & §U, I 39 & ST &
oA g7 F AU 39T H HE HA F;

&I 2af, Tt 39 e d ol i d Reae 3, In ailrg & B 3aa wfaim g 3 & 3w
(1) & 39 S 7 75 HiLga $i 9fwa] AT S B Iued F &1 Sl 2, g 9 & i
g & T8 TRIERA ReE a9 @ e swEm & it & ot & @dw F o un . Tomieed, Aam
i, Reifwfean s s, 9.93/68), wgeoge, dwEr BaW & A, #7 -
639001, aferg T Bt foiad »v F 3089 #1 g |

ST

D 5T RetT s T ¢ AT )
. ] ] e - g-hiT B
g & AW ¥ o/ 5q Riwm & & T dwa

TR W |Rrew

1 2 3 4 5

) T (Fm) 2596 01 97 60
2606 00 07 04

2169 00 23 74

2168 00 30 01

a9 9. 2193 § qmew 00 04 98

2194 00 30 11

2139 00 09 41

2140/2 00 08 78

2140/1 00 00 14

2142 00 01 30

2138 00 02 63

2137 (¢ 23 87

2136 00 27 79

2135 00 01 31

2134 00 00 87

811 00 04 52

815 00 16 49

812 (] 07 12

813 00 08 00




[ =0T [[—87 3(ii) ]

R 1 TS ; R 18, 2010/5WET 27, 1932

8899

L 1 2 13 14.1°5

Ty @®) () 814 OO0 00 32
| 74 7. 806 i 7w 00 05 34
805/1 00 13 74
805/2 00 09 73
796 00 05 56
793 00 02 30
794 00 25 17
795 00 09 22
840 00 00 10
780 00 03 61
779 00 21 35
880/1 00 06 64
880/2 00 01 57
879 00 00 10
798 00 00 46
881 00 03 99
892 00 02 41
18, %% %
890/2 00 06 09
889/1 00 06 72
889/2 00 05 97
888/1 00 12 07
895 00 00 10
896 00 04 24
888/2 00 07 96
887 00 01 41
897 00 10 24
898 00 11 11
899 00 11 09
900/1 00 05 88
900/2 00 04 93
901 00 11 42
902 00 02 23
903 00 01 97
905 00 00 17
904/1 00 02 91
939 00 02 39
904/2 00 05 04
938 00 13 69
937/1 00 05 84
937/2 00 06 21
936/1 00 13 81
936/2 00 04 50
936/3 00 00 46
923 00 01 92
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{Part H—-Sec. 3(ii)]

IR 1 | 2 {3 T4 '} s |

) I (@) FRw) 931 00 5 28
932 00 03 11
933 00 10 95
g3 9. 930 ¥ Tm@0 00 05 54
927 00 10 64
928 00 01 43
g3 9. 1176 ¥ 1 00 01 62
1185/ 2 00 04 46
g 9. 1185/1 ¥ 1 00 14 18
676 00 77 21
669 00 56 55
T 7. 1190 ¥ qa 00 00 91
g 7. 1576 § T 00 02 72
1191/1 00 00 10
1574 00 06 14
1575 00 09 11
g3 4. 1573 3 w10 00 03 75
1572/q 00 14 65
157 23 00 17 38
1571 00 11 00
1570 00 09 69
1584 00 00 28
1569/1 00 05 56
1587 00 04 40
1569/2 00 00 63
1588 00 08 80
1589 00 12 24
1591 00 11 11
1592 00 10 14
1593 00 11 33
1594 00 12 20
1595 00 07 01
1596 00 03 36
1597 00 00 28
75 7. 1598 # T 00 10 36
1600/ 00 01 21
1599/1 00 06 74
1733 00 00 10
1599/2 00 06 89
1732 00 25 09
4. 1731 % e 00 21 02
1730 00 03 95
1729/a 00 31 84
2} Emx 1/fa1 00 16 17
11811 00 05 42
114712 00 07 30




[ s HH—8&vg 3(ii)]

A 1 799 ¢ o= 18, 2010/3T08190 27, 1932

1 2 3 4 s
Lz) T o 653
2/2 00 09 40
3/1 00 06 23
3/2 00 03 78
4 00 10 53
7 00 18 63
8 00 22 56
9/a 00 11 17
218/3 00 17 62
218/1 00 04 81
218/4 00 10 46
220/&52 00 16 60
2 20/ 00 15 84
221 00 36 89
224 00 26 08
225/5 00 00 16
¥ 7. 239 ¥ TEm 00 05 43
241 00 20 88
242/2 00 01 94
242/1 00 24 46
243 00 10 41
244[§ 2% 00 00 11
T 9. 245y TEW 00 06 72
247/1 00 00 81
246/u 00 23 60
246/41 00 15 15
3) s 675 00 25 10
676 00 06 50
677 00 56 14
679/2 00 06 04
679/1wg 00 06 00
678/4 00 16 05
672/ 00 26 57
67 2/d 00 03 03
67 2/ 00 18 69
T3 9. 185 ¥ =rem 00 08 48
184/u 00 00 14
186 00 07 67
187 00 00 98
188/u 00 20 18
188/dt 00 01 74
191 00 03 98
192 00 00 92
193 00 00 29
223 00 00 10

4649 GH10—17
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LD 1 _ l 2 [3 [+ | 5

3) S () 434 00 U9 37
) T 433/1 00 04 35
433/2 00 00 49
73 9. 432 ¥ e 00 07 28
431/2 00 06 29
376/ 00 00 45
g3 7. 376/u § wE 00 09 12
426 00 00 10
427 00 00 45
377/ 00 45 87
378 00 17 41
348 00 01 96
347 00 02 09
346 00 04 36
345 00 11 16
344 00 08 50
343 00 04 43
342 00 00 12
7f 9. 3414 00 16 10
4) Ao a4 9. 939 & 01 15 75
929/5 00 20 51
929/4% 00 01 31
929/4% 00 10 80
929/4u 00 00 34
113 00 02 52
114 00 19 18
115 00 01 63
73 9. 112 ¥ 00 03 59
103/2 00 00 39
105 00 06 80
106 00 09 81
107 00 05 93
109 00 02 71
86 00 01 92
84 00 13 35
83 00 13 53
82 00 03 94
81 00 00 10
71 00 00 77
72 00 08 57
73/4 00 08 99
73/u 00 09 02
74 00 13 64
75 00 00 95

73 9. 551 ¥ 9@ 00 01 32



[ wPT 1I—avE 3(ii)] WRE U : k@18, 2000927, 1932 8903

™ 1 2 HE f4 E J

4)  Iorrr (Fia) 3 7. 552 ¥ 9 00 01 78
553 00 00 10
533 00 08 76
535 00 09 31
534 00 19 07
536 00 10 88
528/1 00 06 28
528/2 00 00 11
537 00 07 18
527 00 02 62
517 00 11 41
519 00 00 86
518 00 06 90
516 00 09 29
509 00 08 86
508 00 00 10
514 00 03 92
510/2 00 06 47
487 00 02 93
510/1 00 01 06
486/1 00 08 21
486/2 00 02 76
474/1 00 00 54
. 473 ¥ qEw 00 06 88
qd 7. 475 ¥ Jn 00 03 12
472 00 00 70
476 00 13 23
942/14 00 03 93 -
94 2/1d 00 01 61
¥q A, 942/2 § wEn 00 08 18
942/3 00 04 51
727/a2 00 33 98
¥ g, 728 ¥ wEm 00 12 17
737/411 00 01 02
737/u1 00 21 72
738 00 01 01
737/a2 00 17 82
737/a3 00 17 17
737/&@12 00 00 72
736/a7 00 17 27
736/u8 00 08 66



8904 THE GAZETTE OF INDIA : DECEMBER 18, 2010/AGRAHAYANA 27, 1932

[Part 11— Sec. 3(ii}]

1 l 2 3 T4 1 5 |
4) g (Frat) 741/1 00 1C 13
741/2 00 09 32
741/3 00 04 52
742 00 14 32
743/2 00 05 38
743/1 00 13 54
745 00 05 13
751 01 02 57
7 7. 756 § T 00 00 88
75 9. 750 ¥ wEn 00 03 92
816/1 00 05 59
816/2 00 03 22
816/8 00 33 82
816/9 00 02 58
816/3 00 00 10
816/10 00 18 84
816/7 00 14 61
816/11 00 07 12
815/13 00 04 62
815/12 00 09 06
815/14 00 05 47
815/11 00 00 87
w5 T, 822 ¥ W 00 21 78
857/1 00 00 10
857/2 00 03 59
857/5 00 05 81
857/6 00 02 75
857/3 00 00 40
857/4 00 Q1 49
856 00 29 56
855/4 00 00 51
855/1 00 00 18
855/5 00 00 29
855/3 00 14 24
855/2 00 04 51
854/1 00 09 53
854/2 00 00 17
853/2 00 18 84
853/1 00 16 83
859/2 00 03 57
852/1 00 01 27



[ |7 [—EUE 3(ii) ] A 1 T Fegest 18, 2010/8708A0 27, 1932 ‘ 8905

_ 1 [ 2 [ 3 | 4 | 5
4)  eoTeEd (PR 861/3 00 08 70
861/4 00 06 06
861/5 00 00 32
861/2 00 15 69
861/1 00 25 05
872/2 00 04 29
872/3 00 04 28
873 00 19 95
874 00 22 32
875/15 00 21 79
876/2 00 20 39
5) gRmge 1894 00 07 24
"4 9. 1895 ¥ wan 00 03 72
1887 00 49 93
1896 00 09 17
1872 00 59 17
1870 00 00 10
ad 7. 1854 ¥ e 00 05 15
1881 00 72 08
1866 00 01 00
1857 00 21 61
1858 00 21 81
1859 \ 00 04 78
6) Wx 62/2% 00 02 90
62/2% 00 10 45
62/2uw 00 08 88
62/2F 00 01 71
62/1q 00 00 21
62/1ug 00 07 77
62/ 15 00 19 70
64/4 00 04 77
63 00 21 36
73/20 00 00 10
73/19 00 05 91
73/18 00 00 95
73/14 00 04 45
73/15 00 02 11
73/17 00 01 97
73/186 00 02 70
73/13 00 01 13

73/9 00 03 66



8906 THE GAZETTE OF INDIA : DECEMBER 18, 2010/AGRAHAYANA27, 1932 [Part TI—Sec. 3(ii)}

R 1 | 2 {3 |4 | s
6) wp (Frim) 7317 00 13 13
73/8 00 03 17
73/6 00 01 56
74/16 00 05 83
74/11 00 03 21
74/15 00 03 01
74/12 00 02 20
74/13 00 03 38
74/14 00 03 28
75/7 00 03 11
75/6 00 11 67
75/5 00 01 41
75/18 00 03 07
75/19 00 01 69
78/5 00 03 92
78/1 00 07 63
78/2 00 06 70
78/3 00 12 73
o 7. 79 ¥ @ 00 10 15
7l 7. 90/1 § w=n 00 43 01
90/4=xy 00 09 00
90/4%; 00 04 02
90/4u 00 04 50
90/45 00 16 66
91/ 2 00 01 16
91/2u 00 09 60
91/2% 00 19 87
92/4i2 00 00 89
92/411 00 12 73
92/fu1 00 03 68
g2/a2 00 13 64
93/1u 00 24 82
96/3 00 02 93
96/2 00 18 44
96/1 00 03 24
a3 A, 97 ¥ v 00 07 94
98 00 49 39
g5 3. 101 % T 00 04 99
15711 00 32 34
157/2 00 13 07

157/3 00 16 11



{ =M 112 3(ii)]

LT &1 AT ; FEHvsR 18, 2010/3T03HT 27, 1932

8907

1

2

[ 3

[ 4

5

T 6) o (W) 149/1 00 01 40
73 9. 158 & wem 00 06 47
159/4 00 28 69
173/411 00 15 43
173/42 00 02 75
173/ 00 25 08
173/ 00 38 42
172/3 00 00 10
174 01 27 17
178/3 00 04 24
176/2 00 08 39
176/1 00 41 85
177/2 00 06 80
739, 186 & 00 05 36

7) s 604/12 00 11 45
604/10 00 18 84
604/11 00 15 91
604/9 00 12 71
604/8 00 04 61
gd |, 620 ¥ wEM 00 03 78
623/2 00 02 53
623/1 00 86 71
625/1 00 14 69
626/1 00 00 73
625/3 00 03 29
626/2 00 19 07
627/1 00 09 48
627/4 00 09 37
627/6 00 18 08
447/2q 00 00 68
447/3u 00 08 58
447/ 2% 00 38 62
437/2% 00 13 75
437/2g 00 18 78
437/1 00 04 50
439/2 00 29 78
439/1q 00 27 02
440 00 01 93
445(2 00 36 41
442 00 33 88
g 7. 672 F wE 00 07 43




8908 THE GAZETTE OF INDIA : DECEMBER 18, 2010/AGRAHAYANA 27, 1932 [Part H—Sec. 3(ii)]

[ 1 2 [ 3 [ 4 | s ]

7). wEE () 671 00 50 79
67411 00 01 46
675 00 51 56
676 00 44 62
677 00 40 40
8) yamgadl T 9. 32 § T 00 31 62
73 7. 33 F T 00 03 71
4271 00 20 57
42/a2 00 17 18
4274 00 01 62
41/1g 00 01 58
41/1% 00 02 80
41/14; 00 15 87
412 00 18 27
46/1 00 32 14
46/2 00 00 19
46/3 00 21 50
45/4 00 21 a5
54/2 00 05 17
¥ 9. 53 ¥ 00 59 49
52/4 00 17 61
52/u3 00 00 98
739, 62 F 00 04 20
363 00 13 80
362 00 35 37
361 00 20 79
350/4 00 22 98
367/2 00 11 21
367/ 00 08 49
367/ 00 20 87
367/411 00 03 a3
368/qr 00 o7 78
368/414 00 10 44
368/453 00 03 56
368/54 00 00 65
368/35 ¢o 18 59
368/3i2 00 03 02
371/a3 00 00 10
371fa2 00 00 25
371/a1 00 06 63
369/3 00 13 18




[ s 11—=08 3(ii)] 1@ G ; fEmmEn 18, 2010/370%M9™ 27, 1932 8909

L.. 1 | 2 [ 3 |4 | 5
8 ywgtelt (FR) 369/2 00 00 10
- 370/u2 00 10 36
370/ut 00 13 93
370/411 00 01 27
370/&2 00 20 41
345 00 01 04
g q. 461 ¥ AT 00 05 46
T 7. 391 ¥ = 00 04 64
385 00 00 61
g 7. 445 § ugw 00 05 90
460/1 00 16 32
459/2 00 27 57
459/3 00 24 45
459/4 00 22 01
% 9. 446 ¥ tren 00 05 83
4441 00 39 40
442]7 00 00 90
444/4 00 00 10
442/9 00 54 64
431/t 00 29 95
431/411 00 07 67
432/4 00 23 96
432/3 00 04 98
427 00 10 50
426 00 17 83
420 00 99 03
a3 7. 919 ¥ gwr 00 04 28
922/2 00 286 13
923 00 80 93
s 9. 929 ¥ e 00 04 04
931/2 00 22 74
931/3 00 22 72
931/4 00 26 24
638 00 38 25
636/3 00 06 72
G37/2 00 30 91
¥ 9. 940 ¥ v 00 ViB g
978/1 00 9 d ]
978/2 00 17 51
978/3 00 07 53
978/4 00 00 88

4643 GI/110—18



3910 THE GAZETTE OF INDIA : DECEMBER 18, 2010/AGRAHAYANA 27, 1932 [Part i-—Sec. 3(ii))

1 [ 2 [3 14 T 5
)RR () 941/ 24 D0 46 09
977 00 01 67
942/3 00 22 43
942/4 00 08 12
842/5 00 15 92
9432 00 46 70
964/2 ~ 00 42 42
964/1 00 07 39
g% 4, 965 ¥ 1w 00 07 27
1115/5 00 02 11
1115/4 00 14 48
1115/2 00 27 49
1115/3 00 11 17
141571 00 03 97
1131 00 00 a7
1130/6 00 81 88
1123/1 _ 00 23 69
- 1123/2 no 16 77
1123/4 o 31 20
&y, 1121 % 9@t 00 03 82
1237/1 00 24 27
1233/§12 00 05 91
1237/3 00 00 52
1237/2 00 04 74
1233/63 00 06 19
1237/4 00 03 16
1233/§14 00 21 19
1234/3 00 00 10
1234/1 00 30 72
1234/7 00 33 74
1227/3 00 14 17
1227/4 . 00 10 07
1227/5 00 23 42
1227/6 00 00 33
1227/10 00 21 68
1320/19 no 01 59
1321/6 00 25 62
1321/5 00 00 15
1322 00 07 21
1323/2 00 26 28

1323/1 00 00 10



SR T U9 ; FEHSET 18, 2010/370%ME0 27, 1932

[ 1—8w2 3(ii) ]

8911

( 1 2 |3 |4 | 5

8) W@‘iﬁﬂfﬁﬁﬂ 1323/5 00 00 77
1323/4 00 01 23
1323]3 00 01 70
% 9. 1325 ¥ 7wy 00 05 63
1326 00 36 55
1327 00 48 45
1330/34 00 03 56
#F 7. 1330/2 & e 00 04 34
1330/14} 00 00 26
qE . 1328/2 ¥ 7w 00 01 16
1328/1u 00 00 19
1329 00 59 06
1410 00 00 57
141114 00 09 29
1411/5 00 03 27
1411/6 00 02 29
1411/7 00 03 14
1411/8 00 08 51
1411/9 00 08 84
1411{12 00 00 26
1411/11 00 12 32
1411/14 00 11 74
1411/21 00 06 74
1411/20 00 14 04
1411/25 00 03 54
1411/24 00 08 63
1411/23 00 02 05
1411/31 00 17 66
1444 00 67 18
1424 00 00 29
1423/1 00 00 65
1423/6 00 00 69
1423/7 0o 00 98
1423/9 00 01 30
1423/13 00 01 10
1423/14 00 01 16
1423/1% 00 01 41
: 1423/16 00 02 07
N a3 T, 1415 § e 00 04 81
1421/1 00 14 80
1416 00 11 01




8912 THE GAZETTE OF INDIA : DECEMBER 18, 2010/AGRAHAYANA27, 1932 [Part 11—Sec. 3(ii)|

> ] 2 [3 [+ T
8) wmgRe (Fri) 1417 00 01 45
1421/7 00 15 46
1421/8 00 18 85
1421/11 00 19 10
1419/1 00 1 68
1419/2 00 25 34
1419/6 00 12 79
1419/7 00 13 12
1419/10 00 12 64
1485/1 00 01 33
1485/ 11 00 06 44
1485/12 00 10 39
1485/16 00 12 79
1485/17 00 01 25
1485/24 00 00 75
1485/25 00 07 89
1485/26 o2y 62 10
1485/22 _ 00 01 31
1484/8 00 03 54
1484/9 00 00 48
1484/14 00 17 74
1484/16 00 00 34
1484/15 00 20 83
1484/17 _ 00 20 61
9) wanad freemd 688 ) 00 04 04
687/5 00 00 67
687/86 00 54 63
887/7 00 25 09
691/3 _ 00 02 50
691/4 00 41 73
694 00 85 26
699/2 00 03 58
699/1 : 00 - 04 06
699/6 00 03 18
699/5 00 03 32
699/9 00 086 57
699/11 00 Q7 56
g3 7. 703 ¥ e Q0 04 25
704 00 63 56
g5 7, 708 & 1w Q0 02 77

705 00 76 25




{ W1 [1—@vE 3(ii)] WG &1 qergd  feweat 18, 2010/300—E 27, 1932 8913

" 1 | 2 [3 |4 | 5
) e RENE (FER) 706 00 84 41
707 00 02 62
745 00 03 46
716 00 00 85
743 00 87 21
742 00 19 86
717 00 24 66
724 00 44 05
725 00 76 40
603 00 06 02
600/5 00 00 10
600/2 00 19 04
600/1 00 55 88
599/1 00 21 10
601/10 00 00 42
601/12 00 09 43
599/3 00 00 10
601/13 00 37 26
539/2& 00 02 81
539/1 00 00 12
539/ 2¢ 00 55 25
564 00 43 08
565/1 00 01 92
565/4 00 52 10
566/q 00 19 91
566/& 00 29 32
567/q 00 39 98
567/ 00 16 78
75 7. 559 ¥ wEm 00 06 32
556/3 00 42 00
558fa 00 38 15
558/42 00 24 73
558/43 ' 00 25 62
73 7.474 % =W 00 06 71
469/q2 00 27 03
469/T1 00 01 01
469/d5 00 18 00
469/43 00 14 98
469/42 00 30 25
467/1 00 34 21

467/2 00 14 26
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3 1 | 2 3 4 5

9 waea Mg (PR 467/3 - 00 [ 20 [ 80 -
455 00 24 57
454/1 00 04 02
454/2 00 26 20
454/3 00 27 08
454/4 00 00 65
458 00 46 41
459 00 41 44
452 00 63 82
449 00 60 43
444 00 40 82
443 00 39 61
437 00 70 98

[T H. W - 140147952010 )
T8 U TEE, 3 qf

New Delhi, the 13th December, 2010

S. 0. 3069—Whereas it appears to ~ Government of India that it is necessary in  public
interest that for transportation of Watural gas from terminal point of Vijayawada -
Nellore — Chennai pipeline near Tiruttani in TamilNadu to consumers in various parts of the
country, Chennai - Tuticorin pipeline should be laid by M/s Relogistics Infrastructure
Limited;

And, whereas, it appears to Government of India that for the purpose of laying such
pipeline, it is necessary to acquire the Right of User in land under which the said pipeline is
proposed to be laid and which are described in the Schedule annexed hereto;

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 3 of the
Petroleum and Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962 (50 of
1962), Government of India hereby declares its intention to acquire the Right of User therein;

Any person interested in the land described in the said Schedule may, within twenty-one days
from the date on which the copies of this notification as published in the Gazette of India
under sub-section (1) of Section 3 of the said Act, are made available to the general public,
object in writing to the acquisition of the Right of User therein for laying the pipeline under
the land to Shri S.Rajamanickam, Competent Authority, Relogistics Infrastructure Limited,
No. 9D/6D Ramakrishnapuram, Opp.Pillayar Kovil, Karur - 639 001, Tamil Nadu State.



[ Wt —avE 3(ii) ] ARE H Toad : & 18, 2010/30e/™T 27, 1932 8915
Schedule
Taluk:Karur District:Karur State:Tamil Nadu
Village Survey No./Sub-Division Area to be acquired for RoU
Hec Are C-Are

1 2 3 4 5
1). Nerur North 2596 ¢l 97 60
2606 00 07 04

2169 00 23 74

2168 00 30 01

Nala in Survey No. 2193 00 04 o8

2194 00 30 1

2139 00 09 41

2140/2 00 08 78

2140/1 00 00 14

2142 00 01 30

2138 00 02 63

2137 00 23 87

2136 00 27 79

2135 00 01 31

2134 00 00 87

811 00 04 52

815 00 16 49

812 00 o7 12

813 00 08 00

814 00 00 42

Road in Survey No. 806 00 05 34

805/1 00 13 74

805/2 00 09 73

796 00 05 56

793 00 02 30

794 00 25 17

795 00 09 22

840 ) 00 10

780 00 03 61

779 00 21 35

880/1 00 06 64

880/2 00 01 57

879 00 00 10

798 00 00 46

831 00 03 99

892 00 02 4]

891 00 10 39
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[Part 11—Sec. 3(ii)]

1 [ 2 13 1 4 T 5 ]
1) Nerur North (Contd) 890/1 00 05 74
89072 00 06 09
389/1 00 06 72
$89/2 00 05 97
838/1 00 12 07
895 00 00 10
896 00 04 24
888/2 00 07 96
887 00 01 41
897 00 10 24
898 00 1t 11
899 00 11 09
900/1 00 05 88
900/2 00 04 93
901 00 11 42
902 00 02 23
903 00 0l 97
905 00 00 17
904/1 00 02 91
939 00 02 39
90412 00 05 04
938 00 13 69
937/1 00 05 84
9372 00 06 21
936/1 00 13 81
936/2 60 04 50
936/3 00 00 46
923 00 0l 92
931 00 15 28
932 00 03 1§
933 00 1¢ 95
Nala in Survey No. 930 Go 0s 54
927 ' 00 10 64
928 00 01 43
Road in Survey No. 1176 00 01 62
1185/2 00 04 46
Road in Survey No. 1185/} 00 14 18
676 00 77 21
669 GO 56 55
Road in Survey No. 1190 00 00 91
Nala in Survey No.1576 00 02 72



[ 9P7 187 3(i) ] AT U9 : FEF 18, 201073908039 27, 1932 8917
1 [ 2 |3 4 5
1) Nerur North (Coitd) 119171 00 00 10
1574 00 06 14
1575 00 09 11
Nala in Survey No. 1573 00 03 75
1572/A 00 14 65
1572/B 00 17 38
1571 00 11 00
1570 00 09 69
. 1584 00 00 28
1569/1 00 05 56
1587 00 04 40
156972 00 00 63
1588 00 08 80
1589 00 12 24
1591 00 11 11
1592 00 10 14
1593 00 11 33
1594 00 12 20
1595 00 07 01
1596 00 03 36
1597 00 00 28
Nala in Survey No. 1598 00 i0 36
1600/B 00 01 21
1599/1 00 06 74
1733 00 00 10
159972 00 06 89
1732 00 25 09
Road in Survey No. 1731 00 21 02
1730 00 03 95
1729/A 00 31 34
2) Somur VAl 00 16 17
1/B1 00 05 42
1/B2 00 07 30
21 00 09 53
212 00 09 40
31 00 06 23
3/2 00 03 78
4 00 10 53
7 00 18 63
8 00 22 56
9/A 00 11

4649 GI110—19
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C i 1 2 (5 1+ 15 7
2) Somur (Contd) 21873 00 17 62

218/1 00 04 81
218/4 00 10 46
220/B2 00 16 60
220/B1 00 15 84
221 00 36 89
224 00 26 08
225/5 04 00 16
Road in Survey No. 239 00 05 43
241 00 20 88
2422 00 01 94
24211 Q0 24 46
243 00 10 41
244/B2D 0o 00 t
Road in Survey No, 245 00 06 72
241 00 00 81
246/A 00 23 60
246/81 00 15 15
3) Koyamballi 675 00 25 10
676 Q0 06 50
677 00 56 14
679/2 o 06 04
679/1H 00 06 00
678/4 00 16 05
672/A 00 26 57
672/B 00 03 03
672/C 00 18 69
Nala in Survey No. 185 00 08 48
184/A 00 00 14
186 00 07 67
187 00 00 98
188/A 00 20 18
188/B 00 01 74
191 00 03 98
192 00 00 92
193 00 00 29
223 0o 00 10
434 00 09 37
433/1 00 04 35
433/2 00 00 49
Road in Survey No. 432 00 07 28



[ 0T [1—&0E 3(ii)] TG Wt TSI : R 18, 2010/3W890 27, 1932 8919
1 [ 2 13 | 4 | 5
3) Koyamballi (Contd) 431/2 00 06 29
376/C 00 00 45
Road in Survey No. 376/A 00 09 12
426 00 00 10
427 00 00 45
3TTA 00 45 87
378 00 17 41
348 00 01 96
347 00 02 09
346 00 04 36
345 00 11 16
344 00 08 50
343 00 04 43
342 00 00 12
Road in Survey No. 341 00 16 10
4) Melappalaiyam River in Survey No. 939 01 15 75
929/7 00 20 51
92%4B 00 01 3
929/4C 00 10 80
929/4A 00 00 34
113 00 02 52
114 00 19 18
115 00 ot 63
Road in Survey No. 112 00 03 59
10372 00 00 39
105 00 06 80
106 00 09 81
107 00 05 93
109 00 02 7
86 00 01 92
84 00 13 35
83 00 13 53
82 00 03 94
81 00 00 10
71 00 00 77
72 00 08 57
73/B 00 08 99
T3/A 00 09 02
74 00 13 64
75 00 00 95
Nala in Survey No. 551 00

01
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L .1 [ 2 | 3 [ 4 [ 5 |
4) Mclappalaiyam (Contd) Nala in Survey No. 552 00 01 78

553 00 00 10
533 00 08 76
535 00 09 31
534 00 19 07
536 00 10 28
528/1 00 G6 28
528/2 00 00 i
537 00 07 i8
527 00 02 62
517 . 06 11 41
519 40 00 86
518 00 06 00
516 00 09 29
509 00 08 &6
508 N 00 4y
514 00 03 "
51072 0 D6 47
487 oG 0z 93
510/1 e 01 06
486/1 i 1+ 21
48612 o 02 76
474/1 4% G 34
Nala in Survey No. 473 of 06 88
Nala in Survey No. 475 00 03 t2
472 00 00 10
476 00 13 23
942/1C 00 03 93
942/18 00 01 ai
Road in Survey No, 942/2 00 08 18
942/3 00 04 51
72A2 00 33 98
Road in Survey No, 728 00 12 17
737/B1 00 01 i
T3FAL 00 2] 7

738 00 01 01
73TA2 00 17 82
737/A3 00 17 17
737/B2 00 00 72
736/A7 00 17 7
736/A8 00 08 66



[ 4 [1—mE 3(ii) ]

YId %1 o9 ; Rmwr 18, 2010/30%99 27, 1932

8921

\ 1 I 2 [ 3 [ 4 | S
4) Melappalaiyam (Contd) 741/1 00 10 13
74112 00 09 32
741/3 00 04 52
742 00 14 32
74312 00 05 38
743/1 00 13 54
745 00 05 13
751 01 02 57
Road in Survey No. 756 00 00 88
Road in Survey Ne, 750 00 03 92
816/1 00 05 59
81672 00 03 22
816/8 00 33 82
816/9 00 02 58
816/3 00 00 10
816/10 00 18 84
816/7 00 14 61
816/11 00 o7 12
815/13 00 04 62
815/12 (0 09 06
815/14 00 05 47
81511 an 00 87
Road in survey No, 822 0o 21 78
857/1 00 00 10
85712 00 03 59
857/5 J0 05 81
857/6 00 02 75
857/3 00 00 40
857/4 a0 0t 49
856 00 20 56
855/4 00 00 51
8551 00 00 18
855/5 00 00 29
855/3 00 14 24
85512 00 04 51
8541 00 09 53
85472 00 00 17
8532 00 18 84
853/1 0 16 83
859/2 00 03 57
852/1 00 01 27
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| 1 | 2 [ 3 T a4 [ s
4) Melappalaiyam (Contd) 861/3 00 08 70
861/4 00 06 06
861/5 00 00 32
861/2 00 15 69
861/1 00 25 05
87212 00 04 29
872/3 00 04 28
873 00 19 95
874 00 22 32
875/15 00 21 79
876/2 00 20 39
5) Puliyur 1894 00 07 24
Road in Survey No. 1895 00 03 72
1887 00 49 93
1896 00 09 17
1872 00 59 17
1870 00 00 10
Road in Survey No. 1854 00 05 15
1881 00 72 08
1866 00 01 00
1857 00 21 61
1858 00 21 81
1859 00 04 78
6) Emur 62/2D 00 02 90
62/2C 00 10 45
62/2F 00 08 88
62/2G 00 0l 71
62/1A - 00 00 21
62/1H 00 07 77
62/1B 00 19 70
64/4 00 04 77
63 00 21 36
73/20 00 00 10
73/19 00 05 91
73/18 00 00 95
73/14 00 04 45
73/15 00 02 11
73/17 00 01 97
73/16 60 02 70
73/13 00 01 13

73/9 00 03 66



[ s [I—avg 3(ii)] qRa T T : 8= 18, 2010/30081E 27, 1932 _ 8923
| 1 | 2 [ 3 4 5
6) Emur (Contd) 7377 00 13 13

73/8 00 03 17
73/6 00 01 56
74/16 00 05 83
74/11 00 03 21
74/15 00 03 01
74/12 00 02 20
74/13 00 03 38
74/14 00 03 28
7517 00 03 11
7516 00 i1 67
75/5 00 01 41
75/18 00 03 07
75/19 00 01 69
78/5 00 03 92
78/1 00 07 63
7872 00 06 70
7813 00 12 73
Nala in Survey No. 79 00 10 15
Road in Survey No. 90/1 00 43 01
90/4B 00 09 00
90/4C 0o 04 02
S0/4A 00 04 50
90/45 00 16 66
91/2B 00 01 16
91/72A 00 09 60
91/2C 00 19 87
92/B2 00 00 89
92/B1 00 12 73
92/A1 00 03 68
92/A2 00 13 64
93/1A 00 24 82
96/3 00 02 23
96/2 00 18 44
96/1 00 03 24
Road in Survey No.97 00 07 94
98 00 49 3!
Road in Survey No. 101 00 04 99
15711 00 32 34
15772 00 13 07
157/3 00 16 tl
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1 ] 2 3 1 4 | s
6) Emur (Contd) 14911 00 01 40
Road in Survey No. 158 00 06 47
159/B 00 28 69
173/B1 00 15 43
173/B2 00 02 75
173/A 00 25 08
173/C 00 38 42
172/3 00 00 10
174 01 27 17
178/3 00 04 24
176/2 00 08 39
176/1 00 41 85
17712 00 06 80
Road in Survey No. 186 00 05 36
7) Manavadi 604/12 G0 I 45
604/10 00 i8 84
604/11 a0 15 91
604/9 00 12 71
604/8 00 04 61
Road in Survey No. 620 00 03 78
623/2 00 02 53
623/1 00 86 71
625/1 00 14 69
626/1 00 00 73
625/3 00 03 29
626/2 00 19 07
627/1 00 09 48
627/4 00 09 37
627/6 00 18 08
447/2A 00 00 68
447/3A 00 08 58
447/2B 00 38 62
437/2B 00 13 75
43772A 00 18 78
43771 00 04 50
439/2 00 29 78
439/1A 00 27 02
440 00 01 93
445/2 00 36 41
442 00 33 88

Road in Survey No. 672 00 07 43



{9 1—w&ve 3(i) ] ST Y9 ; fEETE 18, 2010/3708E 27, 1932 8925
| i | 2 [ 3 | 4 5
7Y Manavadi (Comtd) 671 00 50 79

674/1 00 01 46 v
675 00 51 56
676 00 44 62
677 00 40 40
8) Mookanankurichi Road in Survey No, .2 00 31 62
Road in Survey No. 33 00 03 71
42/A1 00 20 57
42/A2 nn 17 18
42/B 00 01 62
4111A 00 01 59
41/1C 00 02 80
41/1B 00 15 87
4112 00 18 27
46/1 00 32 14
46/2 00 00 19
46/3 00 21 50
46/4 00 21 35
54/2 00 05 17
Road in Survey No. 53 00 59 49
52/B 00 17 61
52/A3 00 00 98
Road in Survey No. 62 00 04 20
363 00 13 80
362 00 35 37
361 00 20 79
350/B 00 22 98
367/E 00 11 21
367/A 00 08 49
367/B 00 20 87
367/C1 00 03 93
368/P 00 o7 78
368/C4 00 10 44
368/D3 00 03 56
368/D4 00 00 65
368/D5 00 18 59
368/D2 00 03 02
371/A3 00 00 10
371/A2 00 00 25
371/A1 00 06 63
369/3 00 13 18

4649 GI10—20
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| 1 | 2 | 3 | 4 ] s
8) Mookanankurichi (Contd) 36972 00 00 10
370/A2 00 10 36
370/A1 00 13 93
370/B1 00 ]| 27
370/B2 00 20 41
345 00 01 04
Nala in Survey No, 451 00 05 46
Nala in Survey No. 391 00 04 64
395 00 00 61
Road in Survey No, 445 00 05 90
46071 00 16 32
45972 00 27 57
459/3 00 24 45
459/4 00 22 01
Road in Survey No. 446. 00 05 83
444/1 00 39 40
44217 00 00 90
444/4 00 00 10
442/9 00 54 64
431/A1 00 29 95
431/B1 00 07 67
432/4 Q0 23 96
43213 00 04 98
427 03 10 50
426 00 17 83
420 00 99 03
Road in Survey No. 919 00 04 28
922/2 _ 00 26 13
923 00 80 93
Road in Survey No. 929 00 04 04
93172 00 22 74
93143 0o 22 72
931/4 00 26 24
938 00 38 25
936/3 00 06 72
937/2 00 30 91
Road in Survey No. 940 00 05 96
978/1 00 24 98
97872 00 17 51
978/3 00 07 53

978/4 00 0g 38



[ T [—& 3(ii)]

WRd F 9T ; TAEET 18, 2010/2078199 27, 1932
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| 1 B 2 ] 3 ] 4 -8
8) Mookanankurichi (Contd) - 9%412C - 00 46 09
977 00 01 67
94213 00 22 43
942/4 00 08 12
942/5 00 15 92
94372 00 46 70
96412 00 42 42
964/1 00 07 39
Road in Survey No. 965 00 07 27
1115/5 00 02 1
1115/4 00 14 48
111572 00 27 49
111573 00 11 17
11151 00 03 97
1131 00 00 47
1130/6 00 81 88
112371 00 23 69
1i23/2 00 16 77
1123/4 00 31 20
Nala in Survey No. 1121 00 03 82
12371 00 24 27
1233/B2 00 05 91
1237/3 00 00 52
1237/2 00 04 74
1233/B3 00 06 19
1237/4 00 03 16
1233/B4 00 21 19
1234/3 00 00 10
123411 00 30 72
123472 00 33 74
122773 00 14 17
1227/4 00 i0 07
1227/5 00 23 42
1227/6 00 00 33
1227/10 00 21 68
1320/19 00 01 59
1321/6 00 25 62
1321/5 00 00 15
1322 00 07 21
132312 00 26 28
1323/1 00 00 10
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] 1 l 2 [ 3 [ ¢ | s

8) Mookanankurich: (Contd) 1323/5 00 00 77
1323/ 00 01 23
1323/3 00 01 70
Road in Survey No. 1325 00 05 63
1326 00 36 55
1327 00 48 45
1330/3B oG 03 56
Nala in Survey No. 1330/2 00 04 34
1330/1C 00 00 26
Nala in Survey No. 1328/2 00 01 6
1328/1A 00 00 i9
1329 00 59 1]
1410 0G 00 51
1411/4 00 Y 29
1411/5 00 03 27
141146 60 02 29
141177 0o 03 i4
1411/8 00 1 5i
1411/9 00 o8 24
1411/12 o ) 26
1411/11 5 2 32
1411/14 i il 4
1411/21 00 a6 74
1411/20 : on 14 04
1411/25 00 03 54
1411724 00 08 63
141123 00 02 05
1411431 00 17 66
1414 00 67 18
1424 00 00 29
142341 00 00 65
1423/6 00 00 69
14237 00 00 98
142319 00 01 30
1423413 00 0t 10
1423/14 00 L i6
1423/15 00 0l 41
1423/16 00 02 07
Road in Survey No. 1415 00 04 81
1421/1 00 14 80
1416 00

il 01



[ wm1 I—Ev 3(ii)] HITT 1 U7 ¢ TG 18, 20107978 mEw 27, 1932 8929
|~ 1 | 2 3 | 4 5 |

8) Mookanankurichi (Contd) 1417 00 01 45
142117 00 15 46
1421/8 00 18 85
1421111 00 19 10
1419/1 00 1 68
141972 00 25 34
1419/6 00 12 79
141977 00 13 12
1419/10 00 12 64
1485/1 00 01 33
1485/11 00 06 44
1485/12 00 10 39
1485/16 00 12 79
1485/17 00 01 25
1485/24 00 00 75
1485/25 00 07 89
1485/26 00 02 10
1485/22 00 01 31
1484/8 00 03 54
1484/9 00 00 48
1484/14 00 17 74
1484/16 00 00 34
1484/15 00 20 83
1484/17 00 20 61
9) Kakkavadi Pichampatti 688 00 04 04
687/5 00 00 67
687/6 00 54 63
687/7 00 25 09
691/3 00 02 50
691/4 00 41 73
694 00 85 26
699/2 00 03 58
699/1 00 04 06
699/6 00 03 18
699/5 00 03 32
699/9 00 06 57
699/11 00 07 56
Road in Survey No. 703 00 04 25
704 00 63 56
Road in Survey No. 708 00 02 77
705 00 76 25
706 00 84 41
707 00 02 62
745 00 03 46
716 00 00 85
743 00 87 21
742 00 19 86
717 00 24 66
724 00 44 05
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L | 1 | 2 | 3 T 4 T 5 1
9) Kakkavadi Pichempatti (Contd) 725 00 76 - 40 ‘
603 00 06 02
600/5 00 00 10
600/2 00 19 04
600/1 00 55 88
599/1 00 21 10
601/10 00 00 42
601/12 00 09 43
599/3 0G 00 10
601/13 00 37 26
539/2B 00 02 81
539/1 00 00 12
539/2C 00 55 25
564 00 43 98
565/1 00 01 92
565/4 00 52 10
566/A 00 19 ot
566/B 00 29 32
567/A 00 39 98
567/B 00 16 78
Road in Survey No. 559 00 06 32
556/3 00 42 00
S58/A 00 33 15
558/C2 00 24 73
558/C3 00 25 62
Road in Survey No. 474 J0 06 T
465/A2 00 27 03
469/A1 00 01 0l
469/A5 00 18 00
469/B3 00 14 98
469/B2 00 30 25
467/1 on 34 21
467/2 00 14 26
467/3 g0 20 90
455 00 24 57
454/1 00 04 02
454/2 00 26 20
454/3 00 27 08
454/4 00 00 65
458 00 46 41
459 00 41 44
452 00 63 82
449 00 60 43
444 00 40 82
443 00 39 61
437 00 70 o8

[F. No. L-14014/98/2010-GP]
SNEH P. MADAN, Under Secy.
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[, T-12012/249/2003 - STESR(EN-1) ]
o faw, T afuad

MINISTRY OF LABOUR AND EMPLOYMENT
New Dethi, the 19th November, 2010

§.0. 3070—In pursuance of Section 17 of the
Industrial Disputes Act, 1947 (14 of 1947), the Central
Govenment hereby publishes the award (Ref. No. 21/2004)
of the Central Government Industrial Tribunal-cum-Labour
Court- Delhi as shown in the Annexure, in the Industrial
dispute between the employers in relation to the
Management of Reserve Bank of India and their workman,
which was received by the Central Government on
18-11-2010.

[No. L-12012/249/2003-IR (B-1)]
RAMESH SINGH, Desk Officer
ANNEXURE

BEFOREDR.RK.YADA V,PRESIDING OFFICER,
CENTRALGOVERNMENT INDUSTRIAL TRIBUNAL
NO.1, KARKARDOOMA COURTS COMPLEX, DELHI

LD.NO.2122004
Shri B.S.Rawat,
F-222, Moti Baghl,

New Delhi. Workman

Versus

The Manager,
Reserve Bank of India,
Parliament Street,

New Delhi -110001. Management

AWARD

Heavy financial borrowings from various credit and
thrifi societies besides his employer were incurred by
B.S.Rawat, who was employed as a typist with R.B.I. He
failed to discharge his liability The societies wrote to the
bank and recovery of installments towards loans were
cffected from his salary. On 14-6-2001 and 1st August,
2001 letters were issued and Shri Rawat was called upon
to submit a statement in respect of his debt liability. He
submitted a reply on 17-8-2001 wherein he admitted his
total liability towards loans taken from various societies
to thetune of Rs.314921. The Reserve Bank of India (herein
after referved to as the bank) was of the view that Shri

Rawat was indebted and unable to liquidate his debt
liabilities within a reasonable time. Charge sheets dated
31-10-2001 and 23-1-2002 were served upon him. Hereplied
those charge sheets, which reply was found to be
unsatisfactory. Enquiry officers were appointed to conduct
enquiries against Shri Rawat. Enquiries were conducted
and both Enquiry Officers recorded findings against him.
The Disciplinary Authority issued a show cause notice to
Shri Rawat against the proposed punishment of dismissal
from service. Reply submitted by Shri Rawat was
considered and the Disciplinary Authority imposed
punishment of dismissal from service, vide order dated
24-10-2002. Appeal preferred by him was dismissed on
22-11-2002. Aggrieved by the order of the Disciplinary
Authority as well as the Appellate Authority Shri Rawat
raised an industrial dispute before the Conciliation Officer.
Since conciliation proceedings failed, the appropriate
Government referred the dispute to this Tribunal for
adjudication, vide order No.L-12012/249/2003-IR(B-1), New
Delhi, dated 8-3-04, with following terms:

“Whether the action of the management of Reserve
Bank of India, New Dethi in dismissing Shri B.S, Rawat
vide Order dated 24-10-2002 is just, fair and legal? If
not, what relief the workman is entitled to and from
what date 7"

2. Claim statement was filed by Shri Rawat pleading
herein that he was forced to raise various amounts of loan
from the societies and bank to meet his social necessities
and huge expenditure on education of his growing children
he was in the process of repaying his Habilities through
installments. When charge sheets were served upon him,
he replied those charge sheets claiming that he was in a
position to redeem his liability. His explanation was not
considered and enquiries were conducted. He adduced
evidence before the Enquiry Officers to the effect that he
was in a position to redeem his liability. He give concrete
evidence about his resources and explained that his wife
was a permanent employee of Mahanagar Telephone Nigam
Limited (in short MTNL), who gave an undertaking that
she would be in a position to repay all debts of her
husband, out of her accumulated savings etc. Ignoring
that evidence, findings were recorded against him. The
Disciplinary Authority had not applied its mind and passed
an order of dismissal. His appeal was also brushed aside,
without consideration of the undertaking given by his
wife. He projects that regulation 45 of the R.B.1. (Staff)
Regulations, 1948 (hereinafter referred to as the
Regulations) is aimed to have work force of the bank debt
free and not to penalize the employee with extreme penalty
of dismissal. The said regulation was wrongly construed.
According to him the dismissal order is liable to be set
aside. Heclaims his reinstatement in service with continuity
and full back wages.

3. Contest was given by the bank, pleading that
there was a complete lack of financial discipline on the
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part of the workman (Shri Rawat), He submitted a statement
of his liabilities as on 16-8-2001, wherein it was projected
that an amount of Rs.314921 was payable by him to different
societies and bank. Subsequently on 27-8-2001 he availed
aloan of rupees one lac from Nationalised Bank Employees
(SE) Cooperative N.A. Thrift & Credit Society Limited,
Rohitak and thus by the end of August, 2001 he was under
a liability of Rs, 41492 1 to different societies and banks.
On 10-1-2002 he further increased his liability by renewing
the loan amount from Jawala Cooperative Urban Thrift
and Credit Society Ltd., Jhandewalan Extension, New Dethi,
to Rs.L,25,000, He was not in a position to clear his
habilities. His carry home salary during the month of July,
August and September,2002 was just Rs.337, Rs.55 and
Rs.67 respectively, which were not enough to effect
monthly recoveries towards various loans and advances
availed by him from the bank towards vehicle advance,
personal computer advance, consumer advance and house
loan. In his letter dated 18-9-2001 he claimed that his
indebtedness is within his repaying capacity but he failed
to honour his commitments, since only a meagre sum of
Rs.5000 was paid by him till 4-10-2002 , to discharge the
loan taken by him from S.B.1., South Extension Part I, New
Delhi. His wife showed some interest in his case after show
cause notice was served upon him. She projected that she
would redeem liabilities of her husband but those liabilities
were not redeemed by his wife even till the date of his
dismissal.

4. The bank projects that regulation 45 of the
Regulations contemplates that an cmployee who makes a
false statement in submission. of statement of his liability
of who fails to submit the prescribed statement or appears
to be indebted, unable to liquidate his liability within a
reasonable time or applies for protection of insolvency
coutt, shall be liable to be dismissed. After having paid a
sum of Rs.134236 by 4th of October,2002 his liabilities
were to the tune of Rs.357992. His statement dated
10-10-2002 discloses that two more loans of Rs.38000 from
Punjab National Bank, Rohtak Road Branch and, Rs. 45000
from Bank ofIndia, Ashok Vihar Branch were outstanding,
besides the aforesaid liability. Thus he not only submitted
wrong statement of his liabilities but there was a complete
tack of control on his part to check indiscriminate borrowing
habit. Therefore, the contention of the workman to the
effect that regulation 45 of the Regulations does not
envisage the penality of dismissal is uncalled for. Enquiry
reports were based on evidence adduced in the matter.
Proper opportunities were given to the workman to defend
himself. A fter consideration of reply to show cause notice,
Disciplinary Authority awarded punishment of dismissal,
which was proportionate to his misconduct. Appellate
Authority considered the entire circumstances and found
no justification to interfere in the matter. The bank claims
that punishment awarded is in accordance with the rules,
as well as proportionate to misconduct of the workman.
His claim petition may be dismissed.

5. On pleadings of the parties following issues were
settled by my learned predecessor on 15-12-2005.

L “Whether Regulation No.45 of the R.B.1. Staff
Regulation is applicable to the workman in the
present case?”

2. Asin terms of the reference.

6. Though issue relating to the virus of the enquiry
was not framed yet the said proposition was taken up for
adjudication, Shri B.S.Rawat (WW1) and Smt. Maheshwari
{WW2) appeared as witness on issue relating to the
enquiry and the bank tendered enquiry report EX MW
1/1. After hearing the parties,issue relating to virus of the
enquiry was answered in favour of the claimant and against
the bank vide order dated 9th of October,2009.

7. Arvind Kumar, Assistant General Manager, was
examined on behalf of the bank to prove misconduct of
the claimant. Shri B.S . Rawat and Smt. Maheshwari again
tendered their affidavits Ex. WW I/B and Ex. WW2/B in
rebuttal to the evidence adduced by the bank. They were
cross examined at length on behalf of the management.
No other witness was examined by either of the parties.

8. Arguments were heard at the bar. Shri Harish
Sharma. authorised representative, advanced arguments
on behalf of the claimant. Shri R. Mehndiratta. authorised
representative, raised his submissions on behalf of the
bank, Written submissions were also filed by the parties.
have given my careful considerations to the arguments
advanced at the bar and cautiously perused the record.
My findings on issues involved in the controversy are as
follows:

ISSUENO. 1.

9. Shri Arvind Kumar Assistant General Manager
highlights facts which led to the present controversy. He
unfolds that Shri Rawat was appointed as peon in R.B.L
on 1-2-1973. On 4-4-1977 he was promoted as typist. He
was posted in R.B.Secretariate, New Delhi after his
promotion. Service conditions of employees of Reserve
Bank of India are govemed by the Regulations. copy of
which is EX.MW 1/2 Shri Rawat was supposed to submit
his statement in respect of his indebtedness on 30th of
June as well as on 31st of December, every year which
statements were not filed by him, Letters were received
from Jawala Cooperative Urban Thrift and Credit Society,
State Bank of India, South Extension, New Delhi,
Nationalised bank Cooperative Credit and Thrift Society,
Delhi Nagrik Sechkari Bank Ltd., Bank of Maharashtra and
others, asking the bank to deduct installments of loans
availed by Shri B. 5. Rawat and to make payment to the
aforesaid societies and banks, since Shn Rawat had failed
to make payment of loans availed by him. In that context
letter dated 3-4-2001, copy of which is Ex. MW 1/3 was
issued to Shri Rawat. Since that letter was not replied,
hence a reminder dated 25-5-2001 was issued, copy of
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which is Ex. MW 1/4. Vide his letter dated 11-6-2001 Shri
Rawat submitted his liability statement as on 11-6-2001
which letter and statements are Ex. MW1/5 and Ex,
MW/6. In the liability statement Shri Rawat admitted his
liabilities towards various banks and socteties. However,
he has concealed his liability towards Bank of
Maharashtra, who served a legal notice on the bank, copy
of which notice is Ex. MW 1/7. On 15 of October, 2002, a
letter was issued to Shri Rawat, calling upcz him fo explain
his liability towards Bank of Maharashtra, which letter is
Ex. MW1/8. Though he was commanded to submit his
liability statement, but he opted not to fumnish the same.
Show cause notice Ex. MW1/9 was issued, which was
replied by him on 18-2-2001, copy of which reply is
Ex. MW1/10. On 27-8-2001 National Bank Employees (S.E.)
Cooperative N A, Thrift and Credit Society, Green Road
Rohtak wrote a letter disclosing that Shri Rawat had taken
a loan of rupees one lac from the said society, installment
of which loan were not paid by him. Copy of the said letter
is Ex. MW1/11. On 6-12-2001 a show cause notice was
issued to Shri Rawat. copy of which is Ex. MW 1/12. He
submitted his reply vide letter dated 18-12-2001, copy of
which.is Ex. MW1/12, Liability status of Shri Rawat as on
10-13-2002 has been shown in Ex. MW1/17, which
document projects that there was a liability of Rs,667892.10
against him on that date. He projects that letters Ex MW 1/
18, Ex. MW1/22 atorigwith letters Ex. MW1/23, Ex MW/
24, Ex MW 1/25, Ex. MWD 26 Ex. MWE/35, Ex. MW 1/36,
Ex. MW1/41, Ex, MWL4Z, Ex. MW 1/43, Ex. MW 1/44,
besides other documents were received from varous credit
and thrift societies and banks calling upon the bank to
make payment of installments in respect of loans, which
were availed by Shri Rawat. He unfolds that Ex. MW 1/40
depicts salary particulars of Shri Rawat for various years
out of which it can be noticed that many a times his carry
home salary was zero. Shri Rawat was unable 1o discharge
his liability in respect of various loans and advances taken
by him from thrift and credit societies and banks. He further
unfolds that Shri Rawat was under an obligation to give
his liability statement on cominand given by the bank.
Shri Rawat gave three liability statements on three arbitrary
dates which were not definite,

10. Int his affidavit Ex,. WW1/B Shri Rawat projects
that the authonities were having bias against him. In the
said affidavit he does not dispute his liabilities, which
were highlighted by Shri Arvind Kumar in his testimony.
During the course of his cross examination, he concedes
that Ex. MW 1/7 details correct statement of his liabilities.
He further admits that Ex. MW 1/40 projects his carry home
salary in respective months, His carry home salary was
meagre since the bank used to deduct installments
towards loan availed by him. When his carry home salary
was negligible, in those periods his wife used to maintam
his family. He concedes that on 24-9-2002 his wife tooh 2
loan of Rs. 1,25000 from Jawala Cooperative Credit and

4649 GIf10—21

Thrift Society for which loan he stood surety. He concedes
that on 10-10-2002 a sum of rupees three lacs seventy nine
thousand was ouistanding against him (as a principal
borrower), Be feigned ignorance as to from what source
he would have repaid the loans in September,2002. when
his income was absolutely nil.

11. Smt. Maheshwari Devi swom in her affidavit Ex.
WW2/B that she is a permanent employee of MTNL and
her present emoluments are Rs. 30000 per month. When
she came to know about indebtedness of her husband,
she offered her help for clearance of loans. She tried to
explain those facts to the Competent Authority but he
refused to meet her. In her cross examination, she concedes
that in Ex. WW2/B she had concealed factum of obtaining
aloan of Rs.125000 from Jawala Cooperative Credit and
Thrift Society on 24-9-2002, She further admits that from
the date of her writing letter Ex. WW1/33 till dismissal of
her husband she had not paid any money to the bank, She
admits that Jawala Cooperative wrote a letter to the bank
for recovery of loan installment from the surety i.e. her
husband.

12. Out of facts testified by rival parties, it is evident
that Shri Rawat had obtained loans and advances from
various Credit and Thrift Society and banks, As on
10-10-2002 he was indebted to the extent of Rs.379714
as a principal borrower and to the extent of Rs, 288177, 10p
as surety for various loans. He could not repay the amount
so obtained by him from various banks and Credit and
Thrift Societies, who wrote letters to the bank for recovery
of installments of loan amounts, out of salary of Shri
Rawat. Smt, Maheshwari Devi wife of Shri Rawat had also
obtained a loan of Rs.1,25000 from a Credit and Thrift
Society for which loan her husband stood surety. She
also failed to make payment, of that loan amount and Credit
and Thrift Society wrote a letter to the bank for recovery
of loan installments from the surety, her husband. Though
she wrote:a letter Ex. WW1/33 to the Disciplinary Authority
of her husband, yet she had not paid even a single penny
to discharge liabilities of her husband, till the date of his
dismissal, It is also emerging out that the claimant was
under an obligation to submit his liability statements, in
respect of his indebtedness on 30th of June and 31st of
December, every year. However he submitied three
statements on three arbitrary dates,

13. The Regulations has been proved as Ex MW1/2,
by Shri Arvind Kumar. It is not disputed that the
Regulations govern service conditions of the claimant.
Regulation No.45 creates an obligation on an employee
who 15 in debt, to {urmish staternent in respect of his
indebtedness hall vearly as on 30th of Junc and 31st of
December, bosides steps which he intends to take to rectify
bis position. In case of subniissions of false statement or
faidure to submit 4 statenicit or on remaining unable to
hiquistate debt Hability within a reasonable time, he entails
& penalty of dismissal. convenience, contents of
fegulation 45 are reproduced thus:
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“45. An employee who 1s in debt shall furnish to the
Competent Authority a signed siatement of his/her
position half-yearly as on the 30th June and 315t December,
and shall indicate in the statcment the steps he/she is
taking to rectify his /her position. An employee who makes
a false statement under this regulation or who fails to
submit the prescribed statement or appears unable to
liquidate, his/her debts within a reasonable time or applies
for the protection of a insolvency court shall be liable to
dismissal.

Explanation: 1. Feosrthe purpose of this regulation
an emnloyec shall be deemed to
he tndert il his/her wotal lHabilities
cxgiusive of those which are fully
seonred exceed his/her sub-
stantive pay for twelve months.

Explanation: 2, An emplovee shall be deemed to
be unable to liquidate his/her
debts within a reasonable time if
it appears having regard to his/
her personal resources and
unavnidable current expenses
that he/she will not ccaseto bein

debt within a period of two years.

14. Provisions of regulation 45 are based on the
proposition that an employee should not incur
unreasonable undebtedness, which liability he is unable
to liquidate within a reasonable time. It is implicit that an
employee should provide a standard family with food,
shelter, clothing, medical care and education of children
appropriate to his status in life and for that purposes he
shouid have means in his hands. In case of unreasonable
mdebtedness of an employee, which liabéiity he cannot
hiquidate continuous for an unreasonable period then that
situation would resuit in sweeted labour, reduce his work
efficiency and thereby diminish the productivity of the
institution where he is working. Therefore, the amount
which should be available in the hands of an employee,
after making payments towards his loan liabilitics, must
provide not merely for bare subsistence of 1ife but also for
preservation of his efficieucy and for education of his
children, medical requiremen: and smonities of frugal
comfort with an ability to provide for old age and evil
days. Social and ethical imniications of arithmatic and
economics of money, received by an etnployee from his
employer, cannot be ignerad in the present age. Heonomic
upliftment of labour is important for secuning industrial
peace, which is essential to increass inefficiency and
national productivity. Therefore, an amount of money,
which should remain in his hands should enable an
employee 10 cover his bare fooding needs and keep himself
above starvation and to piovide fiugal comfit to his
family.

15, To ascertan as to what an amount should be
there in the hands of an employee, which may provide not
merely for barc subsistence of his life but also for
preservation of his efficiency, provisions of regulation 43
were engrafted. To assess that amount an adjudicating
authority has to take into consideration the stmdard of
working class family, consisting of three consumption
units, for one eamer, minimum food requirement on the
basis of net inak e of calories, recommended for an average

‘Indian adult of moderate activity, clothe requirement as

per capita consumption of 18 yards per annum for one
person, requirement of shelter/house, fooding, lighting
and other misccilaneous items of expenditure, education
of children, medical requirement, minimum recreation
including festivals /ceremonies and provisions for old age,
Mmarriage ¢te,

16, How a case of indebtedness for an employee of
the bank is to be considered? Answer to this proposition
is provided in explanation (1), appended to regulation 45.
it has been projected therein that when total liabilitics,
exclusive of those which are fully secured, exceeds his
substantive pay for 12 months, the employee shall be
deemed to be in debt. Having regard to his personal
resources and unavailable current expenses, il an
etnployee will not be able to come out of such indebtedness
within a period of two years, he shall be deemed to be
unableto liguidate his debi fiabilities, within a reasonable
time, projects cxplanation(2) appended to the said
regulation.

17. In order to assess whether the claimant fell within
the mischief of regulation 45 of the Regulations, facts
unfolded by Shn Arvind Kumar are to be scanned again.
Before adverting to that exercise, it is expedicnt 1o know
as to what “pay” and “substantive pay” means. Clause (D
of regnlation 3 defines pay as follows:

*(£) “Pay” meuns the amount drawn by an emplovee
as —

() the pay which has been sanctioned for o post
held by him/her substantively or in an
officiating capacity, or to which he/she is
entitled by reason of his/her position in a
cadre:

(i) special pay and personal pay:

(in) any other emoluments which may be specially
classed as pay by the Central Board ;”

'3. Substantive pay has been defined by clausc (g)
of regulation 3 as to mean “the pay to which an employee
1s entitled on account of a post to which he or she has
been appointed substantively or by reason of his/her
substantive position in a cadre”. Therefore, for assessing
as to what pay of the claimant was for 12 months for the
relevant period Ex. MW/40 15 to be considered. This
document highlights salary particulars of the claimant for
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the period between April, 9% to October,2002. His
substantive pay for the month of May. 2001 was Rs.12328
and for the month of October. 2001 was Rs.12420. His
substantive pay for the month of January, 2002 remained
the same as was for the month of October, 2001. Therefore,
the claimant can incur a liability of Rs. 1,49040, exclusive of
fully secure liability, without falling within the mischief of
regulation 45 of the Regulation.

i9. He took loan for the first time on 2-6-99,
amounting to Rs. 75000 with interest rate of 18% per annum,
which fact emerge out of documents Ex. MW 1/24, Ex MWV/
25, Ex. MW/26 and Ex. MW1/28, the could discharge that
liability completely on 13-9-2002, when he deposited a sum
of Rs.26950, by raising a fresh loan, He raised a loan of
Rs.62400 on 2-2-2000 from, State Bank of India, South
Extension, Part-II, New Delhi, which fact emerge out of
documents Ex MW1/9, Ex MW1/3 1 and EX MW1/32,
Another loan of rupees one lac was taken by him from
Jawala Cooperative Urban Thrifl and Credit Society Ltd.,
Jhandewalan Extension, New Delhi on 24-10-2000, as is
evident out of document Ex MW1/20. His total liability from
the above loans came to Rs.2,37,400, which exceeded
ceiling limit of Rs, 1,49,040.

20. Claimant was not oblivious to the fact that
regulation 45 of the Regulations enjoins a duty upon him,
not to incur a debt liability exceeding an amount of his
Substantive pay for 12 months. This fact emerge out of
the circumstances when he raised loan of Rs.50000 from
Bank of Maharashtra, East Patel Nagar, New Delhi on
16-11-2000, but opted to conceal that fact from his employer.
He filed his three liability statements on 11-6-2001,
16-8-2001 and 10-10-2002, wherein he concealed factum of
obtaining aforesaid loan. The said loan was paid by him
on §-10-2002 by depositing a sum of Rs.57634, taken as
advance from his father in law. He took a loan of Rs.50000
from Bank of India, Ashok Vihar as emerge out of
documents Ex. MW 1/17 and Ex MW 1/41, which liability
was not disclosed by him in statement dated 11-6-20{1
and 16-8-2001 . He disclosed that Liability for the first time
in his statement dated 10-10-2002. He also obtained a loan
0f Rs.54400 from Punjab National Bank, New Rohtak Road.
Delhi, in the year 2001, as is evident from Ex. MW1/17 and
Ex.MW 1/42. This liability was not disclosed by him to the
bank in his statement dated 11-6-2001 and 16-8-2001. He
disclosed that liability for the first time in his statement
dated 10-10-2002, He obtained a loan of rupees one lac
from National Bank Employees (SE} Cooperative N.A. Thrift
and Credit Society, Green Rohtak on 27-8-2001, as emerge
out of ExMW1/11, Ex MW1/12 and Ex. MW 1/13. That loan
was finally paid on 21-9-2002 by raising fresh loan on
24-9-2002. He stood a surety for one Rahul, who took a
loan 0fRs.75000 on 15-6-99 from Dethi Nagrik Sehkari Bank
[.td., Subzi Mandi, which liability was not disclosed by
him. On receipt of letter dated 31-10-2001 any installment
of Rs.3000 PM was deducted from his salary w.e.f.

November, 2001, This liability was not disclosed by him in
the above three liability statements. He stood surety for a
loan amount of Rs.1.25000 obtained by his wife on
24-9-2002 and that liability was also not disclosed by him.
The bank received a requisition on 14-7-2(04 in that regard.
Therefore, all these facts make it clear that the claimant
was well aware of his obligations, as contained in regulation
45 of the Regulations. He concealed facts from his
employer, with a view to evade liability.

21. Shri Arvind Kumar deposed in bold words that
table Ex MW 1 /17 prcjects a liability of Rs.667892.10
against the claimant as on 10-10-2002. In his testimony the
claimant does not dispute those facts. As emerge out of
Ex. MWI/40 from June, 2000 onwards till October, 2002 the
claimant had received almost nil salary. His loan liability,
as unfolded by him or through the documents received
from various Credit and Thrift . Societies and banks was
amounting to Rs.3,79,715, besides a liability of Rs.125000
as surety for his wife. Therefore, it is evident that the
claimant incurred a liabitity which exceeded his substantive
pay for 12 months. He was not in a position to liquidate
that liability, since he could not recetve any pay for almost
29 months. Therefore, it is evident that for a period of two
years the claimant was unable to liguidate his liability and
thus he was deemed to be in debt. Regulations 45 was
applicable to his case in all its four corners.

22. Claimant submitted three lLiability statements
before the bank on three arbitrary dates, viz.11-6-2001,
16-8-2001 and 10-10-2002; Regulation 45 casts an
obligation on the claimant to submit his liability statements
halfyearly as on 30th of June and 31st of December, every
yvear. These liability statements do not answer the
obligation under which the claimant has to submit liability
statement half yearly. Furthermore, he concealed certain
liabilities in Ex. WW 1/6 and Ex. WW 1/16, since certain
indebtedness were disclosed by him for the first ime in
his lability statement dated 10-10-2002.In respect of other
liabilities he opted not to inform the bank at all, in any of
the three statements referred above, Therefore, it is evident
that he failed to filed the prescribed liability statement as
well as made false statement to his employer. He made his
accountability established under regulation 45 of the
Regulations in that regard too. In view of the reasons
detailed above, it is apparent that the claimant fell within
the mischief ofregulation 45 of the Regulations and cannot
agitate that he is not liable to the consequences detailed
therein. Issueis, therefore, answered in favour of the bank
and against the claimant.

ISSUE NO.2

23. Shri Arvind Kumar unfolds that table Ex. MW1/17
depicts liability of the claimant as on 10-10-2002. As per
figures arrived at, liability of the claimant on 10th of

October, 2002 is Rs. 667892.1 0. As and when any bank
raised liability against Shri Rawat in respect of advance
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obtained by him from that bank, the bank sought
explanation of the claimant in that regard. Shri Arvind
Kumar also proved table Ex. MW1/40) wherein salary
particulars of the claimant for various years have been
detailed. When Ex.MW1/40 was perused substantive pay
of the claimant was found to be 18867.80 p. for the month
of October, 2002. His liability, exclusive of those which
were fully secured, ought not to have been exceeded a
sum 0fRs.2,26,413 in October,2002. Therefore, it is evident
that on October, 20002 his hiability exceoded to the amount
of his substantive pay for 12 months. He was deemed to
be in debt in October, 2002, As projected in EX MW /40 in
October, 2002 his carry home salary was Rs. 2 only, since
deductions towards loans/advance obtained by the
claimant from various credit and thnift societies and banks
were effected by the bank. The claimant was not i a
position to redeem his liability within a period of two years
and thus he was deemed to be unable to liquidate his debt
within a reasonable time. 24. What was the position two
years prior to Qctober, 2002? For an answer to this
proposition one has to scan documents proved by Shri
Arvind Kumar in that regard. Documents Ex MW1/24,
ExMWI25, Ex MWI1/26 and Ex MW1/28 highlight that the
claimant staried taking loan as early as in June,99, when a
surn 0f Rs.7500() was taken by him from Delhi Nagrik Sehkani
Bank Ltd., Subzi Mandi, Delhi on 2-6-99. He again took a
loan of Rs.6244 from State Bank of India, South Extension
Part-11, New Dclht, on 2-6-2000), as projected by documents
Ex MWL/7, Ex MWI/31 and Ex MW 1/32. A loan of rupees
One lac was taken by him from Jawala Cooperative Urban
Thrift and Credit Society. Jhandewalan Extension. New
Delhi. on 24-10-2000). as reflected in Ex MW 1/20, Theretore,
his liability towards the aforesaid loans were (Rs. 75000 +
Rs. 62400+ Rs. 100000) Rs.2,37,4(0), besides interest as in
October, 2000. As per chart Ex.MW 1/4(} his substantive
pay in October, 2000 was Rs.11945. To remain away from
the mischiet of reguiation 45 he ought not have raised
loan lability beyond a sum of Rs. 1,43,340. Thus if 13
evident that in October, 2000, his total liabilitics exceeded
his 12 months substantive pay and he was deemed to be
in debt in that month,

25, Since Junc, 2000 tll October, 2002 carry home
salary of the claimani has been neghgible. In June, 2000,
he was paid a sum of rupees one only towards his salary,
after deduction of installments  towards loans/advance
obtained by him from varidus Credit and Thrft Socicties
and banks. In the like manner he got a sum of rupees one
as his salary in July, 200), Rs.39 in August, 2000, nil for the
month of September, October, November, and December,
2000, Rs.122 for January,2001, Rs.1 for February, 2001,
Rs.212 for March, 2001, Rs. 1247 for Apnl, 2001, Rs.1 cach
for the month of May, June, July, August and September,
2001, nil for October and November, 2001,
Rs. 102 for December, 2000 Rs.580 for January, 2002,
Rs. 291, for February, 2002, ! for March, 2002, Rs. 125 for

April, 2002, Rs. 446 for May, 2002, Rs.1368 for June, 2002,
Rs.337 for July, 2002, Rs. 55 for August, 2002, Rs. 67 for
September, 2002, Rs.2 for the month of October, 2002, as
depicted in Ex. MW 1/40, Consequently, it is emerging over
the record that the claimant was not in a position to redeem
fliquidate his debt liability for a period of two years and in
fact he could not liquidate that liability within reasonable
time. It is evident that the bank has been able o establish
that the claimant was in debt from QOctober, 2000 till 2002
and he could not liquidate that debt liability within the
period reasonable period. It amounts to misconduct, as
coined by regulation 45. The bank could cstablish facts to
the hiltin that regard.

26. Shn Arvind Kumar unfolds that claimant filed
three hability statements on arbitrary dates, one was filed
by him on 11-6-2001, the other on 16-8-2001, and last one
on 10-10-2002. As per obligations contaimed in regulation
45 of the Regulations, the claimant was under an ohlipation
to file his {iability statement on 30th June and 31st
December, every year, for which he rematins in debt. At the
cost of repetition it is said that the claimant had not
disclosed his liability towards loan of Rs. 50004 obtained
by him from the Bank of Maharashtra, East Patel Nagar,
New Delhi on 16-11-2000 in none of the liability statements.
He had also concealed his hability of Rs. 50000, in respect
of loan obtained by him from Bank of India, Ashok Vihar in
the year 2001 in statements dated 1-6-2001 and 16-8-2001,
Loan of Rs.54400 was obtained by him from Punjab
National Bank, New Rolitak Road, in the year 2010, which
liability was not disclosed by him in his statements dated
11-5-2001 and 16-8-2001., He stood surety 10 loan obtained
by Rahul for a sum of Rs. 75000 from Delhi Nagrik Schkani
Bank Ltd. on 15-6-99, which Liability was not disclosed by
hrm in none of liabihity statements submitted by himto the
bank. He also stood surety for his wife when she obtained
aloanof Rs. 1,25000 on 24-9-2002 from Jawala Cooperative
Urban Credit and Thrift Society Ltd., South Extension,
New Delhi, which Hability was also not disclosed by him
to the bank. He could not rcbut the facts in that regard.
Therefore, 1t is evident that he made false statement, when
he gave details of his liabilities in statements dated
11-6-2001, 16-8-2001 and 10-10-2002. He also failed to
submit statcments on 30th of June and 3 1st of December,
every year, for the period in which he was in debt.
Therefore, the claimant made false statements 1n respect
of his debt liability and also opted not to make staterments
half'yearly. Thus it is cvident that the bank could establish
his misconduct in that regard too,

27. Much hue and cry was raised by the claimant
that his wife Maheshwan Devi wrote to the bank on
16-9-2002, clainmng that she was ready (o discharge
liabilities of her husband, Letter EX.MW 1/33 alongwith
salary slip of Smt. Maheshwart Devi has been proved as
Ex.MW1/34. The bank proccssed her application and
considered her salary certificate, 1t came to hrght that she
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had also taken various advances and did not have
capacity to discharge liabilities of her husband. Though
she wrote to the bank on 16-9-2002, promising to discharge
habilities of her husband, yet she raised a loan of Rs.1,25000
on 24-9-2002 from Jawala Cooperative Urban Credit and
Thrift Society, for which loan her husband stood surety.
Those facts, deciphered by documents Ex. MWI1/35.
Ex.MWI/36 and Ex. MWI/37, make it clear that
Smt. Maheshwari Devi was not in a position to redeem
liabilities of her husband. Therefore, contention of the
claimant that the bank ought to have given an opportunity
10 his wife to discharge his liabilities, is unfounded.

28. Shri Arvind Kumar unfolds that on 12-11-2001 a
letter was received from Nationalised Bank Employees
Cooperative Society, informing them that Shri Rawat had
filed a false affidavit before that society, besides wrong
details of outstanding dues against him. Copy of the letter,
affidavit and loan statement are Ex MW 1150, Ex MW 1/51
and Ex. MW1/52 respectively. When Ex MWL/51 was
perused, it came to light that Shri Rawat furnished an
affidavit, swearing therein that he was not a member of
any other cooperative credit society except the morigagee
Bank. Therefore, it 1s obvious that the said affidavit was
false to the knowledge of the claimant. It has been
projetcted that a fabricated document was submitted by
Shri Rawat and investigation was conducted in that regard.
Shri B.N.Srivastava, hand writing expert, gave his report
Ex.MW1/53 wherein he opined that signatures of
Shni Surender Kumar Kakkar were forged, while obtaining
loan from Natinalised Bank Employees (5.C. Cooperative
N.A.) Credit & Thrift Society Ltd. by the claimant. Neither
report EX.MW1/53 nor testimony of Shri Arvind Kumar
were questioned by the claimant in that regard. Therefore,
it is emerging that while obtaining loan from the society
the claimant gave false affidavit, besides a forged cettificate
alleged to have been issued by Surender Kumar Kakkar,
Assistant Manager of the Bank. The bank could establish
that in obtaining loan from the said Credit and Thrift
Society claimant had used illegal means also. Misconduct
in that regard has also been proved against him.

29. What would be the appropriate punishment for
the claimant, for misconducts referred above? Claimant
was dismissed by the bank. Right of an employer to inflict
punishment of discharge or dismissal is not unfattered.
The punishment imposed must commensurate with gravity
of the misconduct, proved against the delinquent workman.
Prior to enactment of section 11-A of the Industrial Disputes
Act, 1947 (in short the Act), it was not open to the
industrial adjudicator to vary the order of punishment on
finding that the order of dismissal was too severe and was
not commensurative with the act of misconduct. In other
words, the industrial adjudicator could not interfere with
the punishment as it was not required to consider propniety
or adequacy of punishment or whether it was excessive or
too severe. Apex Court, in this connection, had, however,

laid down in Bengal Bhatdee Coal Company [1963 (1) LL])
291] that where order of punishment was shockingly
disproportionate with the act of the misconduct whichno
reasonable employer would impose in like circumstances,
that itself would lead to the inference of victimization or
unfair labour practice which would vitiate order of dismissal
or discharge. But by enacting the provisions of section
11-A of the Act, the Legislative has transferred the
discretion of the employer, in impasing punishment, to
the industrial adjudicator. It is now the satisfaction of the
industrial adjudicator to finally decide the quantum of
punishment for proved acts of misconduct in cases of
discharge or dismissal, If the Tribunal is satisfied that the
order of discharge or dismissal is not justified in any
circumstances on the facts of a case, it has the power not
only to set aside order of punishment and direct
reinstatement with back wages, but it has also the power
lo impose certain conditions as it may deem fit and also to
give relief to the workman, including award of lesser
punishment in lieu of discharge or dismissal.

30. It is established law that imposing punishment
for a proved act of misconduct is a matter for the punishing
authority to decide and normally it should not be interfered
with by the Industrial Tribunals. The Tribunal is nat
required to consider the propriety or adequacy of
punishment, But where the punishment is shockingly
disproportionate, regard being had to the particular conduct
and past record, or is such as no reasonable employer-
would ever impose in like circumstance, the Tribunal may
treat the imposition of such punishment as itself showing
victimization or unfair labour practice, Law to this effect
was laid by the Apex Court in Hind Construction and
Engineering Company Labour [1965 (1) LLJ 462]. Likewise
in Management of the Federation of Indian Chambers of
Commerce and Industry [1971 (II) LLY 630] the Apex Court
ruled that the employer made a mountain out of a mole hilt
and had blown a trivial matler into one involving loss of
prestige and reputation and as such punishment of
dismigsal was held to be unwarranted. In Ram Kishan
[1996 (1) LLY982] the delinguent employee was dismissed
from service forusing abusive language against a superior
officer. On the facts and in the circumstances of the case,
the Apex Court held that the punishment of dismissal was
harsh and disproportionate to the gravity of the charge
imputed to the delinquent. It was ruled therein, “when
abusive language is used by anybody against a superior,
it must be understood in the environment in which that
person is situated and the circumstances surrounding the
event that led to the use of abusive language. No straight-
jacket formula could be evolved in adjudicating whether
the absive langnage in the given circumstances would
warrant dismissal from service. Each case has to be
considered on its own facts.”
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31. In B.M.Patil [1996 (11 )LL} 536], Justice Mohan
Kumar of Karnatka High Court observed that in exercise
of discretion, the Disciplinary Authority should not act
like a robot and justice should be moulded with humanism
and understanding. It has to assess each case on its own
merit and each set of fact should be decided with reference
to the evidence recording the allgation, which should be
basis of the decision. The past conduct of the worker may
be a ground for assuming that he might have a propensity
to commut the misconduct and to assess the quantum of
punishment to be imposed. In that case a conductor of the
bus was dismissed from service for causing revenue loss
of 50p to the employer by irregular sale of tickets. It was
held that the punishment was too harsh and dispro-
portionate to the act of misconduct.

32. After insertion of section 11-A of the Act, the
junsdiction to interfere with the punishment is there with
the Tribunal, who has to see whether punishment imposed
by the employer commensurate with the gravity of the act
of misconduct. If it comes to the conclusion that the
misconduct 1s proved, it may still hold that the punishment
is not justified because misconduct alleged and proved is
such as it does not warrant punishment of discharge or
dismissal and where necessary, set aside the order of
discharge or dismissal and direct reinstatement with or
without any terms or conditions as it thinks fit or give any
other relief, including the award of lesser punishment, in
lieu of discharge or dismissal, as the circumstance of the
casc may warrant, Reference can be made to a precedent
in Sanatak Singh (1984 Lab. 1.C.817). The discretion to
award punishment lesser than the punishment of
discharge or dismissal has to be judiciously exercised and
the Tribunal can interfere only when it is satisfied that the
punishment imposed by the management is highly
disproportionate to the decree of the guilt of the workman.
Reference can be made to the precedent in Kachraji Motiji
Parmar [1994 () LLJ 332]. Thus it is evident that the
Tribunal has now junsdiction and power of substituting
its own measure of punishment in place of the managerial
wisdom, once i is satisfied that the order of discharge or
dismissal 1s not justified. On facts and in the circumstances
of a case, Section 11-A of the Act specifically gives two
foids powers to the Tndustrial Tabunal, first is virtually
the power of appeal against findings of fact made by the
Enquiry Officer in his report with regard to the adequacy
of the evidence and the conclusion on facts and secondly
of foremost importance, 1s the power of reappraisal of
quantum of punishment.

33. Power to sct aside order of discharge or dismissal
and grant relicf of reinstatement or lesser punishment is
not untramaled power. This power has to be exercised
onlv when Tribunal is satisfied that the order of discharge
or dismissal was not justified. This satisfaction of the
Tribunal is objective satisfaction and not subjective one,
It involves application of the mind by the Tnbunal to

various circumstances like nature of delinquency
committed by the workman, his past conduct, impact nf
delinquency on employer's business, besides iength of
service rendered by him. Furthermore, the Tribunal has to
consider whether the decision taken by the employer is
just or not. Only after taking into consideration these
aspects, the Tribunal can upset the punishment imposed
by the employer. The quantum of punishment cannot be
interfered with without recording specific findings on
points referred above. No indulgence is to be granted to a
person, who is guilty of grave misconduct like cheating,
fraud, misappropriation of employers fund, theft of public
propeny efc. A reference cannot be made to the precedent
in Bhagirath Mal Rainwa [1995 (1) LLJ 960].

34. As held above, the claimant could not manage
his economic functions in a manner which ought 10 have
kept him away from the mischief of regulation 45 of the
Regulations. He incurred debt liability from various Credit
and Thrift Societies and banks and reached a stage of
indebtedness. which liability he was unable to liquidate
within a reasonable period. When he could not discharge
his Jiabilitics, the creditors wrote to the bank who had to
deduct installments towards loan amount from his salary,
It resulted that his carry home salary for a considerabie
long period remained nil. A sweated labour canunt
discharge his official duties diligently that too to the
satisfaction of his employer. Therefore, such misconduct
may require the employer to punish his employee tor it

35. Anobligation was there on the claimant to submit
hiz liability statements to his employer half yearly, when
heincurred loans from various Credit and Thnft Socities
as well as banks. Neither, he informed his employer ahout
hability so incurred and when commanded 1o do s B i
not submit correct liability statements, Such misconduci
make it clear that the claimant has not been henest to hig
duties as well as to his employer. He submitted false
affidavit to obtain an advance from Jawalz Coopersiive
Credit and Thrift Society. He also gave a fabncated
certificate purported to have been issued by Shrt Surender
Kumar Kakkar and induced Jawala Cooperative Society
to grant loan to him. Consequently it is emerging that he
had committed serious misconducts, which reflects on his
moral turpitude.

36. The bank claims that punishment of dismissal is
appropriate punishment for misconducts omitted by the
claimant, On the other hand Shri Harish Sharma presents
that the claimant rendered 29 years service with the bank.
He argued that prior to 1999 service rendered by the
claimant has been meritorious, without any blame.
Accordingly to him those facts are to be taken into account
while awarding punishment to the claimant. Factum of his
good services prior to 1999 are not in dispute. Therelore,
a balance of aggravating factor and extenuating
circumstances is to be maintained by this Tribunal whiic
awarding punishment to him.
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37. In Firestone Tyre and Rubber Company of India
Pvt. Ltd, [1973( 1) LLJ 278] Apex Court ruled that when
the employer did not hold any enquiry or the enquiry was
found 10 be defective, the Tribunal would not have to
consider enly whether there was a prima facie case. On
the other hand, the issue about merits of the impugned
order of dismissal or discharge is also before the Tribunal
and the latter, on the evidence adducted before it has to
decide for itself, whether the misconduct alleged is proved?
In such cases, point of exercise of managerial function
does not arise at all. Once the misconduct is proved esther
in the enquiry conducted by an employer or by evidence
placed before the Tribunal for the first time, punishment
imposed cannot be interfered with by the Tribunal except
in cases where the punishment 1s so harsh as to suggest
victimization. In a case, after setting aside the order of
dismissal, whether a workman should be reinstated or paid
compensation is within the judicial discretion of the
Tribunal. Therefore, the Tribunal has to consider whether
misconduct proved warrants punishment of dismissal or
discharge,

38. As detailed above, the claimant rendered 29 years
ofserviceto the bank and till 1999 he had not incurred any
liability, which may push him in a situation of indebtedness,
which liability he would be deemed to be unable to liquidate
within a reasonable time. Therefore, it is emerging over
the record that after 1999 till 2002 financial position of the
claimant reached at a phase where he could not exercise
any check over it. He did indiscriminate borrowing and
submitted fabricated document to one of the Credit and
Thrift Society. He concealed his affairs with the bank, when
he opted not to submit his liability statement.

39. Whether misconducts commuitted by the claimant
are so grave where punishment of dismissal would be
justified? Economic affairs of the claimant, over which he
opted not to exercise any control, pushed him in doldrums.
Not only that he committed misconduct of presenting false
affidavit and fabricated document before a Credit and
Thrift Society, but opted not to present clear facts before
his employee. That fact makes it clear that confidence
cannot be reposed in such an employee. Therefore, it
cannot be expected from the bank to retain him in service.
But punishment of dismissal entaiis heavy consequences
on the claimant, besides forfeature of meritorious services,
rendered by him in past. Therefore, punishment of
dismissal would be too harsh and may give an inference
of victimization too. Taking into account all these aspects,
[ am of the considered view that punishment of discharge
simpliciter would be adequate punishment in the case,
where the claimant would be entitied for his retiral benefits.
Consequently punishment of discharge simpliciter is
substituted for the punishment of dismissal awarded by
the bank to the claimant, which punishment would operate
from the date of punishment, awarded to him by his
employer. With this substitution or punishment an award

is passed. It be sent to the appropriate Government for
publication.

Dated ; 28-9-2010

Dr. R. K. YADAV, Presiding Officer
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New Delhi, the 19th November, 2010

S.0. 3071.—In pursuance of Section 17 of the
Industrial Disputes Act, 1947 (14 of 1947), the Central
Govemnment hereby publishes the award (Ref. No. 73/99)
of the Central Government Industrial Tribunal-cum-Labour
Court, Kanpur as shown iz the Annexure, i the Industrial
dispute between the Management of State Bank of Patiala
and their workman, received by the Central Government
on 16-11-2010.

[No. L-12012/498/98-IR (B-1)]
RAMESH SINGH, Desk Officer
ANNEXURE

BEFORE SRI RAM PARKASH, HIJS, PRESIDING
OFFICER, CENTRAL GOVERNMENT INDUSTRIAL
TRIBUNAL-CUM-LABOUR COURT, KANPUR.

Industrial Dispute No. 73 of 99
BETWEEN
Sri Anun Kumar,
S/o SriRam,
Village Khnpur & Post Saria Akil,
Allahabad.
AND
State Bank of Patiala,
The Assistant General Manager,
Secretariat Zonal office/Regional office,
Connaught Place,
C-31/32, New Delhi.
AWARD

1. Central Government Industrial Tribunal cum
Labor Court has referred the dispute by notification No. L-
12012/498/98-1R (B-1) dated 26-3-99 which is as under:—
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2. Whether the action of the management of State
Bank of Patiala in terminating the services of Sri Arun
Kumar with effect from 28-2-98 is justified? If not what
relief the workman is entitled for?

3. Brief facts are-

4. The claimant is enrolled with the Local
Employment Exchange, Allahabad and that when it came
to his notice that one permanent post of Water Boy is
created in the State Bank of Patiala Kydgan;j, Allahabad,
had made an application for his appointment as Water
Boy along with full bio-data to the bank, Thereafter, his
name was forwarded by the employment exchange and
the selection process was held with the permission of AGM
of the Bank. The petitioner was selected as Water Boy
and he was issued an appointment letter in this regard on
21-1-97.

5. It is the further case of the petitioner that under
instruction of the Assistant General Manager, the selection
of the petitioner has been made and information in this
regard was sent by the branch manager to the Assistant
General Manager of the opposite party bank. On the basis
of above the petitioner started working under the opposite
party bank and worked with sincerity, honesty and left no
room for complaint of his superior. The petitianer had also
performed the work of permanent naturce of the post in the
branch. It is also the case of the workman that while he
was working at the branch the branch manager again
sought certain names from the employment exchange for
recruitment of Kahar. The petitioner was working as Kahar.
The petitioner has completd 240 days of continuous
service with the opposite party. Claimant’s appointment
has been made against a permanent vacancy therefore,
there was no need for holding selection of Kahar in place
of the claimant, The claimant was neither issued any
termination order nor the opposite party complied the
mandatory provisions of the [ndustrial Disputes Act, 1947,
at the time of dispensation of the service of the claimant
i.e. neither he was paid any naice, nolice pay nor
retrenchment compensation as provided under section 25F
of the Act, therefore, it amounts to retrenchment as defined
under section 2{(o0) of the Act, thercfore, the same is bad
in law and is liable to be set aside and the workman be
therefore be held entiticd for his reinstatement in the
services of the bank with full back wages and all
consequential benefits,

6. As against it the opposite party bank has
contested the claim of the clarmant alleging that the
claimant was cig.ood & a daily rated part time casual
tabour or fetching and storing water which was a
occasional, inicnnittent and fluctuating nature of work
according to banks exigenciers on the basts of no work no
pay and did not hold any regular or permanent post in the
in any cadre what so ever. No time was fixed for his arrival
and departure in the bank. Clasmant was not signing the
muster roll meant for regular and permanent cneployees,

The claimant never paid any regular wages or facilities as
available to permanent employees of the bank. The
petitioner was never appointed on regular basis as claimed
by him. No appointment letter was ever issued in favour
of the claimant. Claimant had also never completed 240
days of continuous service under the opposite party in
any capacity whatsoever. Claimant had been paid for on
or two hours on casual basis whenever work of water boy
was taken by him, It bas been alleged that the bank had
never terminated the service of the claimant, therefore,
question for extending the benefits of the provisions of
vartous section enshrined under the Act does not arise at
all. Claimant of his own accord had left the pant time scrvice
with effect from 22-11-97 and the opposite party had never
terminated his service with effect from 28-2-95 as alleged
by him. The service conditions applicable to regular and
permanent employees of the bank were not at ail applicable
to the claimant; therefore, the reference order madeto this
tribunal is bad in law and is liablc to be rejected.

7. Claimant also filed his rejoinder in support of his
claim but nothing new has been pleaded by him except
reiterating the facts already pleaded by him in his statement
of claim.

8. After exchange of pizadings between the parties,
m the instant case, disputants have also Jud 1cad oral as
well as documentary evidence in support of their
respective claims and counter claims.

9. My learncd predecessor vide award dated
14-11-06 answered the reference against the claimant,

10.Being aggrieved by the award claimun challeng o
the legality and proprictary of the award belore Hon'ble
High Court, Allahabad, by way of filing Civil vise. Wi
Petition No. 18918 of (7.

11.The Hon’ble High Cowt has remnutied back the
case 1o the labour court. i has been directed that the
court shall proceed in accordance with he abservation
made in the writ petitions. i s been observed by the
Hon’ble High Court that, hawever, 0 Lar a: continuity ul’
service of the petitioner with effect from 21-1-97 to 25-2-4x
is concerned, the petitioner las also moved application or
summoning of original records hefore the lahour court...
The petitioner has also praved tor -veoommy the
attendance register in order to show thil he Lu worked

i
up to 28-2-9%8 put the fabong conurt has “aded 1o snamon

those documents and attendance regizior and contrary
thereto has held that the workman tias faii i oectha
he las worked up to 28-2-9% o case b veondg -
havebeen summona-§. . theview aken by ot e
cannot be sustained. Accardinely gt o
courtdated - 112000 s horde -0 v :

15 directed to sunniop the vt o cocart, s it
which the petitoner has (e i Cocomes o waved

summoning of othoer docaments wheh v b -one, e
custody of the eniplover



(57 1§~ 3(ii)]

FRE 1 UATH + WAL {7 2010/ 3TEEW 27, 1932 894!

13, After the case was remitted to this court, he
court has given full opportunity to both the parties. £ i
uf all ¢ pposite party was directed to preduce the origraai
record a3 desired by the claimant. Claimant has stated that
iy i us2 records which were mentioned in the applicatior:
dired 20-9-2001 has been sought to be surnmoned.

13, As per directions of the Hon'ble High Court aind
this court opposite party filed the original record which
was reccived in the court en 6-7-2010.

4. These records are 1, Kharcha Khata Register in
otigina; wiik cffect from 21-1-97 t0 30-11-97, (2). Kharcha
Khata registor in original for the period 1-12-97 10 19-9-98,
(3} Charpes voucher in original for the period 1-4-97 to
10497, (4) Charges voucher in original for the period
i-10.971028-2-98,

1%, Atter the remittance of the case claimant has not
addveed any other evidence. Opposite has produced oral
4¢ well as documentary evidence. Opposite has produced
i aal evidence MUW.2 Sri Anil Agarawal, who is the
Fra:ch Manager. When there was some complication
reg arding the production of the original record and there
w2 suiile contradiction as alleged by the claimant in the
Seoment of MUW.2 and the affidavit filed by the
n.ragcicent then court thought it proper to summon the
. qonal Head of the Bank and Sri B, R. Kalia, who is
7 .astant General Manager of the Bank at Lucknow,
armeared and his evidence was recorded as MMW.3,

16, After going through the facts circumstances
and evidence of the case the point which comes in dispute
i whuther the claimant has worked for 240 days or more
t.cfore the date of termination i.e, 28-2-98.

17. It is true that initial burden live on the claimant
io prove his case and he has to prove it that he had worked
for 740 days or more before his termination, Opposite party
has produced number of decisions of the Hon’ble Apex
Court. These are—

18. 2008 (Vol. ) SCC (L&S) 792 in between BSINL:
and otiers versus Mahesh Chandra.

19. In this case there was a dispute under the ID Act
iu respect 1o Section 25F, The Hon’ble Apex Court held-—
legal position reiterated that initial onus is on workmaii 1o
prove that he worked for 240 days in a year—held that
Industrial and Hon’ble High Court wrongly placed onus
on the ecmployer BSNL.

20. Another decision cited is—

21, 2004 SCC (L&S) 1062 Municipa} Corporation
Faridabad versus Sriniwas—held—burden of proof was
on workman to show that he had worked continuously for
240 days in the preceding one year prior to his alleged
retrenchment.

4649 GI110—22

22, Similar is the decision given by the Hon'ble
Apex Court in the case 2002 SCC (L&S) 367 Rang Forest
Officer versus T. Hadimani and other appeal.

%3, To find out whether the claimant had worked]
iy for 240 days continwously or more in the
Jreveeding year from the date of termination. 1 have
examined oral as well as documentary evidence adduce)
tv the parties. 1 have also given due thoughi of the
conivation of the claimant that whether the employei 1
ratsfide or otherwise with held any record for producti .o
before the court. As per statement given by MW, 2 on
oath and the record produced in that respect he has clearty
stated that the claimant Arun Kumar has worked for £2
days only. M\W. 2 has specifically stated on oath that
Sri Arun Kumar has been paid on 12-2-97 and payment is
Rs.50 and this has been shown at serial number 107 dated
12-2-97 in the original charger register starting from
21-1-97to0 30-11-97. This penod is relevant becausc it the:
reference order the date of termination has been show as
28-2.98, therefore, with effect from January, 97 is projer
and sufficient, Similarly at serial no.141 dated 1%-2-97,
claimant has been paid Rs. 50.

24, Likewise M.W.2 has given the details of each
and every date on which the claimant has been marde the
payment, He has stated that claimant has worked only up
to 21-11-97. Again stated that the total period comes to 42
days, It has also been specified by the management that
under which head the payment is being made o Atun
Kumar, at serial no.107 the payment has been shown as
clearing charges.

23. Second charpes register is from 1-12-97 10
19-9-98 that is also relevant for the decision considering
the date of termiination. He (MW 2) has been thoroughtv
cross examined. Nothing has come out in his statener!
which makes his statement unbelievable,

act.

25, Much emphasis has been placed by the
authorized representative for the claimant that the opposue
party has not produced the record as per demand made ix:
the application dated 20-9-2001, They have demanded the
cheque clearing register with effect from July 97 ic
December 37 and the peon book. The witness of the bank
MW-2 has clearly stated that for the period 1997-98 pecn
book and chisque clearing register is not available,

27. Regarding the production of the attends:
register | have inquired from the authorized of the *aw:.
what he wants o say. He specifically stated beior. e
that he is not demanding or summoning the attepd »ee
register. I have examined the statement of claimant W+ §.
He specifically admitted in the cross that his attendss. ¢
was not being marked in the attendance register. Thezcior
this point also regarding production of attendance regise.
does not give any support to the claimant. He aiso admitted
in the cross that he was being paid for the labour by way
of bank vouchers.
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28. Now it is the contention of the opposite party,
that it has been established that the claimant had been
engaged as labour and not against any substantive post.
They contended that whatever the work has been done
by the claimant in any respect then his payment can only
be made through bank vouchers. In the bank all kind of
payment made to any person Is entered in the charger
register which have been produced by the opposite party
with effect from 21-1-97. In this respect [ agree with the
contention of the opposite party. When [ raised query
before authorized representative if he has done any job
and mention of this has been done in the peon book or
any other register and if it has not becn produced, how he
is being prejudiced? Because if he has done any work
then he must have received the payments through
vouchers which must have been eniered in the charger
register. No other query has becn raised by the AR forthe,
claimant in respect of charger register or voucher, AR for
the claimant has raised certain querics regarding the
contradiction in the reply dated 23-6-2G10 submitted on
affidavit by the opposite party and statement of M.W. 2
Sri Agarawal, They have drawn my attention towards Para
8 and 9 of the reply. I have gone through the same and
analyzed each and every fact, ! have already summoned
Regional Head of the Bank Sri Kalia as MW.3, He stated
on cath that despite all efforts the Dak Peon Book and the
cheque clearing register of the year 1997-98 as not been
traceable. He again stressed that the branch makes entry
of any expenditure in the Kharcha Khata Register giving
a serial number and date which have been filed in the
court. No cross examination has been done on this point,
His statement appears to be believable,

29.Therefore, in my view there does not appear to
be any malafide of the opposite party in not preducing the
record as desired by the claimant in.his application,
because they have produced the original charger register
Kharcha Khata Register which is genuine and these
register carmies all relevant entries in respoct to the claimant.

30. Therefore, it is contended by the opposite party
that the claimant has worked only up to 22-11-97 and for
42 days that too on different dates and not in continuity.

3. Therefore, there is a force in the coniention of
the opposite party and on the basis of record it has been
found that the claimant has not worked for 240 days in the
preceding year before the date of termination i.e. 28-2-98.
Even it has been found that he had worked only up to
21-11-97 for atotal period of 42 days at different intervals.
Therefore, the claimant has failed to establish his case
that he has worked for 240 days or more preceding one
year from the date of his termination. As such no right
has, accrued to the claimant under the Act and the opposite
party has not breached any of the provisions of the Act
like 25F.

32, Therefore, reference is decided against. the
workman and 1n favour of the bank.

Dt. 6-10-2010

RAM PARKASH, Presiding Officer
7% fRewit, 19 99m=w, 2010
LA, 3072, —s ol faag sfufem, 1947 (1947
H 14) Y 9 17 F TRRA §, B R SRAE €2
¥F B wEudT # dag Fae o s s F 9,
sy o fifiw sienfre faaw o @<ia geen shafirs
TV =M, AR P Y= (Tgef e 96/2004)
! W T 2, W BT AER FH 8-11-2010 F W
T3 o |
[H Te-12012/249/95 -3 E5R( Ht-1) ]
Y fie, 2wF sfuwd
New Delhi, the 19th November, 2010

5.0. 3072.—in pursuance of Section 17 of the
Industrial Disputes Act, 1947 (14 of 1547), the Central
Government hereby publishes the award (Ret. No. 96/2004)
of the Central Government Industrial Tribunal-cum-Labour
Court, Nagpir as shown in the Annexure, in the Industrial
Dispute between the Management of State Bank of India
and their workman, reccived by the Central Government
on§-11-2010.

{No. L-12012/249/95-IR (B-I}]
RAMESH SINGH, Desk Officer
AMNNEXURE
BEFORE SHRI J. P. CHAND, PRESIDING OFFICER,

CGIT-CUM-LABOUR COURT, NAGPUR

Case No.CGIT/NGP/96/2004 Date; 12-10-2010.
Petitioner/ ShriAnil P, Nagdive,
Party No.1: R/o. Gautam Nagar, Ward No. 8,
Pulgaon, Tahsil Deoli,
Distt, Wardha. {Maharashtra).
Versus
Respondent/ The Asstt. General Manager,
Party No, 2: Region - VI, Zonal Office,
State Bank of India, Kingsway,
Nagpur.
AWARD

Dated the 12th October, 2010

In exercise of the powers conferred by clanse (d) of
sub-section (1) and sub-section (2A} of Section 10 of
Industrial Disputes Act, 1947 (14 of 1947), the Central
Government has referred the industrial dispute between
the management of State Bank of India, Nagpur and their
workman, Shri Anup P. Nagdive for adjudication as per
letter No L-12012/249/95-IR(B.1) dated 7.2.97, with the
following schedule -—
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“Whether the action of the management of State
Bank of India and through its officers, in
terminating/discontinuing the services of Shri
Anil P. Nagdive, Warerman/sub-staff of the
Puigaon Branch w.e.f. 10-3-95 is justified/valid
and legal? If not, to what benefits the employee/
workman is entitled for and what directions are
necessary in the matter?”

2. This reference was made by the Central
Govemment to the Central Govemment Industrial Tribumal,
Jabalpur by letter No. L-12012/249/95.IR(B.I) dt.7-2-1997.
Subsequently, the reference was transferred to this
Tribunal for disposal.

3. The case of the applicant is that he was working
continuously in State Bank of India, Pulgaon Branch from
5-4-94 to 10-3-95 and was getting a sum of Rs, 20 per day
and he was regularly attending the bank and not only he
was supplying water, but also performing other works as
per instruction of the employer and he was terminated
from his service by the Bank and thereafter one Shri Sanjay
Thakre was engaged in his place and therefore, he put
forth his grievance before the Labour Officer, Wardha in
writing and his application was forwarded by the Labour
Officer to the Asstt. Labour Commissioner (Central),
Nagpur (the A.L.C. in short) for ‘necessary action and the
ALC issued notice d1.28-6-95 to the bank to submit its
comments in the matter and the management of the bank
submitted its comments and as the bank did not agree to
send the matter to any arbitrator, the ALC reported to the
Government of India, the failure of the conciliation,

The applicant prayed for passing order as deemed
fit without asking for any specific relicf.

4. In its written statement, the bank has pleaded that
the reference is bad law as applicant was never a workman
or sub-staff of the bank and he was only supplying water
to the bank on contract basis and was being paid for the
same as per agreed terms. It is also pleaded by the bank
that the State Bank of India, Pulgaon Branch had been
shifted to the first floor of a new premises, prior lo the
engagement of the applicant and as the water of the well
situated in the new premises, was not fit for drinking, there
was temporary need for supply of drinking water to the
bank. The applicant approached the bank and agreed to
supply 10 drums of drinking water each having 16 liters
capacity, as and when required by the bank on payment of
Rs. 20 per day and accordingly, the applicant supplied
drinking water as and when required by the bank and
initially he was being paid daily but on the request of the
applicant, the amount was paid to him after the end of
each month and applicant was not doing any other work
in the bank and the applicant was not engaged as a
workman and he was an independent contractor for
supplying drinking water and was being paid accordinggly
and after permanent arrangement for supply of drinking

water was made by the bank by connecting water line,
therewas no need to continue the contract of the workman
for supply of drinking water and as such, his contract
came to an end and no person in place of the applicant
was appointed for the said work and thus, the dispute
raised by the applicant does not fall within the definition
of industrial dispute and the applicant is also not a
workoan,

5. In support of his claim, the applicant examined
himself as a witness and reiterated the stands taken by
him in his statement of claim. The Bank also examined one
Skri Vijay M. Kulkami, an Officer of the Bank, in support
of its stands taken in the written statement.

6. In view of the stands taken by the parties, at first
it is to be considered as to whether the applicant was a
workman or sub-staff of the bank in questton.

In view ofthe claim of the applicant, the initial h-
was on him to show that he was the workman oz s
of the hank, [n this regard, the applicant ncithe
statement of cle im nor in his examination-in-chief fric
affidavit, has stated that as to who and as to how, he w..
appointed in the bank, though he has stated that fie
worked in the bank from 5-4-94 to 10-2-95 un payment of
Rs, 20 per day. However, in his cross-examinat'on, e has
stated that the Branch Manager, Pulgaon kad acked him
to join on duties and he was given a written od-r for the
same, but he is not in possession of the s7ic crder The
applicant has not filed a single paper rozarding his
engagement in the bank. The stand of the bank is that due
to exigency, the applicant was given contract for supply
of 10 drums of water per day, or: payment of Rs, 20 perday
for the same. In his affidavit, the applicant, at FParagraph
No.6, has mentioned that he was supplying 10 drums of
water to the bank, but as 10 drums were not in the bank to
store water, he was remaining present in the Bank
continuously and in between, he was performing other
works at times, being asked by the bank authority. In
Paragraph No.12 of his affidavit, the applicant has
mentioned that prior to the office timing, he was going to
the bank to supply water and was remaining present in the
bank for the entire day 1o supply water as required and
only thereafter, he was getting the payment and he was
also doing other works as asked by the employees of the
bank. The applicant has admitted in his cross-examination
that he was not selected after screening test and certificates
regarding his date of birth and educational qualification
were not called for and provident fund was not deducted
and he was getting the full amount from the bank and
initially he was being paid weekly. Itis clear from the above
statement that the applicant was given contract for supply
of 10 drums of water per day by the bank on payment of
Rs.20 per day and for supplying water, the applicant was
remaining present in the bank and he might be doing an
odd job or too being asked by some of the employees of
the bank at times. It is clear from the materials available on
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record and the cross statemen! of the applicam that the
applicant was never a workman or sub-staff of the bani in
question znd as such, the scheduie has not beg: p QUSRS
framed, [t is also clear from the matersal on recrs

once alternative arrangement for drinkipg water wi s, .
by the bank, there was no need {ir the bank for gii:
contract to the applicant to supply water, In view of the
findings that the applicant was not the workmnan sz sub-
staff of the bank, with respect, I am of the view that '}
decisions cited by the leamed advocate for the appiic.mt
have no application in this case. Hence, it is order :
ORDER

Theaction of the State Bank of Tndia, Puigaon takoen
anainst the applicant, Shri Anil P. Wagdive, is justified an
ike applicant 1s not entitled for any benefit.

I.P.CHAND, Presiding Officer
¢ feewdt, 19 757, 2010

AT, 3073 —3teifirs faaw sifufrea, 1947 (1947
147 W U (T R STHO H, HE R YR =
e YA & Heg e ol o wdwnl @ i,
sigFa & fafde strefie faar F F2 w@R sheifits
At e Toy 9T =Iarer, T & e (wed Jwm 15/2007)
& Il wAt d, 5 $H WER R 18-11-2010 F
T EHT |

(. T~ 12012/68/2006- HEST(F-1) ]
w fim, g sfuwrd
Mew Deibi, the 19th November, 2010
5.0 3073 —I1n pursuance of Section 17 of the
cfusmal Dispides Avy, 1947 (14 of 1947), the Central
“owvariment hereby pubishes the award (Reft No. 15/2007)
- the Conwral Govamment Industrizi Tribunal-cum- Labour
-t Nagpur as shown in the Arncxure, in the Industrial
o e hoween the Moapement of State Bank of India
"L el workmen, recerved by the Central Government
Bl
[Ne. L-12012/682006-IR (B-1)]
RAMESH SINGH, Desk Officer
ANNEXURE
DERFORE sHRI J.P.CHAND, PRESIDING OFFICER
CGITCUMA-LABQUR COURT, NAGPUR
Cuse No. CGETNGES/2007 Date 01-11-2010.
Pediianey T st General Seoretary,
Vi s Seaf . rtank Karamchan Sena,
Clo “taie Bank of India,
“Tat FBerinch,
Mg, Kingsway,

cosgoanents 0 0 1 o T

Party Mn, 2: State Bank of India,

Personnel Departmen,

16th floor, Corporate Cetre,
Madam CamaRoad, P.B. No.i2,

Mumbai-21,

2. The Deputy General Manager,
State Bank of India,
Zonal Office,
S.V.Patel Marg, Kingsway,
MNagpur,
AWARD

Cated the et November, 2010
This orfer anses out of the petition, filed iy fhe
naagement m* dismis<al of the reference.

2. The case of the management is that the reterence
has been made by the Central Government in excrsise of
the power conferrcd by clause (d) of sub-section (1) ard
sub-section 2(A) of Section 10 of the Industrial Dispuse
Act, 1947 (14 of 1947) for adjudication of thi: Tndusirial
dispute between ihe State Bank of India, Magpur, the
employers and their workman, the Union Stale Bank
Karmachart Scoa, as perletter No. 1-12012/68/2006-1R(B-D
dated 24-1-2007 with the schedule as to “Whether the
acuion of the management of State Bank of India, through
its General Manager, Personnel Department, Mumbai and
the Dy. General Manager, Nagpur in rejccting the case of
appointment on compassionate ground in respect of Smt,
Indira M.Khubnani w/o-and dependeat of late
Mohankumar Mathirmal Khubnani, on the newly adopted
ground of quantum of retrial benefits is justificd? If not,
what relief the dependents of the doceased are entitied
to?”, and the union has challenged the action of the Bank
in rgiecting the case of appeintment on compassicnate
ground of the widow of the deceased late Mohankumar
Nathirmal Khubnani who was an emplovee of the bauk
and the reference in question is not an industral dispute
between the employer and the workman, but itis a dispate
between tiie legal heir of a deceased employee and the
employer of the deceased employee and on collegtive and
harmonious reading of the definttions of “indusirial
dispute”, “workman” and provisions of Section 2-4 of tha
Industnal Disputes Act, it can be found that any dispute
or difference between the workman and the emptover in
connection with the employment or non-enployment or
ternis of employment or conditions of Tabour arc industnal
dispute and definition of “industrial dispute” does not
include the dispute between a legal heir of the workman
and the employer and similarly, the definition of
“workman” witch is also very wide, does not inchide a
lega! heir of the workman even though it includes an
apprentice and any pcrson, who has been dismissed.
discharged or retrenched in connection with, o
consequence of (hat dispute and according to the section
Z-A . individua! workman, »ho has heen discharged,
disnaissad or refrenched or otheriwise whase service has
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been terminated when raises the dispuve with his employer
can be deemed to be industrial dispute and as such, this
Tribunal iacks inherent jurisdiction to decide the reference
on merit and as such thereference is not maintainable and
the same is liable to be rejection.

3. The Union has resisted the petition by filing its
reply pleading inter-alia that the application is not
maintainable as the Tribuna! has to decid¢ all the issues at
atime and there is no provision for piece-meal trial and the
present dispute has been raised by the State Bank of India
Karmachari Sena, which is duly registered under the Trade
Union Act, 1926 and the dispute is about change in service
condition covered by section 9-A of the Industrial Disputes
Act and the dispute is filed by the union and due to
withdrawal of granting of appointment on compassionate
ground, there is change in the service condition and the
dispute can be treated as an industrial dispute covered by
Section 9-A and as the condition of the service has been
changed without notice, the same will affect the existing
employees also, so the reference is maintainable,

4, Facts necessary for the disposal of the application
can be stated as follows '\ —

On receipt of the reference, notices were sent to the
parties and in response i the notice, the Asstt. General
Secretary, State Bank of Karmachari Sena, on behalfof the
legal heir of late Mohankumar Natiirmal Khubnant filed
the statement of claim stating that the Late Mohankumar
N. Khubnani while working as a S-ior Assistant at Main
Branch, State Bank of India, Nagpur died prematurely on
14-9-2002 and as such, widow Smt. Indira Khubnani and
his son Girish Khubnani were entitled for consideration
for compassionate appointment as per prevailing service
cendition and the family of Late M.N. Khubnani got retiral
benefit to the tune of Rs.2.51 lakhs and the family pension
is fixed at Rs.1,710 and the rejection of the claim of the
widow and son of the deceased employee, G. Khubnani on
the alleged sound financial condition, and on the ground
that the scheme for compassionate appointment has been
amended on the basis of guidelines issued by the
Govemment of India and suggestions from the Indian
Banks Association, which is not registered as per law was
quite iliegal and the Government of India cannot direct the
Banks to make illegal changes and the Indian Banks
Association is not the employer of the employees of Party
No.1 Bank and cannot take any policy decision without
giving notice of change and consultation with employces
union, and therefore, the new scheme for appointment on
compassionste ground is totally iilegal and cannot be
applied to the Party No.2 and its members and providimg
employment on compassionate ground has become custom
and condition of service and by virtue of the new scheme,
the said condition has been changed, adversely affecting
the rights of the employees and their dependents.

5. The bank also filed its written statement raising
preliminary objection regarding the maintainability of the -
reference on the ground that the dispute in guestion is
not an industrial dispute and this Tribunal has no
Jjurisdiction to adjudicate the dispute. The Bank has also
pleaded that appoiniment of the dependent of a deceased
employee on compassionate ground is not a matter of
right and the change made in the scheme for appointment
on compassionate ground cannot be treated as a change
in the service condition and as such the union has no
authority to agitate the matter. The bank also in its written
statement has denied the allegations made by the union
pleading that afier consideration of the application filed
by the wite of the deceased workman, as the bank found
that her case is not a fit case for appointment on
compassionate ground in view of the principles enunciated
by the Hon ‘ble Apex Court in several decisions and also
the provisions of the schemes of appointment on
compassionate ground applicable to the bank employees,
rejected her application.

6. At the time of hearing of the application, it was
submitted by the union that the Tribunal cannot determine
the question of jurisdiction separately and the Tribunal is
required to take into consideration all the issues involved
in the case for determination together. On the other hand,
it was submitted by the management that as the jurisdiction
of the Tribunal has been challenged to decide the reference,
on the ground that the dispiite in question is not an
industrial dispute, 1s necessary to determine the same at
first. Iz suppont of such contention, reliance has been
placed by the leamned advocate for the management on
the decisions reported in Civil Appeal No.996 of 2006 (Chief
“Seneral Manager, SBI'Vs Durgesh Kumar Tiwari), 2007 (H)
CLk. .2 (Garison Engineer, Utility, Batinda Vs Sri Narinder)
ard 2007 (1) CLR 98 (Hindustan Lever Ltd. Vs Fourth
Industrial Tribunal and others). In the decision reported
in 2007 (11) CLR 527 (supra), the Hon"ble Apex Court have
held that “legal issue regarding maintainability of the
reference was not considered, right from the beginning of
the proceeding before the Labour Court and the Hon‘ble
High Court, appellant it specific plea that the Act was not
applicable to it and it was an industry. Unfortunately,
nejther the Labour Court, nor the High Court dealt with
this issues”.

In the above case, the Hon’ble Apex Court set aside
the award and the order of the Hon’ble High Court and
remitted the matter to the Labour Court back to decide the
objection raised by the appellant about the maintainability
of the proceedings under the Act founded on the claim
that i t is not an industry. In view of the principles enunciated
by thie Hon’ble Apex Court, 1 hold that it is necessary o
determine at first, as to whether this Tribunal hag
juriscliction to adjudicate the dispute, as the management
has r.aised the objection that the dispute ir: question is not
an industrial dispute.
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7. First of all, I will take up the submission made by
the union that due to the rejection of the application filed
by Smt. indira M. Khubnani for compassionate
appointment amounts 1o change of service condition of
the employees under section 9-A of the Industrial Disputes
Act. After perusat of the matenals on record including the
statement of claim and the wrilten statement and taking
into consideration the definition of “workman” and
“industrial dispute” as provided in the Industrial Disputes
Act, 1947, 1 find no force in the contention raised by the
union, due to the following gronnds.

“From the schedule of reference, 1t is found that
the Governtnent has veferred the dispute to
decide as to whether rejection of the application
filed by Smt. Indira M. Khubnani on
compassionate ground on the newly adopted
ground of guantum of retriai benefits is justified
or not and if not justified then to what relief the
dependents of the deceased are entitled. It is
also weil settled that the Tdobural cannot go
beyond the reference and decide nther matters
beyond the reference. The reference has been
made bv the Government to find out the
individua! case of Sirt. Indira M. Khubnani, so,
on the guise of espousing the cause of
Sm¢, Indira M. Khubnani, the union cannot
agitate that the change adopted by the bank
regarding compassionate appointment amounts
to change of service condition. It is clear from
the pieading that the union had never raised
any ol;jection with the Bank or the Government
when the bank made change in the scheme of
giving compassionate appointment,

It is also clear from the principles enunciated
by the Hon‘ble Apex Court as reported in Civil
Appeal No.996 of 2006 that Hon’ble the Apex
Court in 1994, in the case of Umesh Kurnar Nagpal
Vs State of Haryana and others, 1994(4) SCC 138
laid down the guidelines for consideration, while
giving appointment in public service on
compassionate ground and the Hon'ble Court
stated that the general rule is to give appointment
on the basis of merit and the only exception to
this 1s when the person is given appointment on
compassionate ground and the Hon'ble Apex
Count made it clear that such case would arise
when the deceased employee live with “penury”
or “without any means of livelihood” and
according to the observation of the Hon'ble Apex
Court, the Government issues circular to all
Ministries/Departments bringing to their notice
the observation in Umesh Kumar Nagpal’s case
and foilowing the guidelines for appointment cn
compassionate ground, the Indian Bankers
Association on 23-8-98 issued the scheme for
appointment of dependants of deceased
employees and dependants of employees retired

on medical grounds and it was stated in the
scheme that before appointmeni was granted, the
financial cordition of the employee’s family wouid
have to be tzken into consideration and according
to Clause-V of the smd scheme, the financial
condition of the family would include, inter alia,
{a) family pension, (b} Gratuity amow receipt,
(c) employee'sfemployer’s contribution provicent
fund etc. and the State Bank of India then
formulated the scheme on %-1-97 adopting the
guidelines as contained in the Indian Banks
Association circular”,

In the above decision, the Hon‘ble Apex Court have
also held that, “as can be seen from the narration of the
development of law at the ouiset, the pensionery benefits
would be taken into account for the purpose of determining
financial condition of the family and the deceased employee
which specifically provided for taking into the retrial
benefits. There was no challenge to the scheme by the
respondent.

We are of the view that having regard to the scttled
iegal position, the order of rejection of the application for
compassionzte appointment of the respondent was
correct”.

8. In this case also union lxd not challenged the
legality of the scheme. It is also clear from the pleadings
of the union in the statement of claim that compassionate
appointments are made considering the financial conditon
of the claimant. From the pleadings of the union and so
also the principles enunciated by the Hon‘ble Apex Court,
it can be stated that change in the scheme of appointment
on compassionate ground cannot be said to be a change
in the service condition and as such there was o guostion
of giving any notice under Section 9-A of Indusirizt
Disputes Act.

9, On perusal of the definition of the “industrial
dispute”, as mentioned in Section 2-K and definition
of “workman” as mentioned under Section 2-S #nd
Section 2-A of Industrial Disputes Act, 1947, it is found
that the legal heirs of the deceased workman and
specifically the applicant Smt. Indira M, Khubnam
cannot be treated as a workman and the dispute alse
cannot be treated as an industrial dispuie, even
though the uuion has raised the dispute on behalf of
the claimant. As it is held that the claimant is not a
workman and the dispute is not an industrial dispute,
it is held that this Tribunal has no junisdiction to
adjudicate the dispute. Hence, the petition filed by
the management is allowed and it is ordered:

ORDER
The industrial dispute as referred by the Government
is dismissed on the ground of this Tribunal of haviag no
jurisdiction to decide the same, the same being not
industriat dispute.
Hence, this may be treated as no award,
J.P. CHAND, Presiding Officey
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New Delhi, the 22nd November, 2010

$.0. 3074—~In pursuance of Section 17 of the
Industrial Disputes Act, 1947 (14 of 1947), the Central
Govemnment hereby publishes the Award (Ref, No. 61/
2005) of the Central Govemment Industrial Tribunal/Labour
Court 2, Mumbai as shown in the Annexure, in the Industrial
Dispute between the employers in relation to the
management of Aban Offshore Ltd, and their workman,
which was received by the Central Governmenton 22-11-
2010.
[ No. L-30012/67/2004-IR (M)]
JOHAN TOPNQ, Under Secy.
ANNEXURE

BEFORE THE CENTRAL GOVERNMENT
INDUSTRIAL TRIBUNAL NO. 2, MUMBAI

PRESENT ;: A A, LAD, Presiding Officer
Reference No, CGIT. 2/61 of 2005
Ministry’s order No. L-30012/672004-IR(M) dated 14/03/2005
Employers in Relation to the Management of M/s Aban
Offshore Ltd. )
(Formerly known as M/s. Aban Lyod Chiles Offshore
Ltd)
Aban Offshore Lid.
8/9, Vikas Centre
S.V.Raod
Santacruz (W)
Mumbai-400 054.

AND

Their Workmen

Mr. Kingsley Joseph D'Silva

8, Juliet Vila

i ourds Colony

Orlem

Malad (W)

Mumbai-400 064.

APPEARANCES;

For the Employer Ms. Mitra Das, Advocate

For the Workmen Mr, R.S.Upadhyay, Advocate
Mumbai Dated the 9th March, 2010

Corrigendum to award dated 9th Decembec, 2009

The name of the Employer/First Party mentioned in
the Award dated 9-12-2009 may be read as Aban Offshore
Ltd. instead of ‘Aban Lyod Chiles Offshore Ltd.’

Dated : 9-3-2010

A.A. LAD, Presiding Officer
% faoelt, 22 =, 2010
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New Dethi, the 22nd November, 2010

§.0. 3075.—In pursuance of Section 17 of the
Industrial Disputes Act, 1947 (14 of 1947), the Central
Govemment hereby publishes the Award (Ref. No. 35/
1990) of the Central Government Industrial Tribunal/Labour
Court 2, Mumbai now as shown in the Annexure, in the
Industrial Dispute between the employers in relation to
the management of International Airport Authority of India
and their workman, which was received by the Central
Govemment on 22-11-2010.

[No. L-11012/13/90-IR (M)]
JOHAN TOPNO, Under Secy.
ANNEXURE

BEFORE THE CENTRAL GOVERNMENT
INDUSTRIAL TRIBUNAL NO. 2, MUMBAI

PRESENT : A.A. LAD, Presiding Officer
Reference No, CGIT.2/35 of 1990

Employer in relation to the management of international
Airports Authority of India

The Airport Director,

International Airports Authority of India,
Mumbai Airport,

Mumbai-400 029

Vis.

Their Workman

Shri GK. Pande,

C/o. Shri Rahul Pande,

1204, Iris B Unnati Garden,

Opp. Devdaya Nagar,
Thane (W.) Thane-400606

.. .First Party

.. .Second Party
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APPEARANCES :

For the Employer Ms. Avinash Paul, Advocate

For the Workmen Mr. Paiavi Kulliarni, Advocate
Dateofpassing the Award : 6-10-2010

AWARD

1. The Government of India, Ministry of Labour by
its Order No. L- 11012/13/90-IR (Misc. j dated 24th October,
1990 in exercise of the powers confexred by clanse (d) of
sub-section (1) and sub-section 2(Aj of section 10 of the
Industrial Disputes Act, 1947 have referred the foliowing
dispute to this Tribunal for adjuducation:

“Whether the action of the management of
International Airports Authority of India, Bombay in
terminating the servcies of Mir, GK. Pande, Operator
(E&M) w.ef, 12-01-1988 is legal and justified? Ifnot,
to what relief the workman is entitied?”

2. Claim Statement is filed by the 2nd Party at Exhibit
2 making out the case thathe was appeinted by the 1st
Pariy ia the year 1982 cn the permanent post. He contends
thiat, he served with 1st party for more than six years. He
contends that, by anorder dated 29-4-1988 1st Party alleged
that, 2Znd Party is absent from duty from 12-1-1988 and has
voluntarily abandoned his post. According to Znd Party,
termination of his services came 1o be effected from
12-1-1988. He coniends that, since he fall sick with effect
from 12-1-1988 he could notreport on duty from 12-1-1988
which he had communicated to office of the 1st Party by
telephonic message regarding his sickness and inability to
report on duty. According to 2nd Party said message was
received by Ist Party through Shri Mistry and Bhuyjbal,
Wiremen, who were on duty at that time. He coutends that,
they had made a Log Book entry accordingly. He contends
that, h¢ remained absent on account of his sickness and he
submitted unfit certificate on that point and same was
received by 1st Party. He contends that, he has sufficient
evidence to siiow that, he was sick and kad reason to
remain abseut from duty, He states that, charge of
abandonmer: was wrongly levelled against him since he
had reason to remain absent and he had communicated the
reason of his sickness to the Ist Party. He states that,
when he recovered from his sickness and reported for duty
on 4-5-198% he was not allowed to resume his duty and
even his medical certificate sent by him was not iraced by
the ist Party. He states that, he made representation on
9-5-19%% but no reply was given by the st Party, He states
that, he made appeal to the Airport Drrector against the
action of the 1st Party and the decision taken by it alleging
charge of abandonment of Job 15 not good decision. He
states that, termination of his seivices on the charge of
abandonment of job is illegal. He states that, smeesame is
illegal he made a demand with the Management {or hig
reinstaiement with continuaty of servige from 1271988,

He contends that, no opportunity was given to kiio to be
heard before passing the order and to defend hinself. He
contends that, provisions under Scction 2(co) and Section
25F ofthe Industrial Disputes A.ct, 1947 werenot followed
by the 1st Party before effecting tarmination of servies of
the 2nd Party. He states  that, the Authorites Resulitions
on the basis of which he was terminated, was not
approved by the Govemnmen: of India and it waz not
officially gazette and as such lst Party cannot teroinaie
his services on the charge of abandonment of job relying
on the Regulation of Air Port Authority of [ndia, 1977. He
contends that, in the Regulation of 1980 reason of his
absensee is described as ‘misconduct’. He contends that,
if it is so, the termination of services on the said ground
amount to inflicting  punishment. He contends that, 5aid
Regulation provide for detailed procedure for inflicting
major punishment. He states that, the said procedure was
not followed and termination was effected without
following it. So he prays for reinstatement with benefit of
continuity of services and back wages.

(3) He contends that, hie is not engaged in any painfil
employment afier the termination of his services ill he was
reinstated. He states that, Le tried to get empioyment but
could not get it. He states that, he is ot in gainful
employment after termination, He contends that, after
termination he made several attempts to get it. Howeviz, e
could not succeed in it.

(4) This is disputed by 1st Party by filing Wiitten
Statement at Exhibit 2 stating and condending that, 2nd
Party was appointed from 15-3-1982 in its establishinent, It
is contended that, he remained absent without prior
permission and without informing 1st Party from 12-1-1948&.
It is stated that, no intitation was given by 2nd Party about
his absensee. It is stated that, action taken by 1si Party of
terminating his services since he abandoned the job is just
and proper and it was involved relying on the Regulation
31(2) (6) of the [AAT (General Conditions of Service)
Regulation 1980, It is stated that, the action taken by itis
relying on the provisions as mentioned in the Reguiations.
Ftis stated that, the Managetnent did not terminate services
of the 2nd Party malafide as alleged by him. It is stated
that, 2nd Party remained absent from 12-1-1938 onwards
unauthorisedly and without intimation and perrission and
did not report on duty for a period of more than Z moiihs
which invite to probe Regulation 31(2){vi} ol the
Regulations, 1980 and it is to be treated as abandonment
of his job as per the said Rule and relving on it, he was
terminated. Itis stated that, there is no procedure {v make
an entry of Telephonic messages in Log Book. It is stated
that, he did not send any communication about his sickaiess
as dlleged. Itis denied that, st did receive: any communicidion
fromi the concerned workmen # xut ius stekiless as allerad
It 5 staled that, relying on the relevant provisio:
Fepulations 1st Party took aciue .

Lpapetie. o s
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receive any representation daret 9.0
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the Zad Fariv of teking action a5 takse =
staterd that, the Reguwlation is very munch clear and the
question ¢f applying principles of nuow ace does not
arise, Ti 18 staled that, though said 8 ﬂg {5t was not
approved by the Govemment of indis, the same has been
duly approved by the Board of Alrport Avikority of India
aﬁd 1f empioves of s type remains absend, ot can take
avison agads such an employee. 1t s statsd thsi) the said
Rule came meg force woef 7-1-1987. It is stated that,
Eepulation of 1950 did not conflict wis; the Regalation of
1957 and does ot come in the way of 15t Party in taking
detision agonst Znd Party. It s stated that, Znd Party is in
#ig gantfil sropieyment after fermination of s services. It
¢ dumied i, Jodd Party tied to get empioymeni &Yy making
several aiiemnds an alleged. 1t s stated thay, 2nd Party is
responsthie for aotton which does not regquire any
interference and roguire to maiitain in law,

{53 Tn view of the zbove pleadings my Ld.
Predecessor framed Issues at Exhibit 4 which weredecided
vy L. Predecessor by passing Award Part 1 dated
L7-4-1993 holding enquiry not {air and proper and direct
y 10 Justify its acton. Then Fart I Award dated
21997 was passed by my Ld. Predecessor holding action
of the Mmnagemient in lerminating services of the 2nd Party
1 tegad and justified,

{;; Both these Awards were challenged by the 2nd
Party by filing Writ Petition Mo, 251301977 where Hon'ble
High Cowrtobserved termination §s illega! and directed 1st
Farty o reinstate him with continmty of service In the said
Wris Peittion High Court remanded matter buack to this
Tribunal to decide the point ofback wages bulding itis a fit
case 10 cemand back the matter to decide the point of back
wages and consequential benefits as pivaiie v 2nd Party
frore 29-4-1988, On that inatter came dack m thiz Trobunal
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(7) On that Referecne is before this Tribunal on the
point of back wages, since he is in the employment as per
directions of the Hon’ble High Court.

(8) In this respect following points arise for my
{stermination which I answer as under :

Points Findings
(1) Whether 2nd Party is entitled No.
for back wages?
(2) Whatorder? As per the
' Order passed
below.

REASONS :

{9) To substantiate the claim of back wages, Znd Party
filed his affidavit in lieu of the his examination-in- chief at
Exhibit 36 where he states that, he was employed by 1st
Party in 1982 and was unlawfully terminated in 1988. He
coritends that, the charge of said was of absentecism was
levelled against him. He contends that, termination was
effected on the ground of abandonment of job. He states
that, said termination was set aside by the Hon’ble High
Court observing Regulation on which action taken are not
empowering 1st Party ¢ termindte his services without
giving him opportunity io 2nd Party to lead evidence. It is
also contended that, Regulations which were followed by
the 1st Party were not notificd Regulations which empower
1st Party to take action treating 2nd Party as abandoned
the job qualify it to terminated his services. In the said
affidavit he states that he made several visits to the officer
of the 1st Party and requested them to consider his legal
demand and allow him to jein his duties which were not
heard by thelst Party. He staics that, he tied to give
reason of termination but could not pet 1t. He states that,
he was staying at Thane and he used to visit number of
companies at Thane inciuding Indian Smeiting, Kores India,
Dygers Forex, Kors India Ltd:.ote. but did not get job. He
states that, he has his famuly at native place which owns
smail picce of tand and doing agricultural business there.
He further states that, he has a big joint family at native
place. He states that, he is marricd and has a daughter. He
states that, he helps famiy w doing business. He states
that, he was not in the emmioviment fram the date of his
termination tll he was refistaae! b ie Party. He states
that, he was terminated on 12- 11085 avi e\;\,msmwdnu
2-6-2009. In the cross he states ihat at present he s siaying
at Thane. He states that he has no house at Mumbai as
well as no address. He admits that, s services were
terminated from 29-4-198% und not fro sy 29-0- 1989, He
admit that, he has no prool 1o show that, o send letters i
1st Party. He admits that, b Las ne prouf 1o show that,
letter produced at page 230 Exhibit 25 « o given o the
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Inward Swettien of the Aslerity. Meedmits that, said page
23 of Exhib#t 15 also doss wot memion thai, said letter
coriltide the letter of Advoesate also. He admit that, he has
no evidence to show that, he visited ofticers of the Ist
P#%y on many occasions as mentiened in para 5 of the
affidavit. B¢ admit tha, he has no evidence to show that,
he tried in various Companies for employment as mentioned
in para 6 of the affidavit, He admit that, after 7 8 months
from the date of it tornunzton he was satted 51 aatien
place. He states thay, he was comtacting ha advocals o
telephone. He admits B, before 2004 mobile service was
Kot i force at lus native place. He suges that inthese one
or 2 years he purchased mobile ph{me. He states that, his
family as @cntioned in para- T apd 15t fine nciudes 5
brothers, their wives, 2 uncles, his wite and dauthter of
clder brotier and one son of bis younger brother. He statey
ihat, ipeve are 22 members in the famuiy end il are staving
underone roof. He states that all 3 prothers are real brothers.
He states thal, since 6( years he has join: family. Hestates
that, he can produce land revenue record and till this
moment he has not produced it. He states that, his ration
card is not produced to show size of his family. He states
hiat, ke married at the age of his 43 and his wide is educated
upto Sed. XTI He stares Gial, i3 arriage is arrange mamiage.
He states that parents of his wifc are of good financiat
status. He states that, though he was unemploved and of
aner age, still io‘*)king to us famzly background, parents of
his wife agreed to give him their daughter in marriage. He
wates that, his wife and daughter are only his family. He
states that, his native place is Bansdeeh which is Tehsil.
He siates that, his parents are staying in Baliaya. He admit
that. he has no Bank account in U.P. and he has Bank
acoount at Mumbai only. He admit that, out of 22 members
iz his family all adult members are doing the agricultural
werk, He deny that, he has annuat income of Rs. 2 lakhs.
According to him their annual income is nearly Rs. 50,000
to Rs, 60,000. Then question was put to that, he cannot
claim back wages from 24-9-2008 to 2-6-2009 to which he
says that if it is to be censidered, it be considered
accordingly. He admit that, letter dated 10-12-1968 Exhibit
37 signed by him. He admit that, it was given to AAL Even
the admit letter of 19-1-2009 Exhibit 38 given by him to the
Authority. On that 2nd Party closed evidence by filing closing
purshis at Exhibit 40.

(109 Lst Party filed affidawt of Jagannath Tukaram
Pajgixde.at Exhibit 42 in lien of examination-in-chief, who
has not personal knowlec': 2 of the case bul is deposmg %))
the basis of the -qmw&adﬁ“t:!” o b* i ';)erusmg the
record. It the cross he state
ateni whbow! pLres
JLETEON presy3. *3 sty thae, 2usd Paery 8 t‘*mned for back

 sestes that, he has ne %:w }stue about the
K plzce bawoen U Panty and the
v chaspu the evidence by filing

e Ist Party is

Exhibit 45 which are replied by 1si Party by filing it al Exhibit
47. Then one more reply was given by the 2nd Party to the
written arguments of the 1st Party at Exhibit 48. st Party
filed list of citations at Exhibit 49,

(12) Perused all those.

(13) Here we are on the point of back wages since
2nd Party is reinstated. 2nd Party claims that, he is entitied
1o pet {nf hack wage : that, he was not in the gainful
emplovmen: s fer e tan onof his services. Whereas
case of the ist Paiss is tha:, be is not entitled for back
wagﬁ Tt i5 case of the 158 Party that, he did not try o get
empieyvinent aince e was aot inneed of it as he is having
goo:: fpancial back sroend,

(1Y Az faras cuse mudz out by the Ist Party that,
2nd Party 3 not entitled for Back wages, we find in Claims

Statesnm at Ex?iibi:i I e only uttered about atiempt
to por s lovis mf afier ternmination of his services
but did net gei B, are given in the Claims

‘fimd nett Bren in - the filed by him at the mitial
nlin para ¥ of his afftdavit
at Emlm 7, e ‘:!*mrly Ay i, we ade several attempts
st h’ ; g aLCC.t)(i i it Then in
: ¢t at Exhibit 26, he referrad

i para-6 of s affidavit
¢ in his previovs affidavit
i Hesides he wrote letter dated
ta 192122009, where we find in

said letters he states that b= iy ready 1o leave 50% back
wages fom 24-9-2008. So by Exhibit 37 and 38 2nd Pary
has given up his claim upto 50% back wages though in the
Claims Statement, he made request for payment of full back
wages. We have 10 note that, the Hon’ble High Court has
given him benefit of continuity of service but has sent
point of back wages to the Tribunal for reconsidcration,

1 1

(15) Inthatlight wehave to peruse and sec whether
he is entited for the back wages or really his financial
position does not permit him to claim it?

(16) Back wages arc paid to benefit the employee to
pull his family is need with the intention to mect the
requirements of the family with the help of it. Herewe have
to sec whether 2nd Party was in need of it, during the
period of his unemployment and whether he was in bad
need of any payment? For that, if we peruse the financial
and family position of the 2nd Party, in the cross
examination 2nd Party states that, though he was over age
and he was unemployed parents of his wife decided to
give their daughter to him looking to his family back ground.
That mears at the time of marriage he was unemployed as
well as over age. When decision of giving their daughter
was taken by the parents of the wife of the 2nd Party, we
find there must be some force in it. Besides he admit that,
his family is earming Rs. 50,000 to Rs. 60,000 pex year. He
admit that, there are 20-22 members in his joint family. He
states that, entire family helped him. He states that, he
went to native place till he was reinstated. Even he has ng
proof that, he applied with various Companies for
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employment. Even he admit that, he has no evidence on
the point of attempts made by him in getting employment.
In fact burden is on both to prove their respective case.
Here evidence brought onrecord and the admissions given
by 2nd Party reveals that, he was having good financial
position and there was no need for him 1o apply for
employment with other Companies during the period of his
unemployment after the termination of his services. When
he was married at over age and that too when he was
unemployed which he has admitted that positicn, in the
depositions, it reveals that, though he was unemployed
and over age still hewas considered by his wife’s family as
a fit bride groom which in my considered view is sufficient
to conclude his financial position was sound and 2nd Party
was not expected to do work for his survival and it does
not reveal that, he was inneedofit. Besides it is adinitted
by him that, parents of his wife are of good financial position
and when that is so and when 2nd Party was masied
when he was admitted unemployed and he was cver age, it
reveals that family of the wife of the 2nd Party might have
taken some responsibility to look after the 2nd Party and
his wife. Here it is not shown that,due to his unemployment
he suffered lot. It is not his case that, because of his
unempioyment he unable to educate his child or unable to
get family requirements and or anybody is dependent upon
him especially his wife and daughter. Case of the 2nd Party
that, he was not engaged in gainful employment during the
period after the termination of his services till he was
reinstaied. At the same time it is not his case that, in the
said period for which he was not in the employment, he
took help of others to look after his family and fulfill the
needs of the family, It is not his case that, he borrowed
money from others to pull on his family and fulfill the needs
ofhis family. Even .. 1s nothis case that he was depending
on others during unemployment. On the contrary case of
the Management is that, there was to reason for the 2nd
Party to beg for money 1o fulfill his and his family needs, It
is case of the Ist Party that, his family back ground is
sound and even it is case of the 1st Party that, the family
back ground of the parents of his wifeis also sound and as
such he was not in need of any help from others, No doubt
when be was illegally terminates$ zs shserved by Hon'ole
High Court, at the same timer on: ¢ st ignore that, said
termination is set aside and the ist Party was ordered to
reinstate him, Itis to be noted that, it Pasty reinsiated him
and he is in the employment. Thi: reans tegal tormimation
1s set aside and relief on it of reir-simioment was Zven only
and question of back wages of i%ie periad for which he did
not work is claimed by him but £l to prove positively by
making specific case and leading cogent evidence. He
simply in one para in Claims Statement says thft-fie tried
1o get job but unable to get i In the recent affidavit he
mentioned number of names of the companies where he
tried for employment but no proof is shown by him really

he wied for gainful employment. AH this lead to comclude
that, the 2nd Party was not at all in need of help from others
since at the time of tenmination his family back ground as
well as family back ground of his wife was ecenomically
sound to take his and his family’s care, When nobody was
depending upon him and when the parents of the wite
were having good financial position and supporting him
and his family back ground was good enough in my
considered view, employee of this type is not entitled for
back wages. Besides one has to consider  that he did not
work for 1st Party during that period. Besides termination
is treated illegal and he is reinstated. That also require to
consider.

(17) Nuntber of citations are produced by 1st Party
which I need not reproduce as they are right at their pilace.

Ratio led in those are not disputed by commgnting on all
those.

(18) Taking into consideration the case made outby
both, 1 am of the view that, 2nd Party is not entitled for
back wages, Hence, the order :

| ORDER
2o Party is not entitled to back wages.
Mmbai, 6th Octobex, 2010
A.A. LAD, Presiding Officer

¢ fwelt, 22 TR, 2010
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(€ we-12012/71/2006-3¢ aw(d-1)]
v oy, 3w Afwet

New Dathi, the 22nd November, 2010

S.0. 347¢~In pursuance of Section 17 of the
Industrial Disputes Act, 1947 (14 of 1947), the Central
Government hereby publishes the Award (ID. No. 16/2007)
of the Ceniril Government Indusirial Tribunal -Cum- Labow:
Court Nagpar a¢ shown in the Annexure, in the Industrial
Dispute between the management of State Bank of India
and ther workinen received by the Central Government
on 18-11-2014

[ No. L-12012/71/2006-IR (B-1)]
RAMESH SINGH, Desk Otiicer
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ANNEXURE
BEFORE SHRI J.F. CHAND, PRESIDING OFFICER,
CGIT-CUM-LABOUR COURT, NAGPUR
CaseNo. CGIT/NGP16/2007 Dated: 01-11-2010
Petitioner/Party No.1 : The Asstt, General Secretary,
State Bank Karamchart Sena,
C/o State Bank of India,
Main Branch, S.V. Patel Mg,
Kingsway, Nagpur.
Versus
Respondent/Party No. 2 1. The General Manager,
State Bank of India,
Personal Department, 15th
floor, Corporate Centre,
madam Cama Road, PE. -,
12, Mumbai-21.
2. The Deputy General Mazages,
State Bank of India, Zota!
Office,
S5.V. Patel Marg, Kingswu,
Nagpur
AWARD
(Dated: 15t November, 2010)

This order arises out of the petition, filed by il
management for dismissal of the reference.

2. The case of the management is that the reforerse
has been made by the Central Govemment in exeeiss of
the power conferred by clavse (d) of sub-section (1} and
sub-scotion 2{A) of Section 10 of the Industrial Hspuie
Act, 1947 [14 of 1947] for adjudication of the Inciustrial
Dispuic berween the State Bank of india, Nagpur, the
emplovers and their workmen, the Umon Stat~ Bank
Karmachart Senma, as per letter No. L-12012/71/7804-1R

{B-1} dated 24-1-2007 with the schedule as to **Vhether
the action of the management of State Bank of indis,
through its General Manager, Personal Depertmen,
Mumbi and the Dy, General Manager, Nagpurinr., jtmf'fr,
the case of appointment on compassu)ndte g :
respect of Smt, Snchal K. Misal W/ and depender>
Kamlakar B. Misal, an ex-employee of State Bank
onthenewly adopted ground of quantum of retiral bosict s
15 jusitified? Ifnot, what reliol the dependent of the deceass:d
are entitled 1077, and the union has challenged the action
of the Benk in rejecting the case of appointment on
comprassionat. ground of ihe widow of deceased late
Kandokar B, Misal who was aiz eroployee of the bank and
e reference ip guestion as not an gadustrial dispute
bets the employer and the workinen, bu it is a dispute
ovvoen thae legal betr of a deceased vrployee and the
cinployver of thedeceasod  soaployee and on collective and
harnontows reading of the definitions of “indusuial
dispute”, “workman’ =i piovisions of Sation 2-A ofthe
Indusiz: ! Dispures Acy, it can o found that any dispute or
differnce between the workman and the employer in
comnecties: with the emstoyment or non-cmployment or
terms of eraplovimeni or couditions of [abour are industnal
dispute and definition of “industrial dispute” does not
clude the dispute between a legal heir of the workman
and the employer and similarly, the definition of “v orkman
which 1s also very wide, does not include o legal heir of

“changed wiiond sl

the workinan even though it includes an appreisice and
any person, who has been dismissed, discharged or
retrenched in connection with or consequciice of that
dispute and according to the Section 2-A, individual
workaan, who has been discharged, d:smissed or
retreschiod or otherwise whose service has beuy torminated
whent riises the dispute with hus f;mpiuv er o be deemed
0 e Lxlusiwial dispute and a8 such, thiz T obunal lacks
mherent juristicues to decide the referenca »1 ment angd
53 guch the refaence is pot mantzinsbic sl the same is
liabicio be rejection.

3. The Union has res
reply pleading intor-alia 5
mainizinable as theTrbuns
3 umf dnﬁ Luf‘z 15 00 i
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employess also, s die
4. Fa.",{s ReCesaar
can he 51588 GG
Ui m;eipt of the refiras, atlos were sent to the
parties ot i response 0 the notice, the Assi. General
Secretary, State Bank of Karmachari Seng, on behalf of the
legat heir of late Kamlakar B, Misa! filed the siateinent of
claim ststing that late Kamlakar, while working as a Senior
Assistant in Civil Lines, Treasury Brauch ¢ State Bank of
India, Wardha died prematurely on £3- 12 204 2nd as such,
Iis wile, i, Snchal Kamalakar Misal,wia i = done post-
graduation, applied for clencal post on cowpassi
arpend o her application was rejected 2
membears of late K.B. Missireceived nus
Rs. 4.4% fakhe angd the farily pension hos boen fixed at
Rz, 2,664 per mouth and the 1ooction of e Laim of the
widow of the doceasod was on gbleged sound financial
condition and on the ground thar the scheme for
cumpassionate appoininient has been amaided on the
basts of puidehnes issued by the Governme: of India and
suggesitons from the Indian Banks Association, which is
:pisiciet as per iaw, was guife <Jicsal and the
it af India cannot direct the Banks i makeillegal
Lhall"“’s and the indian Baoks Associatiue 1s not the
ﬁ«f‘smm« RS ’?g.mw-.- ‘s ;and cannot

, cmplu_yL Loy
5 qe for appen
it ;,:mm D fotally !liﬁga% anst
applied (o the Party Woe 7 and its miemb
employment on (,Ol’l‘lpdw\l).ld’( srmmd FEY
custom and condition of suvice and 1 by
scheme, the said conditivr has been éh:-i ¢
affecting the rights of the uploy s sad the
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reference on the ground that the disptue in question is not
an industrial dipute and this Tribunal has no jurisdiction w
adjudicate the dispute. The Bank has also pleaded that
appointment of the dependent of a deceased employee on
compassionate ground is not a matter of right and the
change made in the scheme for appointment on
compassionate ground cannot be treated as a change in
the service condition and as such the union has no
authority to agitate the matter. The bank also in its written
statement has denied the allegations made by the union
pleading that after consideration of the application filed by
the wife of the deceased workman, as the bank found that
her case is not a fit case for appointment on compassionate
ground in view of the principles emunciated by the Hon’ble
Apex Court in serverat desisions and also the provisions
of the schemes of appointment on compassionate ground
applicabie to the bank employees, rejected her application.

6. At the time of hearing of the application, it was
submitted by the union that the Tribunal cannot determine
the gestion of jurisdiction separately and the Tribunal is
required to take into consideration all the issues involved
in the case for determination together, On the other hand, it
was submitted by the management that as the jurisdiction
of the Tribunal has been challenged to decide the reference
on the ground that the dispute in question is not an
industrial dispute, is necessary to determine the same at
first. In support of such contention, reliance has been plaecd
by the leamned advocate for the management on the
decisions reported in Civil Appeal No. 996 of 2006 (Chief
General Manager, SBI Vs Durgesh Kumar Tiwari),2007 (IT)
CLR 527 (Garison Engineer,Utility, Batinda Vs Sri Nerinder)
and 2007 (11} CLR 98 (Hindustan Lever Ltd. Vs Fourth
Industrial Tribunal and others). In the decisionreported in
2007 {II) CLR 527 (supra), the Hon’ble Apex Courthave
held that “legal issue regarding maintainability of the
reference was not considered, right from the beginning of
the proceeding before the Labour Court and the Hon'ble
High Court, appellant it specific plea that the Act was not
applicable to it and it was an industry, Unfortunately,neither
the Labour Court , nor the High Court dealt with this issue,

In the above case, the Hon'ble Apex Court set aside
the award and the order of the Hon'ble High Court and
remitted the matter to the Labour Court back to decide the
objection raised by the appllant about the maintainability
of the proceedings under the Act, founded on the claim
that it is not an industry, Inview of the principles enunciated
by the Hon’ble Apex Court, I hold that it is necessary to
determine at first, as to whether this Tribunal has
jurisdiction to adjudicate the dispute, as the management
has raised the objection that the dispute in question is not
an industrial dispute.

7. First of all, T will take up the submission made by
the union that due to the rejection of the application filed
by Smt.Snchal K. Misal for compassionate appointment
amounts to change of service condition of the employees
under section 9-A of the Industrial Disputes Act. After
perusal of the materials on record including the statement
of claim and the written statement and taking into
consideration the definition of “‘workman” and “industrial
dispute” as provided in the Industrial Disputes Act, 1947,

1 find no force in the contention raised by the union, due to
the following grounds.
“From the schedule of reference, it is found that the
Government has referred the dispute to decide as to
whether rejection of the application filed by
Smt. Snehal K. Misal on compassionate ground cn
the newly adopted ground of quantum of retrial
benefits is justified or not and if notjustified then to
what relief the dependents of the deceased are
entitled. It is also well settled that the Tribunal cannot
go beyond the reference and decide other matters
beyond the reference. The reference has been made
by the Govemment to find out the individual case of
Smt. Snehal K. Misal, so, on the guise of espousing
the cause of Smt. Snehal K. Misal, the union cannot
agitate that the change adopted by the bank
reganding compassionate appointment amounts to
change of service condition. It is clear from the
pleading that the union had never raised any
objection with the Bank or the Government when the
bank made change in the scheme of giving
compassionate appointment.
1t is also clear from the principles enunciated by
the Hon'ble Apex Court as reported in Civil Appeal
No. 996 of 2006 that Hon’ble the Apex Court in 1994,
in the case of Umesh Kumar Nagpal Vs State of
Haryana and Gthers, 1994 (4) SCC 138 laid down
the guidelines for consideration,while giving
appointment in public service on compassionate
ground and the Hon’ble Court stated that the general
rule isw'giwe appointment on the basis of merit and
the only exception 1o this is when the person is given
appointment on compassionate ground and the
Hon'ble Apex Court made it clear that such case
would arise when the deceased employee live with
“penury” or “without any means of livelihood” and
“according to the observation of the Hon’ble Apex
Court, the Government issues circular to all
Mininstries/Departments bringing to their notice the
observation in Umesh Kumar Nagpal’s case and
following the guidelines for appointment on
compassionate ground, the Indian Bankers
Association on 23-8-98 issued the scheme for
appointment of dependants of deceased employees
and dependants of employees retired on medical
grounds and it was stated in the scheme that before
appointment was granted, the financial condition of
the employee’s family would have to be taken into
consideration and according to Clause-V of the said
scheme, the financial condition of the family would
include, inter alia, (a) family pension, (b) Gratuity
amount receipt, (¢} employee’s/employer’s
contribution provident fund etc. and the State Bank
of India then formulated the scheme on 9-1-97
adopting the guidelines as contained in the Indian
Banks Association circular™,



